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LOK SABHA
Friddy, 12th September, 1083

The Lok Sabha met at Eleven of the
Clock

[Mg. SpeaxEr in the Chair]

ORAL ANSWERS TO QUESTIONS
Export of Manganese Ore

1185, Shri ll.nmeshm Tantla:
Shri V. C. Shukia:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 3374 on the 7th May, 1858 and
state the reasons for the shortfal] in
fulfilling the Manganese Ore tonnage
contracted by the State Trading Cor-
poration of India (Private) Ltd., both
directly and through its Agents upto
the 31st March, 19587

The Minister of Commerce (Shril
): There is no question of
shortfall, Sir. I presume the Hon'ble
Member is referring to extension of
delivery dates, which, as is generally
known, has been necessitated by the
temporary slackening of demand in
the eonsuming markets.

Shri Rameshwar Tantia: It was
stated in reply to a question on the
7th May, 18568 that the total sales
were about 5,886,000 tons while the
deliveries totalled about 1,34,000 tons.
May I know whether the balance has
been delivered by this time or whe-
ther there is still some outstanding?

Shri Kanungo: As you will realise,
two sets of contracts, one ending in

178 A LSD—1.

March and the other beginning from
April ran into each other and all the
contracts are existing and shipping
has been going on.

Shri Rameshwar Tantia: May
know whether any penalty or differ-
ence has to be paid by the buyers?

Shri Kanungo: No, Sir. The delay
has been permitted according to the
desire of the buyers.

Shri Panigradd: May [ know whe-
ther the S.T.C. invites tenders when
selecting business associates for ex-
port of manganese ores?

Shri Kanungo: This has nothing to
do with business associates and ten-
ders are not invited. Market infor-
mation is taken and contracts are
given to the persons who offer the
lowest rates.

Shri Panigrahi: What is the price
paid for the manganese purchased by
these people?

Shri Kanungo: It would not be in
the interest of the corporation to dis-
close that.

Pandit D. N. Tiwary: How much has
been delivered till now and what is
the remaining?

Shri Kanungo: I am not in posses-
sion of the exact figure but I suppose
about 230 or 240 thousand tons ave
been delivered.

Shri Jaipal Singh: Is the Govern-
ment in a position to tell us whether
there is any stock-piling and if se
what is the quantity?

Shri Kanungo: We have been com-
pelled to stock-pile because shipments
have not been effected according to
the desire of the ghippers.
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Shrt Jalpal Bingh: What is the
quantty®

Shri Kanungo: Roughly about three
lakh tons.

Shri Damani: The hon. Minister
has stated that the delivery was to
have been given in March-April.
May 1 know whether at that time we
have actually produced that quantity
or we were able to produce this
quantity only afterwards and if we
bave produced that quantity on that
date, have we charged any compensa-
tion for the late delivery?

Shri Kanungo: Our sales were
covered by our purchases. As I have
said just now, we have got stock-
piling in our hands pending ship-
ments. There was no gquestion of
asking for any compensation or
penalty because, the world market
conditions being what they are, we
had to accommodate the buyers.

Bhri Damani: Our sales are for a
particular period and on that basis we
have had to purchase. At the request
of the buyers we have extended the
time. There must be some clause
whereby we can get some interest
or the expenses incurred on the
godowns.

Mr. Speaker: The hon. Member is
discussing the whole matter; he is
not eliciting information.

Shri Damani: Was any interest or
any other amount charged or not?

Shri Kanungo: 1 have already rep-
lied. We have not asked for or claim-
ed any penalty because we want 1o
accommodate our buyers.

Shri Birendra Singhji: May 1 know
whether the stock-piling is due to the
shortage on the part of the railways?

Shri Kanungo: The shortage of the
railways is known but the delay in
shipment is not due to shortage of
railway transport but it is mainly to
accommodate the wishes of the
buyers. .
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Shri V. P. Nayar: In answer to a
previous supplementary question, the
hon. Minister has said that it would
not be in the interest of the S.T.C. to
divulge the figures. But could I
know whether the entire supply was
purchased at the same price or if
there was a difference in prices paid,
what was the highest price and what
was the lowest price?

Shri Eanungo: I would not like to
give these figzures because the prices
can be calculated from these.

Shri V. P. Nayar: I want to know
the difference; I do not want the
exact prices.

Mr. Speaker: He has already ans-
wered; the hon. Member puts a ques-
tion leading to the same answer.

Shri V. P. Nayar: He hag inis-
understood. I wanted the difference
in prices. 1 do not want how much
was paid for a ton as the highest
price or the lowest price.

Shri Kanungo: I have said that the
value of the total exports and the
quantity of the total exports are
available in the published documents
and if I give these figures, the prices
could mntelligently be calculated from
them.

Shri Ranga: May 1 know whether
the manganese ore producers are
themselves given a major ghare of the
exports?

Shri Kanungo: No, Sir. Quotas for
exports independently of S.T.C. are
given on past performance whether
they are mine-owners or shippers.

Third Five Year Plan

Shri Abdnl Salam:
; Shri Damani;
L Shri Sanganna:

+
Shri Bangshi Thakur:
*1186.

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 644 on the 5th
August, 1957 and state the progress 5o
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gar made in regard to the for-
mulation of the Third Five Year

Plan?

The Parliamentary Secreiary lo the
Minister of Labour and Employment
and Planning (8hri L. N. Mishra):
A statement is laid on the Table of
the Lok Sabha. [See Appendix V,
annexure No. 48.)

Shri Bangshi Thakur: [n view of
the transport difficulty in Tripura
may I know whether the construction
of the inland railways in Tripura and
also a railway link with Assam will
be given top priority in the Third
Plan?

Shri L. N. Mishra: It is too carly to
think of individual projects.

Shri Bangshi Thakar: May I know
whether any medium or big industry
or industries would be established to
cope up with the unemployment pro-
blem in Tripura during the Third Plan
period?

Shri L. N. Mishra: The same reply
applies to this also.

Mr. Speaker: The Second Plan i»
not yet over.

8hri Bimal Ghose: May [ know
whether the Third Plan is being fram-
ed within some framework made
available by the Planning Commission
or by some outside body or whether
the Ministries and the State Govern-
ments are independently making
plans of their own without reference
to any targets?

The Deputy Minister of Planning
(8hri §. N. Mishra): At the moment,
some of the basic studies are under-
way. Some kind of a general outline
would be there and both the Central
and the State plans will have to fit
into it. But that will come later.

Shri Bima) Ghowe: May I kmow
whether there is any plan frame-
work as was the case in connection
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with the Second Plan and as it is men-
tioned here that there is a perspec-
tive planning for 15—20 years, may
I know whether any targets for the
perspective planning had been BAxed?

8hri 8 N. Mishra: The hon. Mem-
ber would appreciate that it would
also require a number of studies, in-
vestigations and all that and all those
things are underway at the moment.
It would take some time even to build
up a perspective plan of 15 to 20
years.

Mr. Speaker: We have not yet con-
cluded the Second Plan. Next
question.

Enquirfes into Dalmia Concerns

*1187. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
crnment have decided to appoint a
Cummission to enquire into the affairs
uf the Dalmia concerns;

{b) if so, the constitution and terms
uf reference of this Commission; and

(c) whether the above Commission
will also enquire into affairs of the
Dalmia Dadri Cement Limited?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir. This was decided some
time ago.

(b) A copy of the Notiflcation indi-
cating the constitution and terms of
reference etc. of the Commission is
laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 48.]

(¢) The matter is under considera-
tion.

Shri Ram Krishan: In reply to my
gquestion on 22nd April, 1858, the hon.
Minister has said that he will be
glad if this concern is also included
in the list. May I know why this
firm has not so far been included in
that list?

Shri Satish Chandra: Mr. Justice
Vivian Bose has been appointed as the
Chairman of the Cemmission only in
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the last week of August. As soon as
that Commission meeta, Government
will move that this company should
also be taken up for enquiry.

Shri Ram Krishan: In view of the
recent move of Seth Ramkrishna
Dalmia to transfer his remaining pub-
lic companies into private companies,
may I know what special steps Gov-
ernment propose to safeguard public
interests?

Shri Satish Chandra: The hon.
Member is perhaps referring to cer-
tain transfers that have been made
under section 805 of the Companies
Act, and I have given detailed
answers to his specific questions on
that subject. As I have said, Gov-
ernment itself has no power to take
any steps in that connection, but if
more than 10 per cent. of the sghare-
holders so desire they can move the
court in that matter under the provi-
sions of the Companies Act.

Shri 8. M. Banerjee: From the
schedule which is attached to the
notification, it is found that Rottas
industry, which 15 the biggest indus-
try under Dalmia, is not included
for investigation. May I know what
are the reasons due 1o which this
industry has not been included;
whether everything is good there?

Shri Satish Chandra: There ar.
numerous companies in Dalmia Group.
Only those companies against which
there were specific complaints were
included in the schedule, but the
Commission 1S authorised, under
clause 2 of the terms of reference, ‘o
take up any other company within
its purview, provided some illegali-
ties come to its notice in connection
with the enquiry.

Shri S. M. Banerjee rose--—

Mr. Spesker: The question has been
answered. ‘There is a Commission.
Hon. Members who have some infor-
mation may place that information
before the Commission instead of
bringing it up here. Shri V. P. Nayar.
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Shri V. P. Nayar: Sir, am I ealled
upon to put a supplementary on this
question?

Mr. Speaker: No, no; he nuy put
the next question.

Graphite

“1188, Shri V. P. Nafar: Will the
Minister of Commerce and Industry
be pleased to state:

(2) the present position of produc-
tion and demand of Graphite in
India; and

(b) the annual requirement in value
of graphite and graphite-made
articles?

The Deputy Minister of Cemumerce
and Industry (Shri Satish Chandra):
(a) The present output of graphite
in India is of the order of 1,600 tons
per annum, while the demand is
about Z,500 tons per annum.

(b) the wvalue of the annual re-
guirements of graphite is about
Rs. 30 lakhs and of graphite-made
articles about Rs. 103 lakhs.

Shri V. P. Nayar: May I know whe-
ther Government are aware that
from 1900 to 1812 Travancore alone
raised about 35,000 tons of graphite
through M/s. Morgan Crucibles Ltd.?

Shri Satish Chandra: Sir, I do not
know what happened as far back as
1900 and 1912. But, as I said, 1,600
tons of graphite is being produced im
our country per annum today in the
mines located in Bihar, Orissa,
Andhra and Mysore. I am not
aware of any mines in Travancore.

Shri V. P. Nayar: May I ¥now whe-
ther Government are aware that in
the Travancore area graphite is one
of the most widely distributed eco-
nomic minerals?

Shri Satish Chandra: If that is so,
the Ministry of Steel, Mines and Fuel
will certainly look into that matter.

Shri V. P, Nayar: I want to know
whether there are any graphite-based
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industries, whether industries which
make products out of graphite exist
in India; and, if so, may I know
what is their annual turnover?

Shri Satish Chandra: A start has
been made recently, and graphite
crucibles are being manufactured in
the country. A small start has also
been made to produce carbon brush-
es, electrodes, arc lamp carbons and
other things.

Shri Warlor: May I know how much
graphite is imported into this country
annually?

Shri SBatish Chandra: I said that 900
tons of graphite jg imported. Apart
from that, graphite articles costing
about Rs. 1 crore have to be imported
at _pruent.

Shri V. P. Nayar: In view of the
varied use of graphite in paints,
erucibles, lead pencils, carbons etc,
may I know whether Government
have any plans to exploit indigen-
ous resources of graphite so as to
meet the entire requirements of the
country?

Shri Satish Chandra: Private parties
being fully encouraged by Govern-
ment, it is expected that the industry
will gradually grew.

Manganese Ore Trade

Shri l-.m-:lhwa.r Tantia:

Shri Wodeyar:

Shrimati Renn Chakra-
wartty:

Will the Minister of Commerce and
Imdtustry be pleased to state:

 (a) whether it is a fact that India
Is losing its long established over-
seas markets of manganese ore;

(b) whether it is also a fact that
the State Trading Corporation of
India (Private) Limited have not
lifted al] the manganese ore which
it bas contracted to purchase;

*119%.

(e) it so, the guantity of manga-

RtPe ore involved; and
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(d) the reasons for not lifting the
same and the steps taken or proposed
to be taken in the matter?

The Minister of Commeree (Shri
Kanungo): (a) to (d). A statement
is placed on the Table of the Lok
Sabha. [See Appendix V, annexure
No. 50.)

Shri Rameshwar Tantla: In the
statement it has been said that com-
petition from those countries which
are nearer the consuming market is
keen. May I know whether Govern-
ment is considering the question of
keeping up the target of our manga-
nese ore export, even losing some-
thing as we have done in the case of
sugar and cement?

Shri Eanungo: Loss will be of the
exporters and shippers; Government
can’t do anything about it.

Shri Rameshwar Tantia: In view
of the statement made by the Direc-
tor of Foreign Export Trade that nego-
tiation ig being made with the United
States of America in respect cf
manganese ore, may 1 know whether
that negotiation has been finalised; if
so, how much manganese cre will he
exported?

Shri Kanungo: It has not been
finalised yet.

Shrimati Renu Chakravartty: May 1
know the reason why the quota for
manganese ore was suddenly dropped
in 1857, when there was still a good
demand in the world market?

Shri Ranga: Quota for export?

Shrimati Eenu <Chakravartty: The
ST.C. quota for iron ore was increas-
ed, but in respect of manganese ore
it was reduced. May I =also know
how much has been actually lifted by
S.T.C. against the 1957 quota?

Shri Eanango: S.T.C. queta in-
creased from 38 per cent. to 50 per
cent.,, and the performance has been
almost near about the total quota.

Shrimati Reau Chakravarity: That
is not my peint.
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Mr. Speaker: The hon. Member says
that the qguota was reduced, whereas
the hon. Minister says that it was
increased.

Shrimati Renu Chakravartty: The
point is, even though the quota may
have been increased, there was a
much bigger off-take in the earlier
year. Why was it when S.T.C. came
into existence there was immediately
a reduction in the quota?

Shri Eanungo: It iz mnot correct:
1857 exports were the highest in the
last ten vears.

Shri Wodeyar: May I know what
steps the State Trading Corporation
of India has taken to step up the
trade in Mysore State?

Shri Kanunge: Sizable quantities
were purchased from mune-owners
and shippers in Mysore State; but
Mysore is at a disadvantage because it
is away from the ports.

Shri Viswanatha Reddy: May I
know whether it is a fact that while
the State Trading Corporalion is able
to arrange export of only high grade
manganese ore, sufficient efforits are
not being taken to export low grade
ore also along with the bhigh grade
ore?

Shri Kanungo: The whole pattern of
manganese export from India for the
last 20 years has been of high grade
ore, and in the world market low
grade ore is going out of use. Late-
ly, the steel manufacturing process in
other countries, particularly U.S.A.,
has eliminated the use of low grade
manganesc ore. All the same, in our
negotiations we always try to make
a ‘package deal' including some low
grade manganese prc¢ also,

Shri Tyagi: Have the Government
examined the possibility of exporting
ferro-manganese in place of manga-
nese ore; because it would, on the
one hand, save shipping space and,
on the other, give employment to our
people here?
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Shri Kanmmge: Yes, Bir. A ferro-
manganese plant is only going into
operation; therefore, we are not con-
sidering the question of offering
ferro-manganese to our overseas
buyers. It all depends upon what
the cost of manufacture here would
be.
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) to

(c). No final decision has been taken
regarding the question,
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Dr. Keskar: It will be difficult for
me, Bir, to detail the reasons why this
delay has occurred. A number of fac-
tors came in at a particular time when
a suit was pending in the Supreme
Court regarding the Working Journa-
lists Act. It was thought that certain
tundamental points regarding the
freedom of Press and other related
matters were being taken up there. We
are waiting to see as to what decision
the courts take about it. There is
also the question of taking the views
of all the different groups of news-
papers into consideration. An addi-
tional factor that has now come is
also the shortage of newsprint and all
these things have led to delay.

I might also inform the hon. Mem-
ber that even afier finally deciding
upon a schedule, it will take quite a
considerable time in order to promul-
gate it because the specific schedule
would have to be put before the in-
terests concerned for consultation and
their opinion taken before it can be
promulgated.
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Dr. Keskar: Nobody has written to
the Government that they are going to
the court; but we have read in some
papers. But Government is not at all
concerned about the matter. If the
matter goes to the court the court
will decide what it considers proper.

8hri D. C. Bharma: May I know if
there are any newspapers which have
been responsible, directly or indirect-
1y, for delaying a decision on this
matter?
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Dr. Keskar: It is obvious that cer-
tain groups of papers are against it
and a still bigger group is in favour
of it. But if any group of papers
tries to stop it, it can only do so by
putting it before Government and we
have received certain representations
to which we give careful considera-
tion as we give to the other groups
also.

Shri Mahanty: In yiew of the fact
that the well-being of these small
newspapers is completely dependent
on the price-page schedule, may we
know how long the Government will
take to implement the recommenda-
tions of the Press Commission in this
regard?

Dr. Keskar: The enunciation of the
principles of the hon. Member can-
not be accepted in their entirety. It
15 a matter for discussion and think-
ing whether the well-being of news-
papers depends entirely wupon  the
price-page schedule.

Shri V. P. Nayar: He meant small
newspapers.

Shri Mahanty: Yes; swall news-
papers.

Dr. Keskar: Yes; small newspapers
also. Whether the entire well-being
of all newspapers will depend on this
and whether this will affect them to
a great c¢xtent is a matter to be con-
sidered. We are quite aware of the
fact and, as 1 said, we have 1o take
a number «of faclors into considera-
tion, and 1 hope that the matter
would not be unduly delayed.

Shri Mahanty: The hon. Minister
stated that the shortage of newsprint
is one of the reasons why the imple-
mentation of price-page schedule has
been delayed. May we know whe-
ther it is not a fact thai the news-
print shortage has operated against
the interests of the small newspapers
as different from the big newspapers
and chains?

Dr. Eeakar: I have noi understood
the latter part of it.
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Mr. Speaker: Has not the shortage
affected the smaller newspapers as
different from the bigger ones?

Dr. Keskar: The question of price
page schedule, from the point of view
of conserving newsprint, iz not at all
the same thing as a price-page sche-
dule for protection from unfair com-
petition which is the main objective
of the Act that was passed by
Parliament. Naturally there will be
a schedule and the schedule might
be different according to different
objectives. Whether both can be
combined and brought about together
i1 a question to be considered.

Shri Khadilksr: May 1 point out
that once the hon. Minister himself
had stated that the schedule was com-
plete and that it would be announced
very soon. From his reply now, it
ssems that the veto iy exercised by
certain interests in the newspaper
industry. Is it a fact that so far as
the delay is concerned, a certain
amount of recalcitrant attitude from
a section of proprietors is responsible
for it?

Dr. Keskar: No, Sir It ijs not any
proprietor or group of proprietors
which is responsible for any delay.
Ag 1 said, the question of schedule,
what sort of schedule is to be pro-
mulgated, etc. is not such an easy
matter. It is an important matter
which might affect the future of the
press as a whole. When I said that
the schedule was nearly ready, 1
meant that a number of draft sche-
dules were nearly ready. They have
been sent to the various interests and
their views have been ascertained
But, as I said also last time, the views
are very conflicting, and therefore,
we have to be very careful as to the
sort of schedule that we promulgate.

Shri Prabhat Ear: Having said just
two years ago that a decision will be
taken and a notification will be issued,
the subsequent reason that was given
is there is a case pending in the
Supreme Court, on the point whether
the freedom of the press is also being
violated or not, because of some em-
ployers having challenged the working
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journaligts. Bo, what are the reasons
today that it cannot be implemented,
since the Government had decided to
issue the notification two years ago?

Dr. Keskar: The Government have
taken no decision that at a particular
moment they will issue a notification
on the price-page schedule, It was
decided that they would issue it at
the appropriate moment. As I said,
there are one or two important mat-
ters that came up. So we thought we
had better see how the principle re-
garding the freedom of the press is
decided and whether any such decision
affects what we are going to do, and
then take any further decision in the
matter.
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Dr. Keskar: The hon. Member can
draw any conclusion he likes. I am
unable to satisfy him,

Rehabilitation of Displaced Persons in
M,nort

Shri Wodeyar:

Will the Minister of Rehabilitatiom
and Minority Affairs be pleased to
state the progress made in cornection
with the work of r-ehalulltatmg dis-
placed families from East Pakistan in
Periyapatna town in Mysore?

*1193 {Shri Bluvunn.lam

The Depaty Minister of Rehabllita-
tion (Shri P. 8. Naskar): A scheme
has been sanctioned for the rehabili-
tation of East Pakistan displaced
person in Periyapatna taluk and not
Periyapatna town. The  progress
made by the scheme is as follows:—

(1) The work of anumeration and
felling of trees in the area
has already started.
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(2) A detailed survey for the re-
clamation and development of
the area is in hand.

(3) The Central Tractor Organi-
zation, who are being en-
trusted with the job of recla-
mation, are making necessary
arrangements for the move-
ment of their machinery to
the gite.

Shri Shivananjappa: May 1 know
what is the number of refugees who
are proposed to be settled there?

Shri P. 8. Naskar: About 800 agri-
culturist families.

Shri Shivananjappa: May I know
the finencial aid that is proposed to
be given to the Government of
Mywore in this behalf?

Shri P. 5. Naskar: It will cost about
Hs. 4,000 per family. The cost of the
entire scheme is borue by the Cen-
tral Government.

Shri Shivananjappa: May I know
the extent of jungle that is proposed
to be cleared just to provide land for
agricultura] purposes. to those
refugees?

8hri P. B. Naskar: The State Gov-
ernment, for the moment, has offer-
ed about 5,000 acres of land, and we
are told that the area is covered with
forests. But I cannot exactly say
how much will be cleared.

Bhrli Wodeyar: May I know whe-
ther the opinion of displaced families
has been taken in this regard and
also the public opinion of people
from the Periyapatna taluk?

Shri P, 8. Naskar: 1 could not
follow.

Mr. Speaker: He wants to kncw
whether the opinion of the displaced
persong and the opinion of the people
in Periyapatna taluk has been taken
before this scheme is sought to be
launched.

Khanna): As far a3 the displaced
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persons are concerncd, before we
launch upon any scheme outside West
Bengal, we take the officers of the
West Bengal Government and their
advice ig generally sought before any
area is selected. Aas lar as the psople
of that particular area are concern—

ed, I deal with the State Govern-
ment.

Shrimati [a Palchoudhari: May I
know how much land is going to be
given to each refugee, and what is
the fertility so that the land given:
will be enough for their subsistence”

Bhri P. 8. Naskar: Six &acres of
land will be given to each family and,.
according to the State Government,
it will be quite sufficient for any
agriculturist family.

Shrimati Renu Chakravartty: May
1 know whether this land falls in the
category of margina! or sub-margi-
nal land?

8hri Mehr Chand Khanna: I can
assure the hon. Member that this land.
that is going to be reclaimed will ba
one of the very fertile areas.

Common Market for Asia

+
{ Sardar Igbal Singh:
Bhrd N. B. Munisamy:
*1183. 4 8hri Daljit Singh:
Shri Ram Shankar Lal:
L Shri Damani:
Dr. Ram Snbhag Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is a proposal to
set up 2 Common Market for Asim:
along the lines of the customs and
tariff union sought w be established
in Western Europe; and

(b) if so, the details thereof and
the reactiong of the Grvernment of
India thereto?

The Depaty Minister of Commerce:
and Industry (Shri Satish Chandra):.
(a) No, 8ir.

(b) Does not arise.
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Sardar Egbal Singh: May I know
whether the Government have receiv-
ed any suggestion from any country
in this regard?

Shri Satish Chandra:; No, Sir. Some
discussions have taken place in a con-
ference held in Egypt and also in the
EC.AFE. Conference about the
possibility of increasing trade within
‘the Afro-Asian countriez, but no sug-
gestion for the creation of a common
market has been madc.

Raja Mahendra Pratap: 1 would like
to have a common market for the
whole world, but may I know if
there is any plan to have a common
market for Iran, Afghanistan, Pakis-
tan, India, Nepal and Ceylon?

Shri Satish Chandra:
no such proposal.

No; there i<

Sardar Igbal Singh: May I krow
whether the Government of India
have explored the possibility of es-
tablishing such common markets for
Asia?

Shri Satish Chandra: Thc¢ matter
has been discussed ard it is thought
that due to various rcasons it is not
practicable to do so. There must b
a common political outlook, common
economic structure, common social
philosophy and so cun, before such
common markets can operate satis-
factorily.

Unsold Stock of Shoes

+
[ Pandit D, N. Tiwary:
| Shri Narayanankutty Menon:
Shri Warior:
Bardar Igbal Singh:
Shri Ram Krishan:
Shri Supakar:

*114.

Will the Minister of Commerce and
‘Industry be pleased to state:

(a) whether it is a fact that a huge
stock of shoes refused by foreign pur-
<hasers is lying unsold with the
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National Small Industries Corporation
(Private) Limited;

(b) if so, the reasons for their
refusal and the amount of capital
blocked thereby;

(¢) whether the suppliers have been
paid the full prices for these shoes;
and

(d) the steps taken to dispose of
these shoes?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{(a) to (d). A statement is laid on the
Table of the Lok Sabha. [See Ap-
pendix V, annexure No. 51.]

Pandit D. N. Tiwary: What is the
value of the shoes that have not been
taken delivery of?

Shri Satish Chandra: These shocs
which have not been delivered so far
are expected to go out in the next
consignment and price negotiations are
taking place. So, perhaps the hon.
Member would not like me to disclose
the wvaluec

Pandit D. N, Tiwary: Th+ shoes
were refused because of their low
quality. May 1 know on what basis
these shoes are going to be taken
delivery of again?

Shri Satish Chandra: It is not so.
In the case of Russia, the original
order was for 3 lakhs pairs of shoes.
Because they could not be supplied on
the due dates, the order was reduced
by 50,000 shoes. So, there is a balance
of 54,000 shoes against the order of
Russia. We think in the next consign-
ment these shoes would go. It is not
due tn bhad gquality that they have
not been delivered.

Eardar Igbal Singh: May I know
whether it is a fact that these shoes
were rejected because according to the
Polish representative who inspected
these shoes were not according to
specification?

Shri Satish Chandra: This is in
regard to the other 14,000 pairs. They
are also quite good shoes. When they
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had been manufartured, a sample was
displayed at the Poznan Fair and a
large order was received from Poland.
Later on they said that they wanted
certain modifications in the shoes, As
jt was a new market, we arranged for
fresh production and supplied the com-
plete order according to their speci-
fications. But these 14,000 pairs are
also good and they will go to some
country in the future consignments,

Sardar Igbal Singh: May I know
whether it is a fact that these shoes
were offered to the Delhi shoe traders
and they also rejected the shoes be-
cause they were not of better quality?

Shri Satish Chandra: I am not aware
of it. I am told that they are of good
quality and are being inspected now
for being supplied to other countries.
Buyer's inspectors are inspecting these
shoes.

Shri Tyagi: Has it come to the
notice of Government that in some of
the leftist countries of Europe, the
puirs were found to contain left foot
shoes only?

Mr. Speaker: Is there any truth

in that?

Shri Satish Chandra: Lakhs of pairs
of shoes were supplied. Maybe in-
advertantly in some cases, lwo right
shoes or iwo left shoes might have
been placed in one box. There have
been a few cases—a dozen or so. But
even then, they could be exchanged
by the buyer, these might have been
packed like that by mistake.

Some Hon. Members rose—

Mr. Speaker: The hon. Minister has
said that the quality is not bad and
they are negotiating for the sale. If
further questions are going to assist
us in seeling those shoes, I would allow
them. But I am afraid every further
<question would only make the shoes
deteriorate further, whether they are
really bad or not.

Shri 8. M. Banerjee: These shoes
were manufactured by the British
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India Corporation and they have been
Joing it intentionally....

Mr. Speaker: This question may be
renewed sometime later.

Textile Mills, Bombay

*1195. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
of the poor returns of some of the tex-
tile mills in Bombay State; and

(b) if so, whether Government con-
template setting up an enquiry com-
mittee to investigate into the working
of these textile mills?

The Minister of Commerce (Shri
Kanungo): (a) Government are con-
stantly watching the results of work-
g of the textile mills in the country
including the mills in Bombay State.
Related to 1956, the working results
of some mills have revealed a reduc-
tion in profits.

(b) Government do not contemplate
setting up any enquiry committee for
this purpose. An Enquiry Committee
was only recently appointed to look
into the various problems of the cotton
textile industry in the country, the
Committee have already submitted
their report, which is under considera-
tion.

Shri Pangarkar: May I know if any
textile mills have been closed in Bom-
bay State due to poor returns?

Shri Kanungo: There have been
some closures mostly due to unecono-
mic working and accumulation of
stocks.

Shri Rameshwar Tantia: May I know
whether on account of growing com-
petition from China, our textile goods
export has been less and may I know
whether Government are considering
steps to increase our export?

Shri Kanungo: May I submit that
this question is aboui the profit carn-
ings of Bombay mills? 1 can answer
that question if you allow it.



6121 Oral Anpwers

Mr, Speaker: That does not arise
sut of this question.

Shri Damani: May I know whether
Government is aware of the conti-
nuous rise in D.A. figures and due to
shat coarse and medium counts mills
are adversely affected? If so, may 1
know whether Government has issued
any direction to the Wage Board to
enquire into this matter?

Shri Kanungo: That iz asking for
an opinion. As far as the Wage Board
is concerned, it is there enquiring
into the wage structure.

Shri Damani: My question is whe-
ther as a result of the increase in the
DA figures the working of coarse and
medium mills is affected.

Shri Eanungo: That is asking for
an opinion.

Shri Hem Barua: May 1 know how
many of these textile mills are yield-
ing poor returns due to the bad condl-
tion of machinery? Lack of proper
attention, repairs and replacement are
somre of the reasons pointed out by the
Textile Enquiry Committee as res-
ponsible for poor returns of the textile
mills.

Shri Kanumgo: I cannot give the
exact figures of mills which are having
out-dated machinery, because thers
are 479 mills and we do not have re-
ports of the whole lot of them. They
are being inspected by rotation and it
will take a long time to have data
regarding all the mills.

Shri Khadilkar: In view of the fact
that Narasinghji Mills which was
closed after it was taken over by
Government and worked on a co-
operative bmsis is now yielding good
regults, as the Textile Enquiry Com-
mittee have pointed out, will Govern-
ment consider setting up a small board
to take over mills which mre closing
down because of uneconomic manage-
ment?

Shri Eanungo: As I =said in the
answer, the report of the Textile
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Enquiry Committee is under conaidsra-
tion and I cannot anticipute the com-
clusions.

Shri 8. M. Banerjee: May I Ikmow
whether at the XVI Labour Confer-
ence, a decision was taken that two
committees will be appointed for
Indore and Kanpur? May I know
whether this matter is being consider-
ed after the submission of the report
of the committee?

Shri Kanango: No, Sir; the recom-
mendations of the Textile Enquiry
Committee presided over by Mr. Joshi
are being considered.

Shri 8. M. Banerjee: A decision was
taken that two committees will be
appointed for Indore and Kanpur. I
want to know whether those com-
mittees are being appointed.

Shri Kanungo: I am not aware of
any such decision.
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st o wo WAt . TATEY wHE

My. Spesker: What is the good of

putting general questionns? He has
stated that under the Industries (De-

velopment and Regulation) Act, proper
action is being taken.
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Mr. Speaker: Hon. Members should

avoid general qusetions, If necessary,
he can put a separate question re-
garding any mill which has come ‘o
his notice and which is being mis-
managed. He can ask what action is
being taken in particular matters.

Employees’ State Insarance Scheme

*1196 J Shri Sanganna:
" LShrhnaﬁ Renu Chakravartty:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that workers
have to undergo inconvenience and
delay in receiving cash benefits under
the Employees’ State Insurance
Scheme; and

(b) it so, the steps taken in the
matter?

The Parliamentary Secretary to the
Minister of Labour and Employment
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and Planning (SBhri L. N, Mishra): (a)
No.

(b) Does not arise.

Shri Sanganna: May I know whether
this scheme is going to be extended
and, if s0, to what extent?

Shri L. N. Mishra: This is for a
specific purpose and it cannot be
extended for any other purpose.

Shrimati Benu Chakravartty: May
I know whether it is a fact that in
Delhi itself workers have to stand
from 5 o'clock in the morning till
9 o'clock and still go without the cash
benefit?

Shri L. N, Mishra: Some complaints
like that have appeared in the news-
papers also. But on enquiry it was
found that they were not correct at
all.

Shri S. M. Banerjee: May 1 know
whether any final decision has since
been taken to extend this scheme to
the families of workers?

Shri L. N. Mishra: The question of
extending this scheme as far as poses-
ble is under consideration.

Small Tea Growers of Punjah
+

J Shri Hem Raj:
*1198. ' Shri Anirudh Sinha:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1771 on the 22nd April, 1958 and
state:

(a) whether the scheme for the
rehabilitation and reorganisation of
the Small Ten Growing Plantations in
the Punjab has been received from
the Punjab Government; and

(b) if so, the nature thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise.
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Shri Hem Raj: May I know whether
recently a trade agreement has been
signed and, if so, whether any attempt
has been made by the Government to
pell green tea to Afganistan?

Shri Satish Chandra: The purchase
of an article depends on the will of
the buyer. An agreement has been
entered into under which our pur-
chases in Afganistan will be paid in
Indian rupees =and Afganistan will
utilize those rupees for purchase of
indian goods. We expect that it will
improve the position of green tea also.

Shri Hem Raj: May I know whether
the report which has been submitted
by the Green Tea delegation to the
Government has been examined by
Government and, if so, what are its
recommendations and which of them
have been implemented by Govern-
ment?

Shri Satish Chandra: This agree-
ment itself is the result of the study
of those recommendations.

Shri Rameshwar Tantia: It has been
stated on several occasions on the floor
of this House, and alsc outside, that
green tea has become costly and the
tea gardens of Punjab have become
uneconomic. May I know whether
Government is doing something to
improve the position, as this is a very
good foreign exchange earner?

Shri Satish Chandra: That 1s an
entirely different gquestion, which is
being examined, not only with refer-
ence to Kangra scheme of the Punjab
Government but with respect to the
gardens in the whole of India. No
final decision has so far been taken.

Shri Hem Raj: Last time when this
question was being answered, the hon.
Minister told the House that the
Central Government is giving some
aid to the Punjab Government for
helping this industry. May I know
the amount of grant that was given
to the Punjab Government during the
last three years?

Bhri Satish Chandra: The Central
Government offered to the Punjab
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Government a loan for setting up a
factory to manufacture black tem But
there*are some difficulties, We have
not heard from the Punjab Govern-
ment about the progress of their
scheme, nor have they demanded the
money from us.

Shri Hem ERaj: May I know whether
in respect of the scheme which was
submitted by the Punjab Gowvernment
and which was returned back by the
Central Government any attempt has
been made by the Central Government
to call for a further scheme from the
Punjab Government?

Shri Satish Chandra: The scheme
originated from the State Government.
We offered some aid in the implemen-
tation of that scheme. But there are
some difficultics, because the Punjab
Government now feel that it is not
possible to have the tea factory in the
co-operative sector. Many people are
not c¢oming forward to form co-
operative societies.

Supply of Cotton to U.S.A.

*1199. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that Pakistan is gradually re-
placing India as a major supplier of
short staple varieties of cotton to the
USAZ?

The Minister of Commerce (Shri
Kanungo): Imports of shorl staple
cotton by US.A. have been gradually
decreasing. Imports from India and
Pakistan into U.S.A. have also been
decreasing since 1955-56. It is not a
fact that Pakistan is replacing India as
a major supplier of short staple varie-
ties. OQwur exports, however, depend
on the availability of a surplus after
meeting the internal requirements.
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Shri Kannngo : The imports into USA from India arc as follows :

1954-55
1955-56
1956-57
1957-38
(August 1o March)

17.41 (in thousanis) bales

5.8o i
3-70 "
3.20 3

Exports from Pakistan to USA are as follows :

1954-55
1955-56
1956-57
1957-58
(August to March)
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Shri Damani: May I know whether
our export of short staple cotton to
other countries is also affected and,
if so, to what extent? What steps are
being taken to improve the position?

Shri Kanungo: The pgeneral con-
sumption of short staple cotton all
over the world has decreased, because
man made flbre has replaced it, to a
great extent, and is replacing it.

Shri A. C. Gaha: May I know whe-
ther it is not a fact that there is still
a surplus of short staple raw cotton
in India?

Shri Kanungo: In the lower varieties
there is always a surplus and we have
%0 keep track of it, because, accord-
ing to the nature of the monsoons,
the crop may be more or less. There-

¥qA AT% AR -

11.27 4n thousan is) bales
22.80 i3
16.10 “
10.30 s

fore, we have to allow export after
meeting the internal demands.

Shri A. C. Guha: Is it also not a
fact that our export is going down?

Shri Kanungo: As I said, the total
consumption of raw short staple cotton
1s going down all over the world.

Shri Tyagi: What is the explanation
for the fact that while Pakistan is
gaining the market, in the same com-
modity we are losing it in the USA.
From the figures it is evident that
while we have gone down to 3.70
thousand bales from 17.41 thousand
bales within three years, Pakistan has
gone up from 11.27 thousand bales to-
16 thousand bales, They are increas-
ing It still for that commodity. Why
could we also not increase our ex-
ports?

Shri Kanungo: The point is that the
internal consumption of short staple
cotton in Pakistan is much lower than
that in India.

Shri A. C. Guha: That does not ex-
plain our reduction of export.

Shri Raghunath Singh: We are losing
the market.

Shri Ranga: May [ know whether
our consumption of short staple cotton
has gone up during these three or
four years?

Shri Tyagi: No.
Shri Ranga: What is the idea of this?”
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Bhyi Kamungo: Short staple cotton
Tanges between % inches and below.
“The lowest is Bengal Desi and the
‘highest is certain Gujerat varieties,
“We classity short staple cotton as %
incheg and below and amongst them
the lower qualities are ususlly ex-
ported and the higher qualities are
not permitted for export.

Shri Raghunath Singh rose—
Shri A. C. Guha rose—

Shri Banga: The anwer is not satis-
“factory.

Mr. Bpeaker: I cannot allow 50
supplementaries over a question,

Shri Raghunath Singh: We are los-
Jng the market all over the world as
far as cotton is concerned.

Mr. Speaker: By a few supplemen-
“tary questions you are not going to
increase the market. (Inferruption)
Hon. Members evidently want to know
whether the export has gone down or
whether the internal consumption has
gone up or whether there is a reduc-
tion in both. That is exactly what they
want to know.

Shri Kanango: I have not got the
exact figures of internal consumption
dor amll the years, but I can say the
internal consumnption is also going up.

Shri Tyagi: But he says that there
is surplus of this cotton in India

Shri Raghunath Singh rose—

Shri A. C. Guha: There is a surplus
of raw cotton in India.

Shri Prabhat Kar: The hon. Minister
said that internal consumption in
Pakistan is less than that in India and
that is why Pakistan is exporting
more. Now, the question was whether
in India the internal consumption has
gone up during this period.

Mr. Speaker: He has not got the
figures. He said that.

Shri A. C. Guha: Moreover we want
40 know whether the export of the
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Shri Kanungo: I have tried to ex-
plain that the export of cotton is not
free. It is regulated according to the
size of the crop and according to the
anticipation of internal demand. Inter.
nal demand is also increasing, There-
fore, we are not releasing as much
as we should do.

Mr. Speaker: Next question.

oft vqare ey - gEE T@ I AEH
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Mr. Speaker: Not orally. The hon.
Member can write to me.

Shri Raghunath Singh: Yes, Sir.

Mr. Speaker: [ understand that a
number of hon. Members want to take
part in this. If it is such an important
matter certainly I would allow discus-
sion over the matter.

Taj Glass Factory Ltd.

*1200. Shri Nagi Reddy: Will the
Minister of Commerce and Industry
be pleased to state;

(a) whether there is any proposal
from the Goverrment of Andhra to
the Central Government asking them
to take over the management of Taj
Glass Factory Ltd. under Industries
(Development and Regulation) Act,
1951;

(b) if so, when the proposal was
made; and

{c) the action taken by Govern-
ment so far?

The Deputy Minister of Commeroe
and Industry (Shri Satish Chandren):
(a) to (¢), A statement is laid on the
Table of the Lok Sabha.
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Statement

A suggestion was received in Octo-
ber, 1956 from the late Government
of Hyderabad that the management of
Taj Glass Works, Sanatnagar, Hydera-
bad, may be taken over by the Central
Goverrment under Sections 15, 16 and
1B-A of the Industries (Development
and Regulation) Act, 1951, as the fac-
tory was lying closed over long
periods. After preliminary examina-
tion of the case, the Central Govern-
ment informed the Government of
Andhra Pradesh that it could take
action under the Industries (Develop-
ment and Regulation) Act, 1851, only
when it was satisfied that the trouble
was entirely due to mismanagement.
The State Government could not
establish this fact, and did not press
the previous request of the Hyderabad
Government.

Shri Nagl Reddy: May I know whe-
ther the factory is now working and
if so, if that is the reason why the
Government does not want to take it
over?

Shri Satish Chandra: The factory is
not working. It has been lying closed
for quite a long time.

Shri Nagi Reddy: May I know whe-
ther this factory has been given loans
by the industrial trust funds and the
State Bank of Hyderabad and if so,
how much?

Shri Satish Chandra: That is true.
The Andhra Government is vitally
interested in this factory. They are
looking into that matter. 1 do not
know how far they have subscribed to
it, but they hold substantial stake in
this factory.

Shri Nagi Reddy: In the statement
it is said that the factory will be taken
over only if it was entirely due to
mismanagement. May I know whether
the factory has been closed down
because of mismanagement or other-
wise?

8Bhri Satish Chandra: The factory
bas been closed down due to large

178 A LBD—2.
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losses which were incurred while it
was entrusted by the old Hyderabad
Government to some private indus-
trialist for management. It is not
possible for the Government of India
to take over a factory where losses
exceeding the share capital of the com-
pany have accumulated.

Bhri Prabhat Kar: In view of the
fact that lots of money have been
advanced to this company by the State
Bank of Hyderabad and the Industrial
Corporation, may I know whether
Government takes the responsibility to
see that these amounts are recovered
by the Bank and the Corporation?

Shri Satish Chandra: The Andhra
Government is at liberty to run this
factory. It is technically a sound pro-
position and it can be run if the
Andhra Government wants to do so.
If some assistance is required from
the Centre, the matter will be looked
into.

Shri Prabhat Kar rose—

Mr, Speaker: All these are sugges-
tions. The hon. Members are anxious
that it may be taken up. It is left to
the Hyderabad Government to do it
or not to do it

Handicraft Association in India

*1201. Shri Jadhav: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
Handicraft Board is undertaking a
survey of the Handicraft Association
in India;

(b) if so, the progress made so far
in conducting the survey; and

(c) how much money is likely to
be spent on the survey?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) The Survey Team sponsored by
the All India Handicrafts Board has
completed the collection of data in
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regard to associations of workers
engaged in handicrafts and the dealers
of handicrafts in Rajasthan, Bombay,
Uttar Pradesh, Madhya Pradesh, Bihar,
Orissa, Bengal, Andhra, Madras, Kerala
and Pondicherry.

(¢) The estimated cost of the survey
is Rs. 40,000.

Shri Jadhav: May I know whether
the report of this survey will be placed
on the Table of the House?

Shri Satish Chandra: The survey is
still going on and the Handicrafts
Board has obviously received past
reports, The Handicrafts Board has
entrusted this work to Indian Co-
operative Union. They have received
some reports. When they are submit-
ted to the Government by the Handi-
crafts Board, we shall examine them
as also the desirability of placing
them on the Table,

Import of Foreign Films

*1202. Shri Chandak: Will tne Minis-
ter of C ce and Industry be
pleased to state:

(a) the total Foreign Exchange
(Sterling, Dollars and .other Curren-
cies) spent on the import of foreign
films during 1956-57 and 1957-58;

(b) whether any attempt has been
made to make payments for foreign
films in Indian Currency; and

(c) if so, with what result?

The Minister of Commerce (Shri
Kanungo): (a) to (c). A statement is
laid on the Table of the Lok Sabha.

Statement

(a) A statement showing currency-
wise value of imports of exposed films
during 1956-57 and 19567-58 is laid on
the Table of the Lok Sabha. [See
Appendix V, annexure No. 52.]

(b) and (c¢). The attention of the
bon. Member is invited to Agreement
referred to in reply to Starred Ques-
tion No, ® answered in the Lok Sabha
on the 11th August, 1858. The Rank
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Film Distributors of India (P) Ltd,
Bombay, also approuched the Govern-
ment of India with a request to accord
similar treatment to import of exposed
films from the UK. made by them.
The request was accepted aml neces-
sary instructions were issued to the
Licensing Authorities to issue licences
to this firm also on the same basis as
applicable to the issue of licences to
the member companies of the Motion
Picture Export Association of America.

Shri Chandak: May I know whether
any attempt has been made to import
foreign films on barter against export
of Indian films? If not, do Govern-
ment propose to explore this poassi-
bility?

Shri Kanungo: To the first part of
the question, the answer is in the
negative. To the second part, the
answer is that recently we have set
up a committee to explore the poasi-
bility of export of Indian films.

Shrimatl Renu Chakravarity: Io
view of the fact that our news reels
now also cover the international field,
what is the reason for allowing the
import of foreign news reels still?

Shrl Kanungo: I have only know-
ledge of films which are permitted
The permission in respect of films is
given by the I. & B. Ministry.

Shri Ranga: Is any effort being
made to study the possibility of
restricting as far as possible the import
of foreign fllms in view of the fact
that we have no choice but to import
quite a lot of film raw materials im
order to help our own film industry?

Shri Kanungo: Yes, Sir. Under the
import regulations, restrictions hawve
been put. Also, at present import of
exposed films is permitted on rupee
basis to a great extent.

Jute Mills

*1203. Shri Aurobindo Ghesal: WiD
the Minister of Commerce and Industry
be pleased to state:

(a) whether Government has made
any assessment regarding the incresse
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in profit capacity of Jute mills which
have modernised their machineries by
loans from the Central Government;
and

(b) if so, what is the percentage of
increase?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Presumably
the reference is to loans advanced by
the National Industrial Development
Corporation. As these loans have been
granted only recently, it is too early
to assess profits.

Shri Aurobindo Ghosal: May I
know if the Government are contem-
plating that any extra profits that
will be earned by nationalisation and
modernised machines will also be
shared by the emplovees?

Shri Kanungo: No, Sir. The Cor-
poration collects its interest.

Shri Ramanathan Chettiar: What
is the amount?

Shri Kanungo: The amount so far
sanctioned is Rs. 205 crores out of
which the debtors have drawn up only
Rs. 1.36 crores,

Evacuee Property in Delhi

+
S Bhri 8. M. Banerjee:
LShri Tangamani:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

*1207.

(a) whether evauee properties were
allotted in New Delhi without auc-
tion;

(b) if so, the number of such pro-
perties; and

(c) whether this practice still con-
tinues?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanns): (a) and (b). At the time of
the partition, when evacuee properties
came under the contrel of the
Custodian, New Delhi, the properties
were either already in the possession
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of the old tenants or, if vacant, were
subsequently allotted.

(¢) According to our information,
there is no vacant evacuee properties
in New Delhi.

Mr. Speaker: Next question.
Shri 8. M. Banerjee roso—

Mr. Speaker: The hon. Member
did not rise in his seat earlier.

Shrimati Renu Chakravartty: He
ha. given an answer regarding allot-
ment. 1 just want to know whether
any evacuee property has been given
without auction.

12 hrs.

Shri Mehr Chand KEhanna: The ques-
tion is whether evacuee properties
were allotted in New Delhi without
auction. After partition, evacuee pro-
perties came under the control of the
Custodian and they were allotted in
the years 1847 and 1948. There was
no qQuestion of auction then.

Synthetic Rubber Factory in Assam

*1208, Shrimati Mafida Ahmed:
Will the Minister of Commerce and
Industry be pleased to state whether
Government have approved the propo-
sal of the Government of Assam to set
up a synthetic Rubber Factory in
Assam?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
A proposal from a private party to
manufacture synthetic rubber from
natural gas at Nahorkativa has been
received through the Assam Govern-
ment. It will be considered only
after a proper study about the best
possible utilisation of Nahorkatiya
gas has been made.

Short Notice Question
Indo-Pak, Canal Waters Dispute
+
( 8hri Raghunath Singh:

Shri Harish Chandra
Mathur:

Will the Minister of Irrigation and
Power be pleased to state whether it

S.N.Q
No. 8.
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is a fact that Pakistan has repudiated
the Canal Water Pact agreed into by
India and Pakistan in 19487

The Minister of Irrigation and
Power (Hafix Mohammad Ibrahim):
1n August, 1850, more than two years
after the “Inter-Dominion Agreement
of the 4th May, 1948, on the Canal
Water Dispute” was signed, the Gov-
ernment of Pakistan, for the first
time, intimated that Pakistan had
accepted this agreement under
duress, that if the agreement was
ever binding upon Pakistan it had
long since expired and that it
should be regarded as “without present
effect”. In our reply we informed the
Pakistan Government that there had
no suggestion of compulsion at the
time the agreement was reached, nor
was any such sugestion made in the
note that was submitted 3 weeks later
by the West Punjab Government
to the Punjab Partition Committee, or
at any time thereafter. We were
therefore unable to accept the conten-
tion that the Agreement was accepted
by Pakistan unwillingly and  under
compulsion and informed the Pakistan
Government that we could not re-
cognise any unilateral repudiation of
an international agreement.

After some further correspondenc?
the Government of Pakistan were in-
formed in September, 1951 that, in
case they had any doubt about the
validity of this Agreement, the proper
course would be for that Government
to seek a judicial decision from an
impartial international authority and
that, in case it desired to follow this
course, the Government of India
would be willing to discuss the pro-
cedure for such adjudication. No
reply to this offer has so far been re-
ceived.

As far as the Government of India
are concerned, the Agreement is in
operation. It is the only basis under
which Pakistan canals are being sup
plied with water through works in
Indian territory.

Shri Raghunath Singh: May I know
whether in spite of the repudiation of
this agreement by Pakistan, we are
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going to continue supply of water to
Pakistan?

Hafix Mohammad Ibrahim: That is
true as we have sald in the answer,

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The reply is, yes.

Shrl Raghunath Singh: There were
three ad hoc agreements tosupply
water to Pakistan., May I know the
date of the last ad hoc agreement to
supply water to Pakistan and the pay-
ment flxed therein?

The Deputy Minister of rrigation
and Power (Shri Hathl): The last ad
hoc agreement terminated on  3lst
March, 1857, and the amount has to
be specified for each quarter by the
Prime Minister of India,.
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Hafiz Mohammad Ibrahim: After-
wards there was an agreement on the
basis of which supply was continued.

Shri Tyagi: From the statement it
looks that up to 30th September, 1957,
Pakistan was regularly paying undis-
puted water charges. As regards dis-
puted ones, 1 understand that up to
June, 1950, they deposited the dues in
the Reserve Bank. Now disputed and
undisputed—both these charges have
not been paid. The statement says that
Rs. 87 lakhs and odd is disputed and
the amount undisputed is not known.
May I know what is the total due
in all from Pakistan?

Hafiz Mohammad Ibrahim: As far
as non-payment of charges is concern-
ed, it must have been referred to in
the question concerned. It is because
there is some dispute between the
parties in regard to the calculation of
the amount due or not due. That
matter is going on between the two.
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As poon us it is settled, that payment
will be made,

Shri Tyagi: Am I to take it that
there is no difference of opinion and
jt is only the mathematical calcula-
tions that are standing in the way?

Hafisx Mohammad TIbrahim: Cer-
tainly.

shri A. C, Guha: In view of the fact
that Pakistan has repudiated” the
agreement of 1948, does it not also
imply that Pakistan has repudiated its
obligation to make any payment for
water? On what basis, In the future,
we shall ask for payment of dues?

Haflz Mochammad Ibrahim: No, no.
As far as repudiation is concerned, it
is only in words, not in deed. That
agreement has been in operation and
payments have been continuing and
supply of water has been continuing.
Only in words it was repudiated.

Sardar Iqbal Singh: May I know
what is the constitutional position re-
garding these dues when they have
repudiated that agreement?

Mr. Speaker: The hon. Minister said
that the repudiation is only oral.

Shri A, C. Guha: The compliance is
only on our part. We have been sup-
plying. They have not paid.

Sardar Igbal Singh: The question is
this. According to that agreement, we
have to take about Rs. 1 crore and
19 lakhs. What is the position at
present when the Pakistan Govern-
ment has repudiated that agréement?

Haflz Mohammad Ibrahim: After
repudiation they have been admitting
the validity of the agreement by
payment.

Shrt A. C. Guha: Is it not a fact that
the World Bank suggested that our
obligation to supply water should end
after five years i.e. in 1950—the World
Bank suggested in 18547 On what
ground we have been supplying parti-
cularly when they have repudiated
the agreement and when they have
not been making any payment?
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Shri Hathl: So far as the period of
five years is concerned, in 1954, when
the Bank made the proposals, it was
thought or estimated that it may take
about five years for Pakistan to be
ready, to arrange for supplies of
water by link canals and other things.
That was the period roughly estimated
then in 1854. Subsequently matters
went on. In 1857, these proposals
could not be proceeded further, The
Bank suggested a further co-operative
approach. At that time we thought
that while we are going on supplying
water to Pakistan, we cannot indef=-
initely wait when we are ready to
receive water. We have made it clear
thar by 1962 we shall be ready with
Rajasthan canal and then it may not
be possible for us not to utilise the
water for which we would be ready.
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Clirculation by Post of Magasines and
Periodicals

+
Shri Goray:
Shri Nath Pai:
| Shri Jadhav:

8. N. Q. No, 10.

‘Will the Minister of Transport and
Communications be pleased to state:

{a) whether the attention of the
Government has been drawn to the
fact that the strict enforcement of the
clause 74 of the Post and Telegraph
guide is causing great hardship in
the circulation by post of magazines
and periodicals in the country; and

(b) if so, what steps the Government
are contemplating to remove these
difficulties and to ensure that the
facilities available at present would be
continued?

The Minister of Transport and
Communications (Shri 8. K. Patil):
(a) Government has received certain
complaints in this connection.

(b) The matter is under consider-
ation.

Shri Goray: Is the Government
aware of the fact that the circulation
of magazines has dropped by nearly
three lakhs of copies during the last
year?

Bhri 8. K. Patil: We have no in-
formation on that.
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Shri Jadhav: May I know whether
the major part of these magarines
¢onsists of Hindi and other reglonal
language magazines?

Shri S. K. Patil: The question asked
is whether the enforcement of that
particular rule has created any hard-
ship. The rules are meant to be
enforced,

Shri Goray: For the last 50 many
years they were not enforced. Why
is it the Government is enforcing them
now after so many years?

Bhri S. K. Patil: The fact that for
some time they were not enforced is
no justification for their not being
enforced in future,

Mr. Speaker: Hon. Members are
anxious to know why they were not
enforced so long, and why they are en-
forced now.

Shri §. K. Patil: When we knew
that we were making colossal losses
on this particular score, the time cam-
for the rules to be enforced. The,
have no doubt entailed some difficui-
ties now, and it is under our examin-
ation as to how we shall meet the
situation. ’

Shri Hem Barua: May I know whe-
ther the enforcement of the rule has
adversely affected the circulation of
the journals and magazines? The
circulation of journals and magazines
is very poor in this country. Does
the hon. Minister think that the people
should be deprived of the benefit of
these journals and magazines?

Shri 8. K. Patil: That qguestion will
arise in future. The enforcement has
not yet started even, and therefore,
if last year the circulation has been
affected, it is not due to this rule
which has not yet been enforced.

Shri Jadhav: Does the hon. Minis-
ter know that when thiz rule was
brought into force in UP, it was
challenged in the High Court and that
the High Court has given a ruling
that the rule should not be strictly
enforced?
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@ghri 8. K. Patil: Yes, Bir, but nat
exnctly that. Bome periodicals have
gone to the zourt of law and an  in-
jenction has been issued and there-
fore that gquestion remains yet there
ander the supervision of the cowrt

WRITTEN ANSWERS TO QUES-
TIONS

Acetylens

*1189. ¥hri T. B. Vittal Rao: Wil
the Minister of Commerce and In-
dusiry be pleased to state:

(a) the latest position of indigen-
ous manufacture of Acetylene and the
share of the Indian Oxygemn and
Acetylene Co. in it; and

(b) the estimated total require-
ment of Acetylene for the purpose of
welding when the three new steel
plants go into full production?

The DPeputy Minister of Commerce
and Indostry (8Shrl Batish Chandra):
(a) The present annual production of
Dissolved Acetylene Gas in the coun-
L&ry is about 67 million cubic ft. and
the share of Messrs. Indian Oxygen
Limited Calcutta (previously Messrs.
Indian Oxygen and Acetylene ‘Cum-
pany) in this production is about 80
per cent.

(b) About 130/140 million cft. per
annum.

All India Radio

*1197. Shri Kumaran: Wil the
Minister of Information and Broad-
«asting be pleased to refer to the reply
given to Unstarred Question No. 284
on the 26th July, 1957 and state:

(a) whether the scheme to .on-
stitute Advisory Commitiees at seleci-
ed stations of the All India Radio
for selection of scripts of plays, songs
ete, and advising on programme
matters has since been implemented;
and

4b) i? sa, at what stations?
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The Misisier of Information and
Broadeastimg (Dr. Keskar): (a) and
(b). Not yet, Sir.

Silk Processing Factory in Andhra
Pradesh

#1204, Shri Bubodhk Hansda: Will
the Minister of Commerce and Indus-
try be pleased to state:

{(a) whether it is a fact that silk
processing factory will be set up in
Andhra Pradesh;

(b) if so, whether the details of the
project have been worked out;

(c) the total amount to be spent to
set up the factory; and

(d) w*cother this factory will be run
in publ.. ector or private sector?

The Minister of Commerce (8hri
Kanungo): (a) to (d). A statement is
placed on the Table of the Lok Sabha

Statement

A scheme for the setting up of a silk
processing factory in Andhra Pra-
desh was approved in February, 1958
and a total sum of Rs. 49,754 was
sanctioned to the Andhra State for
the purpose. The State Government
have subsequently sent a revised
scheme for approval, the cost of
which is Rs. 1,12,510, The details
of the project are under scrutiny of
the Handloom Board.

Power Projects in Andhra

*1205. Shri Rami Reddy: Will the
Minister of Planning be pleased to
state:

(a) whether the ceiling limit for
Power Projects of the Second Five
Year Plan in Andhra Pradesh has heen
increased;

(b) if so, by what amount; and

(c) whether any additional funds
have been provided for rural electri-
fication in Andhra Pradesh during
1958-597
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The Deputy Minister of Planning
(8hri 8. N. Mishra): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.

Requisitioning of Houses in Delhl

*1206. Shrimatl Sucheta Kripalani:
Will the Minister of Works, Housiug
and Supply be pleased to state:

(a) whether it is a fact that some
houses in New Delhi which were re-
quisitioned by Government during
war {ime and subsequently handed
over to foreign Embassies have not
been so far derequisitioned and pos-
session thereof given to their owners;
and

(b) if so, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes.

(b) In some cases the foreign Mis-
sions have not yet been able to lease
or construct alternative accommoda-
tion for themselves. In other cases
they are negotiating with the landlords
for the purchase of the properiy or
conversion of the requisitioning into
a lease.

Jute Mills in Calcuita

*1209. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that thie jute
mills in Calcutta are not working to
their full capacity for want of ade-
quate raw materials; and

(b) if so, what steps are being taken
in the matter?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) Does not arise.
Remittances to India from Heads of
Indian Missions Abroad

#1210, Shrl Dinesh Bingh: Will the
Prime Minister be pleassd to  state
whether the Ministry of External
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Aftairs is considering a proposal to
do away with statements regarding
remittances to India which are re-
quired to be submitted by Indian
personnel serving abroad?

The Deputy Minister of
Affairs

Yes, Sir.

Extermml
(Shrimati Lakshmi Menon):

Price of Bidi Tobacco nnd Leaves

*1211. Shrimati Renu Chakravartty:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the extent to which the price
of bidi tobacco and leaves has in-
creased from 1956-58;

(b) how far the rise in excise duty
has been responsible for this;

(c) whether many small business-
men and manufacturers have closed
down their establishmen's; and

(d) if so, the extent of unemploy-
ment caused thereby?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (d). A statement i; laid on the
Table of the Lok Sabha.

Statement

(a) The price of bidi tobacco has
increased by Rs. 20 approximately per
manund from 1956 to 1658. Infor=-
mation regarding the price of “bidi”
leaves” is mot available.

(b) The increase in the price of
bidi tobacco is mainly due to the in-
crease in excise duty on bidi wvari-
eties of tobacco.

(c) and (d). No information has
been received about the closure cf
any small business and manufacturing
establishment consequent upon the
increase in excise duty on bidi
tobacco.

Tin Plates for Packing

*1212. Shri Shree Narayan Das:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the re-
quirements of the food packing indus-
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for cans and containers are not
being met fully;

(b) what is the present position uf
demand and supply of tin plates to
this industry;

(e¢) whether any representations and
suggestions on behalf of this industry
have been received and considered;

and
(d) if so, with what result?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (d). A statement is laid on
the Table of the Lok Sabha.

Statement

Tinplates for the food-packing 1n-
dustry are required mainly for pack=
ing vanaspati. The demand of the
Vanaspati Industry is 24320 tons per
annum. Information is not available
regarding the exact demand of other
food packers. The requiremenis are
met from indigenous production to
the extent possible. Imports are
allowed to consumer-fabricators to
bridge the gap between the packing
reguirement or capacity whichever is
less and the indigenous production,
within the limits of foreign exchange
availability.

A suggestion has recently been
made by the Vanaspati Industry
that all vanaspati factories, whether
they have their own fabricating plants
or not, should be granted quotus for
their entire packing requirements, in-
stead of making allotments only to
fabricators as is being done now. The
suggestion is under consideration.

Asylum Given to Phizo by Pakistan

*1218. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether the escapade and pres-
ent asylum given to the Naga rebel
leader, Mr, Phizo, has been brought
to the notice of the Pakistan Govern-
ment; and

(b) if so, with what results?
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The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Alli Ehan): (a) No communi-
cation has been addressed to the Pak-
istan Government on this subject.
When, however, it was stated in.
Parliament that Mr. Phizo had been in
Dacca, a denial was issued by the:
Pakistan authorities.

(b) Does not arise.

Automobile Industry

Shrl V. C. Shukla:
Shri Ram Krishan:
Sardar Igbal Singh:
Shri V. P, Nayar:
Shri Raghunath Singh:
*1214. { Shri Tridib Kumar

|  Chaudhuri:

| Shri P. K. Deo:

| Shri N. R. Munisamy:

| Shri Hem Barua:

Will the Minister of Commerce and'
Indusiry be pleased to state:

(a) whether &8 meeting of the manu-
facturers of automobiles arid auto
motive engines was called by his
Ministry in June, 1958 to review the
import programme for the entire auto-
mobile industry in the light of the

current Foreign Exchange situation:
and

(b) if so, what are the suggestions:
made in the meeting and the decision
taken by Government thereon?

The Deputy Minister of Commerce
and Industry (Shrl Satish Chandra):
() and (b). A statement is laid on
the Table of the Lok Sabha. [See
Appendix V, annexure No. 53.]

Indo-Burma Trade Agreement

Shri Ram Krishan:
*1215, Shri Raghunath Singh:
") Shri Hem Barua:
Sardar Igbal Singh:

Will the Minister of Commerce and’
Industry be pleased to refer ‘o the
reply given to Unstarred Question
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No. 22 on the 11th August, 1858 and
state:

(a) whether the arrangements agreed
mpon between India and the Burmese
Economic Delegation to promote trade
between the two countries have since
been ratified by the respective Gov-
ernments; and

(b) if so, the details of these
arrangements?

The Minister of Commerce (Shri
Eanungo): (a) Not, yet.

(b) Does not arise.
Anti-oxidant

*1216. Shri T. B, Vittal Bao: Will
4he Minister of Commerce and In-
Jdusiry be pleased to state:

(a) what are the uses of Butylated~
Hydroxy-Toulene in India at present;

(b) how much of this anti-oxidant
thas been imported in 1957-58; and

(¢) what have been the landed costs
and sale prices of Butylated-Hydroxy-
“Toulene?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) This anti-oxidant is not used in
India at present.

{b) It has not so far been imported
on a commercial scale.

{c) Does not arise.

Cornering of Shares

{ Shri Rameshwar Tantla:
SARRTS \_ Shri 8. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government contem-
plate taking any steps to check cor-
nering of shares of public limited com-
panies;

(b) whether any applications for
change of directors have beer made
recently to Government by some
majority share holders; and
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(c) if so, with what result?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes.

(b) and (c). A statement is laid
on the Table of the Lok Sabha.

Statement

Presumably the Hon'ble Member is
referring to complaints made under
section 409 of the Companies Act, 1056
with a view to preventing changes in
the Board of Directors apprehended
from change of ownership in its shares,
which, if allowed, would affect prej-
udicially the affairs of the company.
Government has so far received 9
such applications from directors or
managing agents in respect of U
companies.

Of these, 4 applications were re-
jected. In the remaining 5 cases, in-
terim orders were issued, directing
that no resolution passed or action
taken to effect a change in the Board
of Directors would have effect unless
confirmed by the Central Govern-
ment. These interim orders were
subsequently revoked by Government
after they were satisfled that, in the
changed ecircumstances of the cases
there was no necessity for making
final orders under Section 409 of the
Act.

Minor Irrigation Works

Shri Sanganna:

Shri Mobhan Swarup:

Shrimati Renuka Ray:
| Sardar Igbal Singh:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the
Second Plan allotment of Rs, 63
crores for minor irrigation works is
raised to Rs. 83'5 crores following the
increased emphasis on their develop-
ment as one of the steps to increase
agricultural produetion;

1218,
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(b) if so, what is the allocation to
Orissa out of the increased allotment:

and

(c) whether the progress of work
on minor irrigation in Orissa is satis-
factory?

The Deputy Minister of Planning
(8hri 8. N. Mishra): (a) The allot-
ment for minor irrigation works is at
present Rs, 68 crores. As a result of
the recent appraisal of the Plan, it
has been decided to allocate an amount
of Rs. 28 crores for additional ex-
penditure  partly on  distributory
channels for major irrigation works
and partly on minor irrigation works.

(b) No decision has been taken.
(c) Yes, Sir.

Indo-Pakistan Trade Agreement

*1219. Sardar Iqt il Singh: Will the
Minister of Commerce and Industry
be pleased to state how far Pakistan
is implementing the Indo-Pakistan
Trade Agreement of 18577

The Minister of Commerce (Shri
Kanungo): Some difficulties have
been experienced, especially in re-
lation to border trade and the export
of Indian films. These difficulties are
proposed to be discussed at the next
six-monthly Review Conference.

Rehabllitation of Displaced Persons
in Midnapore

*1220. Shri Ghosal: Will the Min-
ister of Rehabilitation and Minority
Affairs be pleased to state:

(a) whether Government have any
scheme for rehabilitating displaced
persons in the District of Midnapore,
West Bengal; and

(b) if so, the nature thereof?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
KEhanna): (a) and (b). Apart from the
general schemes of rehabilitation, the
State Government are exploring the
possibilities of settling displaced per-
sons from East Pakistan on waste
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lands in Midnapore. A scheme for the
rehabilitation of 200 families at Kele-
ghai in Midnapore has already been
sanctioned. Another scheme for the
rehabilitation of 1,000 families in
Garbeta and Salbeni in Midnapore
District is under consideration.

Shoes for US.SR.

Shri 5. M. Banerjee:
*1221. { Shri Tangamani:
Shri Halder:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a fresh order for shoes
has been received from the Soviet
Union; and

(b) if so, the quantity thereof?

The Minister of Commerce (Shr]
Kanungo): (a) Yes, Sir.

(b) It would not be apropriate at
the present juncture to disclose fur-
ther details.

Manufacture of Road Rollers

. [ Shri Ram Krishan:
1258, 'LSa.nhr Igbal Singh:

Will the Minister of Commerce ar
Industry be pleased to state:

(a) the target laid down for the
manufacture of road rollers during
the Second Five Year Plan;

(b) how many licences have so far
been granted for the manufacture of
road rollers; and

(c} whether there is any shortage
of road rollers in India?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No specific target for road rollers
has been laid down for the Second
Five Year Plan but the annual de-
mand is expected to be of the order of
400 road rollers by 1960-61.
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Labour Cooperative Socleties, Bombay

1922, Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to state the amount allotted
by the Central Government for assist-
ance to Labour Co-operative Societies
in Bombay during 1857-58?

Deputy Minister of Labour (Shri
Abid All): Rs. 1,468,400 for Forest La-
bour Co-operative Societies and Labour
Contract Societies of Nomadic and
Semi-Nomadic tribes.

Displaced Persons in Tripura

1923. Shri Dasaratha Deb: Will the
Prime Minister be pleased to state:

(a) the number of displaced per-
sons in Tripura who have exchanged
properties with Pak-Muslims while
migrating to India;

(b) whether these exchanges have
been legalised; and

(c) if not, the result of non-legali-
sation of these properties?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (e¢). Thirty-two dis-
placed families in Tripura had ex-
changed their properties with Pakis-
tani Muslims during the period upto
November, 1857. Information about
exchange of properties, if any, after
November, 1957 as well as details of
properties exchanged are not available
and have been called for from the
Tripura Administration, The required
information, when received, will be
laid on the Table of the House.

Film on Pghari Paintings

1924. Shri Hem Raj: Will the Minis-
ter of Information and Broadcasting
be pleased to refer to the reply given
to Unstarred Question No. 3186 on the
2nd May, 1958 and state:

(a) whether the colour fillm on
Pahari Paintings (Kangra and other
valleys) has been completed; and

(b) if =0, when it is proposed to
release it on the screen?
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). The film has been completed and
sent to the United Kingdom for mak-
ing of colour prints, It is expected to
be released next year for exhibition.

Pakistanis’ Visit to India

1825. 8hrl Pangarkar: Will the Prime
Minister be pleased to state:

(a) the number of Pakistani na-
tionals from West Pakistan who visited
India during the year 1958 so0 far; and

(b) the number of Indians who visit-
ed West Pakistan during the same
period?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehra): (a) 40,042 Pakistani nationals
from West Pakistan visited India dur-
ing the period from 1-1-1858 to
31.7.1858.

(b) 56,430 Indian nationals visited
West Pakistan during the same period.

Forelgn Trade of India

1926. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state the present position
of gap between India’s import and ex-
port trade?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
The gap between India's import and
export trade during January-June 1958
was minus Rs. 128 crores. In this
connection the attention of the Hon’ble
Member is invited to reply given to
Unstarred Question No. 1004, answer-
ed in the Lok Sabha on the 27th
August, 1958. The position in regard
to subsegquent months is not yet
available,

Small Scale Industries in Marathwada
Region

1927. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of Small Scale In-
dustries in the Marathwada reglon of
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Bombay which have been benefited so
far by the financial aid from the
Central Government;

(b) whether Government have re-
cently approved some more schemes
for the development of small scale in-
dustries in the above region; and

{c) if so, the details thereof?

The Minister of Commerce and In-
dusiry (Shri Lal Bahadur Shastri):
(a) to (e): A statement is laid on the
Table of the Lok Sabha. [See Ap-
pendix V annexure No. 58.]

Housing Loans in Himachal Pradesh

1928. Shri Daljit Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the number of persons in Hima-
chal Pradesh whom loans were given
for construction of houses during
1857-58;

{b) whether some persons among
them already own houses;

{¢) whether the amounts given as
loan have been actually spent on the
construction of houses; and

(d) if not, the action taken by Gov-
ernment in this regard?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) 98 persons were given
loans for construction of houses in
Himachal Pradesh under the Low
Income Group Housing Scheme,
during 1957-58.

(b) Yes, 63 out of 98 persons al-
ready owned houses. These houses
were, however, either too small to
meet the family requirements of the
individuals or were in a dilapidated
condition and not fit for repairs. There
is no objection under Low Income
Group Housing Scheme to a loan being
advanced to an individual even if he
already owns a house provided the
additional house is intended for his
bonaflde residential purposes,

(c) Yes.
(d) Does not arise.
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Labour Dispuies

1929. S8hri Onkar Lal: Will the
Minister of Labour and Employmt
be pleased to state:

(a) the total number of labour dis-
putes which have occurred in cement
factories during 1957-58 in Rajasthan:

(b) the nature of such disputes; and
(c) the action taken thereon?

The Deputy Minister of Labour
(Shri Abld All): (a) Four,

(b) They generally related to in-
crease in wages, leave, working con-
ditions, retrenchment, ete,

(c) All these disputes have been
referred by the State Government to
the Industrial Tribunal for adjudica-
tion.

Naga Hostlles

1930. Shrimati Maflda Ahmed: Will
the Prime Minister be pleased to state
the number of Naga Hostiles who
surrendered during the period from
the 15th May, 1958 to 15th August,
19587

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): 202,

Indusirial Development of Orissa

1931. Shri Kumbhar: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given
to Unstarred Question No. 1407 on the
18th March, 1958 and state:

(a) the amount spent by the Orissa
State Government out of the total al-
lotments made by the Central Govern-
ment for the development of various
industries in that State during the
First and Second Five Year Plan pe-
riod; and

(b) the names of fhe industrieg and
the places where these have been lo-
cated?

The Minister of Commerce and In-
dustry (8hri Lal Bahadur Shastri):
(a) and (b), Complete information is
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not yet available and will be laid on
the Table as soon as it is received from
the State Government in the desired

form.
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Employment Exchanges

1934. Shri S. C. Godsora: Will the
Minister of Labour and Employment
be pleased to state the total number
of registrants who have been provid-
ed employment by the Employment
Exchanges so far?

The Deputy Minister of Labour
(Shri Abid All): The number of
placements effected upto the end of
July, 1858 was 28,32,378.
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Export of Cloth

] fs:m Ram Krishan:
AR {_Sardar Igbal Singh:

‘Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any scheme has been

prepared for promoting the export of
<loth; and

(b) if so, the nature of the scheme?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). The House has been
kept informed of the measures so far
taken by Government and by the
«Cotton Textile Export Promotion
Council for promoting the export of
«cotton cloth. Government has under
<onsideration certain other measures

the details of which will be announced
:shortly,

Unemployment Rellef Fund
Shri Ram Krishan:
1936. { Shrl Supakar:
Shri Hem Barua:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government has decid-
ed to impose levy for the creation
©of an Unemployment Relief Fund;

(b) if so, the nature of the levy to
be imposed; and

(c) the other
scheme?

The Deputy Minister of Labour
(Shri Abid AM): (a) No.

(b) and (¢). Do not arise.
Resolutions Passed by IN.T.U.C.

1937. Shri Ram Krishan: Will the
Minister of Labour and Employment
be pleased to refer to reply given to
Unstarred Question No. 48 on 11th
February, 1958 and state:

(a) whether the resolutions passed
by Indian National Trade TUnion

Congress have since been examined;
and

features of the

(b) if so, the nature of the decisions
taken by Government?
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The Deputy Minigter of Labour
(S8hri Abid All): (a) Yes,

(b) The main resolutions included
setting up of wage boards, joint
councils of management, steps for
avoiding closure of mills, extension of
E.S.]. Scheme to families of members,
early finalisation of the integration of
Social Security Schemes, enactment of
National Housing Act and legislation
for transport workers, etc. Among
other items most of these items also
came up for discussion at the 16th
Session of the Tripartite Indian
Labour Conference held in May, 1958.
and steps are being taken to imple-
ment the recommendations of the Con-
ference. The gquestion of legislation
for transport <workers to regulate
their service conditions will be dis-
cussed at the next meeting of the
Standing Labour Committee.

State Trading Corporation of India
(Private) Limited

1938, Shrimatl Parvathi K#shnan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
State Trading Corporation has framed
rules and regulations concerning the
appointment, terms of service, leave,
posting etc. of its employees;

(b) the total number of officers and
employees working in the State Trad-
ing Corporation;

(¢) the number of officers and em-

ployees who have been declared per-
manent; and

(d) the labour laws goverming the
employees of the Corporation?

The Minister of Commerce and

Industry (Shrl Lal Bahadur Shastri):
(a) Yes, Sir.

(b) Officers: 143, Other employees:
1027. Total: 1170.

(¢) The gquestion of making confir-
mations amongst the Corporation’s
staff is under consideration.

(d) The information is being collect.
ed and will be placed on the Table of
the House,
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Low Income Group Hou:lng Scheme

1838. Bhri D. C. Sharma: Will the
Minister of Works, Honsing and
Supply be pleased to state the pro-
gress made upto the 31st August, 1858
in regard to the Low Income Group
Housing Scheme, state-wise?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chanéda): A statement indicating the
progress made in each State Union
Territory, under the Low Income
Group Housing Scheme, from its
inception in November 1854 till the
end of June, 1958, is laid on the Table
of the Lok Sabha. [See Appendix V,
annexure No, 57.]

Vegetable 0il Factorles

1940. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) how many vegetable oil factories
are idle in the country at present; and

tb) whether any steps are being
considered for the working of these
factories?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl): (a»
The Government of India are not
aware of any vegetable o1 factory
lying idle mn ilhe country, except for,
four oil mills reported to have been
temporarily closed down in UP dur-
ing the last three or four months,
either duc to disputes amongst part
ners or on account of shortoge of oni-
seeds.

(b} As no factorv 1s known 1o bLe
lying idle except the four mentioned
above which are closed temporaril:,
the question of taking steps to wuik
idle factories does not arise,

Development of Malnad Area

1841 Shri Shivananjappa: Will he
Minister of Planning  be pleased tn
state:

(a) whether the Mysore Govern-
ment have requested for Central assis-
tance for the development of Malnad
area; and

(b) if so, the steps taken by o
Government of India to extend finun-

178 A LSD—3.
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cial assistance for this development
scheme?

The Deputy Minister of Planning
(S8hri S. N. Mishra): (a) and (b).
Schemes for the development of the
Malnad area form part of the State
Plan and there has been no occasion
for a separale reference from the
Mysore (Government on this subjrct
In March 1958, the Mysore Govern-
ment constituted a Development
Binr1 for the Malnad area.

Liver Extracts

1942, Sardar Iqbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of the companies
producing hver exiracts; and

(b) the total production of liver
extracts injections and orals separate-
lv in the last five years?

The Minister of Commerce and
Indastry (Shri Lal Bahadur Shastri):
ta) and (b). A statement giving the
required information iz laid on the
Table of the Lok Sabha. | See Ap-
pendix V., annexure No. 58 |

Rock Salt

1943. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased Lo state:

(a) the names of the places in India
where rock salts deposite have been
discovered;

(L) the guantily of deposits at each
place; and

(¢) the steps, taken to exploit these
mines?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri;:
ta) Mandi Sait Mines in Himachal
Pradesh are the only known source
of rock salt in India.

(b) The deposits of rock sall in
these Mines are estimated to be capa-
ble of yielding 66,000 tons of refined
salt per annum for at least ten years.

(c) Hitherto, the average annual
production of rock salt at the Mandi
Minc, has been about 13 lakh mds,
To exploit the mines on a proper and
seientific basis and increase produc-
tion, the work of sinking two shafts
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at an estimated cost of Rs. 13'61 lakhs
is in progress at the quarries at
Drang, and the construction of new
tunnelg and installation of an electri-
cal compressor for excavation and
drilling is proceeding at the quarries
at Gumma.

Availability of Graphite in Punjab

1944, Bardar Igbal Bingh: Will the
Prime Minister be pleased to state:

(a) the estimated quantity of
graphite, if any, available in Punjab;
and

(b) the guantity of graphite now
being extracted annually?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). Deposits of
Graphite are known to occur in a thin
irregular band of schist on a hill in
Punjab. Its exploitation is gquite un-
economical and no estimates of its
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reserves have, therefore, been made.
No Graphite is being extracted from
this area,

Impert of Tebacce

1845. Shri Tridid Eumar Chandhari:
Will the Minister of Commeroe and
Industry be pleased te state the
quantity of unmanufactured pipe to-
bacco and cigar wrapper tobacco im-
ported from the US.A. and other
countries since 1855-58, country-wise
and year-wise?

The Minister of Commerce angd In-
dustry (Shri Lal Bahadur Shasirl):
Prior to January, 1957, tobacco was
classified in the Indian Trade Classi-
fication under two heads, mnamely
Manufactured Tobacco and Unmanu-
factured Tobacco with certain Sub-
heads under the former. The import
of unmanufactured tobacco during the
vears 1955-56 and 19856-57 (April—De-
cember, 1956) was as follows:

1956-57 (Apr.—Dec, :0563

1955-56
(_;oumry
Quantity Value Quanuty Value
‘in’ (in * ooo {in " ooO in ' 000
lhs. Rs.) labs . * Rs.)
(Zc',\-i..:nn L 10.94 493 9.02
L. 5. A, ) 26,19 1.15.64 11.13 51.68
Other countries 1,9% 4.20 422
ToTArn . 37,17 1,24,56 20,32 64,92

From January, 1857, tobacco is
classified under the same two heads,
but with a number of Subheads under
both the heads, two of them under the
head ‘“‘unmanufactured tobacco™ being
(1) tobacco unmanufactured for cigars

and cheroot, and (ii) tobacco unmanu-
factured of manufacture of mixtures
for pipes. Imporl figures for iobacco
unmanufactured for cigars and cheroot
from January, 1957 onwards were as
follows:—

Quantity in lbs,

Value in "ooo  of Rs.

]un-h_d.arc;' 7 1957-58 . 1958-59
Quaniity Vsn]ut,- Quantity  Value Quantity = Value.
[April-June)
Tobaceo unmanufscrured
for cigars and cheroot
U.S.A. . . . N.A, N.A. 23
Burma ] ) 2,12,80 1 78,40 4
Pakistan, East . . 7:20 a

@ Negligible.

29,83 2
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There have been no imports under
“obscco unmanufactured for manu-
{actured of manufacture of mixtures
for pipes”, during that period.

Communal Clash in Sind

1846, Sardar Igbal Singh: Will the
Prime Minister be pleased to state:

(a) whether Government have re-
ceived a report sbout the communal
clash in Sind; and

(b) if so, its details?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nehru): (a) and (b). According to
press reports, as a result of an errone-
oug rumour thai a Muslim woman had
been abducted by Hindus, several
Hindus were attacked and their
houses ransacked 1i1n Mirpursakro
Tehsil in district Thatta in West
Pakistan. Some Hindu sadhus (fagirs)
were also tortured and 12 of their
women and 18 children taken away.

In a Press Note issued on the 10th
June, 1958, the Government, of
Pakistan, however, denied reports of
this incident.

International Labour Organisation

1947. Sardar Igbal Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether International Labour
Grgeasadon has prepared a report on
the ‘World Employment  Situation’;
and

(b) if so, the salient features there-
of?

The Deputy Minister of Labour
{Shri Abid Ali): (a) A draft Report
on “The World Employment Situa-
tion” has been prepared by the Inter-
national Labour Office,

(b) The draft Report has in parti-
cular focussed attention on the cur-
rent recession in the United States
and hag analysed the causes and their
effects on other countries. It also
contains & few suggestions for action
at the national and international level
for combating unemployment.
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Non-self-Governing Territories

1948. Sardar Igbal Singh: Will the
Prime Minister be pleased to lay a
statement showing:

(a) the main features of the recent
report on Committee of Information
from Non-Self-governing Territories;
and

(b) whether this report has been
considered by the General Assembly?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) The latest report of this
Committee deals with various aspects
of social, economic and educational
conditions in Non-self Governing
Territories. It notes some advances
made in certain Territories in the ex-
tension of community development,
the growth of trade unions and co-
operativeg ete. In the economic field
the report mentions the progress made
in planning and research in the econo-
mic development of most of the Terri-
tories. On education, the report notes
that there has been little change in
the rates of illiteracy since 1956 and
draws the attention of the Administer.
ing Authorities to earlier recommen-
dations for the setting up of univer-
sal and free schooling systems.

(b) This report is expected to be
considered by the General Assembly
at its session opening on 16th Septem-
ber, 1958,

Scholarships Offered by LL.O

1949. Sardar Igbal Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether LL.O. has offered anv
scholarships to study labour manage-
ment in some foreign countries;

(b) if 3o, the names of persons sent
under this scheme and names of the
countries to which these persons were
sent; and

(¢) the nature and duration of their
study?
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The Deputy Minister of Labour
(Shri Abld All): (a) Ves, the LL.O.
have awarded two fellowships for
participation in the Ilabour manage-
ment relations study tour.

{b) Sarvashri N, M. Vakil of the
Employers’ Federation of India and
Moti Lal Jain of the Indian National
Trade Union Congress are participat-
ing in the study tour. They will be
visiting Geneva, United Kingdom ani
the Federal Republic of Germany.

(¢) The field of study is labour
management relations in the United
Kingdom and the Federal Republic of
Germany. The participants will study
in:

Geneva . 1—0 September. 1958
United

Kingdom 6 Seprember—t8 October, 1958
Federal
R. public of .
Germany 18 Octob r—K Nove nber, 1948
Geneva . $8—22 November, 1958.

Trade with West African Countries

1950. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be plecased to state:

(a) the present trade position with
West African countries,

{b) the important items of exporils
to and import ftom these countries
during the lasy three years; and

({¢) the steps taken to increase the
trade with thess countries?

The Minister of Commerce and
Indusiry (Shri Lal Bahador Shastri):
(a) and (b). A statement is laid on
the Table of the Lok Sabha. [See Ap-
pendix V. annexure No. 59.]
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(c) The folowing steps have been
taken to increase trade with West
African countries:—

(i) An Export Promotion Officer
of the Cotton Textiles Export
Promotion Council has been
stationed at Lagos (Nigeria),
to look after the interest of
our textiles in those markets.

(ii) The Engineering Export Pro-
motion Couneil, Calcutta have
sent out (31-8-58) a delega-
tion to West African countries
to explore possibilities for
sale of our engineering goods
in those markets.

(iii) A Trade-cum-Goodwill Dele-
gation from Ghana visited
India during December. 1957
January, 1958. The Delega-
tion was shown different in-
wdustrial units in the country
s0 as to give them an idea
about the goods in respect of
which India could meet their
requirements,

(iv) An Assistant Commissioner
attached to our High Com-
missioner in Ghana is being
posted at Lagos. He will
look after our commercial
interests 1n Ghana as well as
in Nigeria

Exhibitiony were

(Ghana)
during

(v) Indian
organised at Accra
and Lagos (Nigeria)
the vear 1956,

Films Division

1951, Sardar Igbal Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether Films Division has
drawn up any scheme for arranging
regular shows of Indian documentaries
in big cities; '
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{b) the names of such cities; and
(¢) main features of the scheme?

The Minister of Information and
Boardcasting (Dr. Keskar): (a) to
(¢). Regular shows of documentary
films and current newsreel are being
held since December, 1957 at the Filme<
Division Auditorium, Janpath, New
Delhi. Similar shows were also
arranged at Bharatiya Vidya Bhavan,
Bombay, for one month. Efforts are
being made to arrange for regular
shows of documentary films in other
big cities of India.

Cottage Industries

1952. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Punjab Govern-
ment have submitted a scheme to Cen-
tral Government for Carpet Weaving
Industry, Pashmina Industry and
Phulkari Industry;

(b) if sn, the details of these
schemes;

(¢t whether Government have con-
sidered these schemes:

td) if w0, with what result; and

(e} i1he help given or proposed to
be given by the Central Government
in this regard?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
{(a) Yes, Sir.

(b) to (e). A statement 15 laid on
the Table of the Lok Sabha. |See
Appendix V. annexure No. 60.)

Trade Agreements

[ Shri Hem Raj:

1863 | Shri Pangarkar:

"Will the Minister of Commerce and
Industry be pl d to refer to the
reply given to Unstarred Question
No. 2495 on the 16th April, 1958 and
state:

(a) countries with which Trade
Agreements have been renewed
during 1958-59 so far; and

(b) whether copies of these Agree-
ments will be lpid on the Table?
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The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Trade Agreement with Finland,
Rumania and Indonesia have been
temporarily extended or renewed
during 1958-59. In addition, a new
Trade Agreement with Afghanistan
has also been conciuded.

(b) Copies of these Trade Agree-
ments (Letters Exchanged have already
been supplied to the Parliament
Library.

Tea Industry

1954. Shri Hem Raj: Will the Minis-
ter of C |

rce and I try be
pleased to state:

(a) the wvarious items of improve-
nwnt in the tea industry on which
the Tea Board hag spent its funds
upto July, 1958; and

{(b) the amount spent by it from
March to July, 1958 on such items?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
(a) and (b). The Tea Board was
constituted with the cffect from the
1st April, 1954. All the activilies of
the Board are directed towards the
improvement of the tea industry. A
«tatement showing the expenditure
incurred by the Tea Board since 1954-
55 is laid on the Table of the Lok
Sabha. [See Appendix V. annexure
No. 61.]

Bettiah Refugee Camp

1955. Shri Bibhuti Mishra: Will the
Minister of Rehabllitation and Minori-
ty Affalrs be pleased to siate:

(a) whether it is a fact that the
land purchased at high prices at
Berihari, P. S§. Bagha and at
Dhumatnr, Maintanr P.S. for rehabili-
tating displaced persons of the I-)er:uah
Camp is of low fertility:

(b) if so, whether any enquiry has
been made; and
(c) the result thereof?
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The Minister of Rashabllitation and
Minority Affalvyy (Shri Mehr Chand
Khanna): (a) to (c¢). Land has been
purchagsed at Berihari and Dhumatnr
at priceg ranging from Rs. 200 to
Rs. 450 per acre, which according to
the State Government is the normal
price of land in the area. Some dis-
placed persons have complained that
these lands are of low fertility and
the State Government have been asked
to inquire into the matter.

Rehabilitation of Displaced Persons
in Tripura

1856. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) whether any part of land of
Kayami Taluk No. 14|34 of Kamalpur
Divisian (in Tripura) hag been ac-
quired by Government for the rehabi-
litation of displaced persons;

(b) if so, how many peasant
families have been affected by such
acquisition of land:

(c) whether any compensation has
been paid to the owners of such ac-
quired land; and

(d) if not, when such compensa-
tion is expected to be paid to the
owners of land?

The Minister of Rehablilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes.

{b) 25 families.

(c) and (d). Fifteen of the owners
have already been paid full compen-
sation and the compensation of the
remaining ten has also been worked
and can now be paid on demand.

Displaced Persens in Uttar Pradesh

1957. Shri B. M. Benerjee: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) whether the UP. Government
have agreed to rehabilitate displaced
families from East Pakistan;
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(b) if so, whether amy aid is likely
10 be given by the Centre; and

{c) the names of placeg where these
families are to be rehmbilitated?

Ths Minister of Rehabllitation and
Minority Affairs (Shri Mebhr Chans
Khanna): (a) In addition to 1,000
families of displaced persons from
East Pakistan already settled in
Nainital Tarai area, the Government
of UP. agreed to take 3,000 families
for rehabilitation in that State.

(b) As usual, the expenditure on
the rehabilitation of displaced persons
will be borne by the Government of
India.

(c) The schemes, so far sanctioned,
provide for rehabilitation in the Dis-
tricts of Nainital, Pilibhit, Gorakhpur
and Kheri.

Handloom Indostry in Maharashira

1958. Shri Assar: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether it is a fact that Hand-
loom Industry in Maharashtra, especi-
ally in Ichalkarangi is in unsatisfac-
tory condition and thousands of hand-
looms are being closed;

{b) if so, the reasons thereof: and

(c) whether Government contem-
plate to set up any inquiry board to
show ways and means of improving
the situation?

The Minister of Commerce and
Indastry (Shri Lal Bahadar Shastri):
(a) No, Sir.

(b) and (c). Do not arise.
wy e
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Ambernath Woollen Mills

1961, Shri Assar: Will the Minister
of Rehabilitation and Minority Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1852 on the
31st March, 1958 and state:

{a) whether the Ambernath Woollen
Mills has been sold on full payment
or on instalment basis; and

{b) what are the terms and condi-
tions of the sale?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
EKhanna): (a) Instalment basis.

(b) The broad terms and conditions
of the sale are thdt Shri Rajnath has to
pay Rs, 30'00 lakhs in advance and the
balance in seven equal annual instal-
mentg with interest @ 4i per cent on
the amount outstanding from time to
time. The property shall remain mor-
tgaged with the Government so long
as as full price has not been paid.
The payment can be made either in
cash or by adjustment of the compen-
sation payable either to Kanwar
Rajnath or to such other displaced
persons holding wverified claims as
assign their claimg to him.

12 SEPTEMBER 1958 Written Answers 6176

Raisine Road Market in Delh!

1962, Shri Pangarkar: Will the
Minister of Weorks, Housing and
Sapply be pleased to state:

{a) whether there iz any proposal
before the Government to shift the
Raisina Road Market (Opposite P.
Block) elsewhere in Delhi under
Interim Plan of Delhi:

(b) it so, when the proposal will
be carried out; and

(c) if the reply to part (a) is in the
negative, whether repairs are being
carried out in the flats, latrines and
bath rooms and compounds in the
market?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Thereis
no proposal immediately under consi-
deration for the shifting of the Raisina
Road Market nor is there any provi-
sion for such a shift in the Interim
General Plan. However, as the new
office buildings which are coming up
in the neighbourhood of the Market
contain provision for Canteens and
Co-operative Stores, and the Raisina
Road market will eventually become
redundant, it may have to be
demolished.

(b) No decision has been reached.

{e) The wmarket building and its
compound etc. are being kept in good
repair by the C.P.W.D. Recently the
Medical Officer of Health suggested
that certain additions and alterations
be carried out to the eating houses in
the M-vket building. This is being
looked into.

Machinery for Sugar Factlories

1963. Shri Jadhav: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) how many units of machinery
for sugar factories were imported
during the last three years; and

(b) from which countries the
macinery was imported?
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The Minister of Commerce and
Industry (Bhri Lal Bahadur Shasiri):
(a) and (b), "A statement showing
country-wise import of sugar manu-
facturing and refining machinery
during 1935 to 1968 (January-June) is
lnid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 62.]
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Accidents in Mines

1965, Sardar Igbal Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of accidents which
took place in c¢oal mines during the
period from 1st March to 31st August,
1958 month-wise.

tlx) the number of casualties; and

(¢) the amount of compensation paid
during the same period?

The Deputy Minister of Labour
(Shri Abid AlD): (a) The number of
accidents 1n coal mines month-wise
during the period from the 1st March
to the 31st July, 1958 is given below.
These figures are provisional. The
figures for August, 1958 are nol avail-
able.

Number of accidents

Month e
Faral Serious,
March . . 16 1,85
April . . : 23 2.52
May 5 . . 23 .45
June . . . 13 2,58
) uly : - 10 :.?'!
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(b)Y 91 ‘killed and 1186
(Agures provisional).

tc) Information is not available.

injyred

Indusirial Committee on Inland
Transport Services

1966, Sardar Igbal Singh: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 424 on the
24th February, 1958 and state:

ta) whether the Industrial Com-
mittee on Inland Transport Services
has since been cronstituted:

(b) f so. the names of All-India
Organisations from which representa-
tives have been taken;

(¢) the date fixed for the first meet-
g of the Committee; and

(d) the subjects that will be dis-
cussed at this meetling?
The Deputy Minister of Labour

(Shri Abid All): (a) Not yet

(h) to (d). Do not arise.

Film Production with Soviet
Assistance

1967. Sardar Igbal Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whelner any project
production has been taken
the Soviet assistance;

in film
up with

ib) names of such films produced
so far; and

(¢) the nature of assistance
by the USSR.?

given

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
Only one documentary was produced
jointly with a studio under the Soviet
"Government entitled ‘Dawn Over
India'. It was shot in the country by
Russian technicians with the assistance
of the staff of the Films Division. It
was processed and edited in U.SS.R.
with the assistance of two technicians
of the Films Division. The expenses
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of the Russian technicians while in
India were borne by the Government.
of India and of the two Indian techni-
cians while in U.S.8.R. by the Soviet
Government.

Government has no information
regarding the number of films under-
taken by prnivate film producers in
collaboration with the Government of
U.8.5.R. As no prior permission of
Government is necessary for the
shooting or preparation of such films,
statistics have not been kept or
gathered about it.

‘Trust Territory

1968. Sardar Igbal Singh: Will the-
Prime Minister be pleased to slate:

{al) whether report has been sub-
mitted to the Trusteeship Council
regarding the Trust territory of
Ruanda-Urundi;

(b) if so. the main features of the
report:

1¢) whether Trusteeship Council
ha, considered this report; and

(dy if so, to what effect?

The Prime Minister and Minister
of lxternal Affairs (Shri Jawaharlal
Nehru): (a) Belgium is the Adminis-
tering Authority for the trust territory
of Ruanda-Urundi. As provided in
the Charter of the United TNations,
Belgium submits annual reports to the
General Assembly on Ruanda-Urundi
based on a questionnaire formulated
Ly 'he Trusteeship Council. These
reports are considered by the General
Assembly and also by the Trusteeship
Council.

The last report submitted by
Beligium on Ruanda-Urundi was for
the year 1958

(b) This report gives information
on the political, economic. social and
educational advancement of the
inhabitants of Ruanda-Urundi.

(c) The Trusteeship Council consi-
dered this report in New York from
30th January to 26th March, 1858,
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(d) The Trusteeship Council adopt-
ed & number of recommendations on
the conditions prevalent in Ruanda-
Urundi. The effect of those recom-
mendations will become known only
from the future annual reports of the
Administering authority and of the
United Nations Visiting Missions
which may visit this area.

Automatic Looms

1969. Sardar Iqgbal Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 370 on the
22nd November, 1957 and state:

(a) the names of the textile mills
<which have been given permission to
instal automatic looms on the specific
condition that the output of these
Jooms would be reserved for export
purposes; and

(b} the number of automatic looms
installed in each mill?

The Minister of Commerce and
Indasiry (Shri Lal Bahadur Shastri):
{a) and (b). A statement is laid on
the Table of the Lok Sabha. [(See
Appendix V, annexure No. 63.]

Han :11:;0]1;
Handicrafis
Sericulrure

Coir . ) :
*Khadi and Village Industries

Women Emyployess in All India Radiy

1876, Sardar Igbal Simgh: Will the
Minister of Information and Brosd.
casting be pleased to state the number
of women employees who are serving
at present in each Station of All India
Radio?

The Minister of Information and
Broadcasting (Dr. Keskar): A state.
ment showing the number of women
employees at each Station of All Indiy
Radio as on 31-7-1958 is laid on the
Table of the Lok Sabha. {See Appen-
dix V, annexure No. 64.]

Cottage Industry in Orissa

1971, Shri B, C. Mullick: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount of money allocated
to Orissa for the improvement of
cottage industries during the Secend
Five Year Plan; and

(b) the amount spent so far year-
wise?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) the amount of money allocated
to Orissa for the improvement of cot-
tage industries during the Second
Five Year Plan is:—

Rs. 111-g0 Lakhs

Rs. 2000 .,
Rs. 600 o,
Rs. 1°00
Rs. 208-00

*This allocation hasy not vet been finalised and is only provisional,

(B) The amount spent during 1958-
57 and 1957-58 is as follows:—

1957-58

Industry 1936-57
Handloom 32,79,949 1 9
Handicrafts l:36:950 233:23,
(S::;: ;culmr: 3?::3? 1,90,382
**Khadi Traditional et 38736
Sekhacl 7,756 1,86,716
hadi Ambar 348,310 : 3
**Village Industries. 15-31:196 1 -'39-;5;

(** Indicates disbursement figures).
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Employees’ Providemt Fund Act

1912, Shri Anthony Pillai: Will the
Minister of Labour and Employment
‘be pleased to lay a statement show-
ing:

(a) the names of industries in the
public sector to which the Employees’
Provident Fund Act has been made
applicable so far: and

(b) the names of the industries in
the public sector to which the cover-
age of the said Act is proposed to be
extended?

The Deputy Minister of Labour
(Shri Abld All): (a) The Employees’
Provident Funds Act 1952 does not
now make any distinction between
industries in the Public and the Pri-
vate Sector.

{b) The question of covering further
industries wunder the Act is under
consideration—when any further in-
dustries are covered, these will be
covered both in the Private and Public
Sector

Loans to Jute Mills for Rationalisation

1974, Shri Aurobindo Ghosal: Will
the Minister of Commerce and Indas-
try be pleased to state:

(a) whether the unemployment
potential has been taken into consi-
deration by Government before they
granted loans to jute mills for their
rationalisation; and

(b) if so, what?

The Minister of Commerce and
Industry (Shri Lali Bahadur Shastri):
(a) and (b). No loans have been
granted to jute mills for rationalisa-
tion. Policy regarding rationalisation
of Jute Industry is governed by the
Resolution adopted in this House on
10th September, 1854,

EKbhadi Gramodyog Bhavan

1975. Shri S. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Delhi Shops und
Establishments Act, 1954 is applicable
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to the Khadi Gramodyog Bhavan, New
Delhi:

(b) whether this Udyog is registered
under the said Act; and

(¢) if not, the reasons for the same?

The Minister of Commerce and
Industry (Shri Lal Bahadar Shastri):
(a) It is not clear whether the Delhi
Shops and Establishments Act, 1854,
would be applicable to the Khadi-
Gramodyog Bhavan, New Delhi.

(b) Nbu, Sir.

(c) The matter is still under the
consideration of the authorities
administering the Delhi Shops amd
Establishments Aect, 1954,

Evacuee Property In Punjab

J Shri 8. C. Samanta:
1976. | Shri Subodh Hansda:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

{a) the number of brick-built and
kucha houses that were available as
evacuee property in East Punjab and
elsewhere: and

(b} the number of families to whom
such houses have been allotted®

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). The wvalue of
urban evacuee property is estimated
at Rs. 100 crores. The number of pro-
perties involved is about 2,75,000. The
collection of detailed information as
required in the gquestion, it is con-
sidered, will involve time and labour
which will not be commensurate with
the results likely to be achieved.

Research on Implementation of Land
Reforms

1877. Shri Vajpayee: Will the Minis-
ter of Planning be pleased to state:

(a) whether the Research Pro-
grammes Committee of the Planning
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Cammission propose to launch a pro-
gramme of research on the implemen-
tation of land reforms;

(b) whether any note on the design
and technique for carrying out the
investigations have been prepared; and

(c) if so, the details thereof?

.The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir.

(b) Yes. Sir.

(c) Note. embodying U? scope,
design and synopsis for these investi-
gations is placed on the Table of the
Lok Sabha. [See Appendix V., an-
nexure No. 65.]

Dramatir Troupe

1978. Shri Balasaheb Patil: Will
the Minister of Information and Broad-
casting he pleased to state-

(n) whether it isx a fact that Govern-
ment propose to have a departmental
dramatic troupet and

{b) if s0, the details of the proposal?

(at and ',

1956-57

1957-54

faeer w fwewiqe safedt £ & ot
) | =7 I

teco. oft AW WATET : WY
wifrwr aqr AW A TF AT Y
gqT wer

() =ar ag A= § fe qeaTe faeeit
¥ qfvwfy e & fararfon safer
# afexat (fagre, foow T, G
are, B A wifz) ® & g7
A ¥ fad 7w Iww enfaw v
% Ao AT v W g W
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). It 1s not proposed td have g
regular departmental dramatic troupe.
A proposal is under consideration to
have a few drama artists in the Song
and Drama Division of All India Radio
to form a nucleus of & troupe for the
purpose of trying out new plays and
slaging model performances of approv-
ed plays, intended for Five Year Plan
publicity.

Steel for Small Scale Industries

[ Shrl Alit Singh Sarhadi:
'LShri Dalijit Singh:

Will the Minister of Commerce and
Industry be pleased to state:

1975,

(a) how much quantity of steel was
demanded by the Punjab State as a
minimum reguirement of the small
arale industries in 1956-57 and 1957-58;
and

b) the quantity of steel allotted for
small scale industries during the same
period?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

Quanriry Quantity
asked for allorred
I'ons Tons

T e ld 16,100
43.000 R.as50

(=) afz z1, &1 79 avaar
fagvor 7 2 7

arforer aqr Iatw WA (it o
agIgy arewy) - (F) W (). OF
71z 9T 92w 97 v faar mar &, fae
q faeaifre =ofeedi o afermi &
7Y FAT IJA FaTiow w7 A g
®Y T ArorAr wr faraeer faar wr
t 1 [fed ofcfwsr ¥, wpew st
q¢) 1| fafase gy Idvafagt/
wfeea} w1 wegr s Ad
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Powerlooms in Bombay State

1981, Shri Jadhav: Will the Minister
of Commerce and Industry be pleased
e siate:

(a) what is the number of power-
looms in the State of Bombay up-to-
date;

(b) where they are located with a
break-up of number of powericoms at
each place;

(c) the number of powerlooms at
the end of the year 1956;

{d) the number of powerlooms per-
mitted to be installed in that State
during the years 1957 and 1958 with
their location; and

(e) how many of them have been
permitted for individuals and the num-
ber of powerlooms allowed to the Co-
operatives?

The Minisier of Commeree and
Industry (Shri Lal Bahadur Shastri):
(a) to (e). A statement is laid on the
Table of the Lok Sabha. [See Appen-
dix V. unnexure No. 67|

Building Grants for Displaced Persons

1982. Shri Ajit Singh Sarhadi:
Will the Minister of Rehabllitation and
Minority Affairs be pleased to state:

(a) the number of displaced land
allotteer without residential houses,
who have been given building grants
in comphance with the provisions of
Rule 57 of Displaced Persons Compen-
sation and Rchabilitation Rules, 1955;
and :

(b) the amoun! so given?®

The Minister of Rchabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). No amount has
so far been given as building grant
under Rule 57.

Export of Films to Japan

1983. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

1a) the number of films exported to
Japan during 1958 so far; and

12 EEPTEMBER 1968 Written Anawers 6red

(b) how this export compares with
that of 1957?

The Minister of Commerce and
Industry (8hri Lal Bahadur Shastri):
(a) and (b). A statement is laid on
the Table of the Lok Sabha.

Statement

Exposed cinematographic fillms ex-
ported to Japen in the six menths
January-June 1858 and in the corres-
ponding period of 1957 were as under:

(1948 Jan.-June' 1957 (fan.-June)

feet feer
Standard 35 mm. Nil 17,106
Sub-standard 19.60 ] 3B.21R

I_\lot;-:;l. _Expo::ts of films are shown
in trade statisties in terms of feet
and not of number.

2. Figures for months later than
June 1958 are not available.

Khadi Co-operatives in Punjab

1984. Shri Daljit Singh: Will the
Minister of Commerce and Induastry
I»¢ pleased 1o state the amount spent
su far in the Punjab State out of the
total allotment made by the Central
Government during 1958-59 for the
Khadi Co-operative Society in  that
State”

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
There 1~ no specifie allotment made
specially for Khadi Co-operatives in
any State. Financial assistance s
given on the basis of demands and
performance to only such Khadi Co-
operative Societies us are ‘certified”
by the Certification Committee of the
Khadi and Village Industries Commis-
sion. There is only one Khad: Co-
operative Society in the Punjab. which
has been “ecertified” recently.

Unsold Stock of Handloom Goods

1985, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state the present stock
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of unsold handloom goods in private
sector and in co-operative sector in
Himachal Pradesh?

The . Minister of Cemmerce and
Industry (Shri Lal Bahadur Shastri):
Information is being collected and will
be Wid on the Table of the House.

Export of Films to West Germany

1986, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to stute:

(a) the number of films exported
tn West Germany during 1858 so far,;
and

(b)Y how their exports compare with
bhe figures of 19577

The Minister of Commerce and
Industry (Sh# Lal Bahadur Shastri):
fa) and (b). A statement is laid on
the Table of the Lok Sabha.

Statement

Exposed cinematographic films ex-
ported to West Germany in the six
months January-June, 1958 and in the

corresponding period of 1957 were as
under:—

1958 (Jan.-Junz) 1957 Jan,-June)

foo fest
Standard 35 nm. 15.000 11,000
Suh-standard . 1,000 31,000

Note:—1. Exports of films are shéiwn
in trade statistics in terms of feet and
not of number.

2. Figures for months later than
June, 1858 are not available,

Embassy Bailding in Eire

1987. Shri §. A, Mehdi: Will the
Prime Minister be pleased to state:

(a) whether the Embassy Building
in Bire is being furnished;

{b) if so, the amount so far spent;
and
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(c) the amount te be spent during
this financial year?

The Prime Minister and Minister of
External Affairs (8khrl Jawaharial
Nehru): (m) Yes.

(b) £961-16-3 up to 31st Aygust,
1958, In addition, used furniture of
the book value of £1531-7-2 which
became surplus to the needs of the
Indian High Commission, London has
been transferred for wuse in the
Embassy in Dublin, under book debit.

(c) The budget provision on this
account for the fnancial year 1958-
59 is £800, of which £47-2-4 has been
spent so far.

International Commission for Supervi-
sion and Control in Indo-China

1988. Shri Dinesh Singh: Will the
Prime Minister be pleased to state:

(a) how many cases of complaints
or irregularities were brought to the
notice of (1) Viet Minh authorities and
(iiy Viet Nam authorities by the
1.C.S.C. during the last six months;
and

(b) how many of them were dealt
with satisfactorily?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): (a) (i) Five.

(ii) 146.

(b) None has so far been finally
disposed of.

Raw Material for Medicines

1989. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state the value of the
raw material imported by the manu-
facturers of medicines from the Ilst
January to th= 30th June, 19587

The Minister of Comumerce and
Industry (Shri Lal Bahadur Shastri):
‘Raw materials for manufacture of
medicines' is not clasaified as such in
the Import Trade Classification, and
therefore the figures of actual import
during the period 1st January to the
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30th Junme, 1858 cannot be furnished.
However, attempts will be made to
give the figures of import of the basic
raw materials that are required in the
manufacture of medicines if they are
specified. In this connection it may
be sta‘ed that the requirements of
raw materials for the manufacture of
medicines were estimated at Rs. 530
jakhs during the period January-June,
1958, and that on that basis it may
perhaps be assumed that the import
of these raw materials during the
period in question was of that order.

Material for Film Industry

1990. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state the wvalue of the
imported material required by the film
manufacturers during 1958-597

The Minister of Commerce and
Industry (Shri Lal Bahadar Shastri):
Government have no information about
the wvalue of imported raw materials
required by the film manufacturers
during 1958-59,

Handicrafts in Himachal Pradesh

1991. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any handicrafts are
being developed in,the Himachal Pra-
desh under the guidance of the All
India Handicrafts Board; and

ib) if so, the number of persons
who have been employed and their
average earning per head?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No handicrafts industry is being
developed in Himachal Pradesh under
the direct supervision of the All India
Handicrafts Board. Schemes prepared
by the Himachal Pradesh Administra-
.ﬁm for the development of handi-
crafts are scrutinised by the Handi-
crafts Board and approved on the
recommendations of the Board.

(b) The schemes which have been
so far implemented comprise training
in handicrufts, which do not envisage
direct employment of persons.
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Presa Attaches

1998, Shrl Jagadish Awasthi: Will
the Prime Minister be pleased to state:

(a) the number of Press Attaches
in the Indian Missions abroad;

(b) the number of those who know
the language of the country where
they are stationed; and

(e) the measures taken to make the
Press Attaches stationed abroad to
learn the national language of the
country of their posting?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (¢). There are three
categories of Publicity Officers in our
Missions abroad, designated as Public
Relations Officers, Press Attaches and
Assistant Press Attaches. The total
number of officers of all categories is
52, out of whom 28 are conversant
with the Jlanguage of the country
where they are posted, and the re-
maining have acquired a working
knowledge of the language involv~d.

According (o the needs of the
Service, each Publicity Officer is
allotted a foreign languapge in which
he is required to pass a prescribed
examination. On passing this exami-
nation, the tuition fees paid by the
officer are reimbursed to him. Lump
sum awards are also made when Publi-
city Officers pass an examination of
an advancad standard in an additional
foreign language,

‘Technical Officers of the Ministry of
Information and Broadcasting

19%4. Shri Jagadish Awasthi: Will
the Minister of Information and Broad-
«casting be pleased to state:

(a) the number of gazeited and
non-gezetted technical officers under
-various categories in the Ministry of
Information and Broadcasting with
over three years service to their credit
on the 1st August, 1958; and

{b) the number of such officers who
have been made quasi-permanent?
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The Minister of Infermation and

(Dr., Keskar): (a) and

(b). A statement giving the necessary

information is laid on the Table of

the Lok Sabha. [See Appendix V
annexure No. 88.]

Nangal Fertllizers and Chemicaly
(Private) Limited

1995. Shri Daljit Singh: Will the
Minister of Commerce and
be pleased to state:

(a) the number of assistants and
clerk: in various departments of the
Mangal Fertilizers and Chemicals
(Private) Ltd.. as on the 31st July,
1958,

{b) the number of employees among
them who are on deputation;

(c) the number of oustees among
them; and

(d) the number of Scheduled Castes
among them?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Assistants: 43

Clerks: 241.
(b) Nil

(c) Assistants: 1.
Clerks: 65.

(d) Nil

Ministerial Staff in the Ministry of
Commerce and Industry

1996. Shri Daljit Singh: Will the
Ministe © of Commerce and Industry
be pleased to state:

(a) the number of assistants and
clerks working in this Ministry ut
present; and

{b) the number of employees among
them belonging to Scheduled Castes?

The Minister of Commerce and
Industry (8hri Lal Bshador Shastri):
(a) and (b). A statement is laid omn
the Tublz of the Lok Sabhm.



$r98 Written Answers 12 SEPTEMBER 1058 Written Answers 6196

Statement
wNn. No.
orking Belonging to
Poats inf Schedzzd
Ministry  Castes
Assistants . . 2,27 13
U Division
m&l " 1,15 H
Lower Division
Clerks . 499 13
7,51 a8

Indian Traders abroad

1997. S8hri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the steps, if any, taken during
the last five years to protect the
interest of the Indian Traders abroad
by his Ministry in collaboration with
the Ministry of External Affairs; and

(b) the extent to which the Indian
Traders have been benefited by these
steps?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
{a) A statement is attached.

Statement

Among others, the Government of
India have taken the following major
steps to protect the interest of Indian
traders abroad:—

(i} Trade agreements/arrange-
ments have been concluded
with 28 countries. In addition
treaties of friendship, com-
merce and navigation have
been concluded with 15 coun-
tries,

(ii) Trade delegations have besn
sent abroad from time to time
to explore foreign markets for
Indian goods. Trade delem-
tions from foreign countries

178 LSD—4

have also been invited to India
to see for themselves the goods
which Indla could supply to
these countries.

(iii) Trade offices have been
opened in 16 countries during
the last 5 years to look after
our commercial interests.

(iv) Exhibitions and fairs have
been organized in foreign
countries from time to time.

(v) Show rooms/Trade Centres
have been set up in 29 coun-
tries.

(vi) 13 Export Promotion Coun-
cils have been set up to pro-
mote the export of specified
goods.

(vil) Import and export policies
have been shaped from time
to time with a view to pro-
moting exports from India.

(b) It is dificult to make an assess-
ment. But there is reason to believe
that the efforts made by Government
have proved beneficial,

Nuclear Tests

Shrl Ram Krishan:
Shri Daljit Singh:

Will the Prime Minister be pleased
to state:

(a) whether it i=s a fact that many
countries have agreed conditionally te
suspend nuclear weapon tests;

1998,

(b) if 80, the names of such coun-
tries and conditions thereof (country-
wise);

(c) whether any countries have
actually suspended nuclear weapon
tests; and

(d) if so, the names of such coun-
tries?

The Primae Minister and Minister of
Exterpal Affalrs (Shri Jawaharial
Nehru): (a) to (d). Until the present,
three countries_US.A., USSR. and
UK. —have tested nuclear weapons.
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Rampuran Singh

The relevant statements of these three
countries regarding the suspension of
tests are laid on the Table of the Lok
Babha, [See Appendix V, annexure
No. 60.]

Industrial Development

1999. Shri Rami Reddy:
Shri Daljit Singh:
Will the Minister of Planning be
pleased to lay a statement showing:

(&) the amount proposed to be spent
on the major industries in the publie
sector during the Second Plan period;

(b) the amount proposed to be spent
on the major industries in the private
sector during the Secaond Plan period;

(e) the break-up of these amounts
State-wise;

(d) industries in regard to which
the amounts in parts (a) and (b) are
proposed to be spent; and

(e) the location of these industries?

The Depuiy Minister of Planning
(Shri 8. N, Mishra): (a) to (e). A
statement is laid on the Table of the
Lok Sabha. [See Appendix V, an-
nexure No. 70.]

12.14 hrs.

DEATH OF SARDAR SAMPURAN
SINGH

Mr. Bpeaker: [ have to inform the
House of the sad demise of Sardar
Bampuran Singh, who passed away at
Jullundur on the 10th September,
1858, at the age of 72.

Sardar Sampuran Singh was a
Member of the former Central Assem-
bly in the year 1045.

I am sure the House will join with
me in conveying our condolences to
the family of Sardar Sampuran Singh.

The House may kindly stand in
silence for a minute to express its
BOITOW.

The Members then stood in silence
for @ minute

Shri Braj Raj Siagh (Firomabad):

also
equally alert. I do not know why
Hon. Members did not bring it to my
notice yesterday. We are doing it to
the best of our ability. If any hon.
Member noticed it he might have
brought it to my notice. Hon. Mem-
bers cannot shirk their responsibility
also.

Mr. Speaker: Papers to be laid on
the Table.

The Minister of Rehabilitation and
Minority Affairs (8hri Mehr Chand
Khanna): With your permission I
want to make a statement. You had
given me permission.

Mr. Bpeaker: Let me finish papers
to be laid on the Table.

12.16 hrs.
PAPERS LAID ON THE TABLE

STATEMENTS re: DAMAGE TO BHAKRA
AND Kapanm Dams

The Minister of Irrigation and
Power (Haflx Mohammed Ibrahim):
I beg to lay on the Table a copy of
each of the following papers :

(1) Statement regarding damage
to the Central Spillway Wall
of the Bhakra Dam. [Placed
in Library. See No. LT-914/
58.1

(2) Statement regarding damage

Library. See No. LT-918/58.)



1951, a copy of
each of the following Notifications :

(1) G.S.R. No. 764 dated the 6th
September, 1858. .

(2) G.S.R. No. 765 dated the #th
September, 1858 making cer-
tain amendment to the Indian

Police Service (Uniform)
Rules, 1854. [Placed in
Library. See No. LT-918/
58.]

Com INbusTRY (REGISTRATION AND
LacEnsmng) Rures

The Deputy Minister of Commerce
and Indastry (Shri Satish Chandra):
I beg to lay on the Table, under sub-
section (3) of Section 26 of the Coir
Industry Act, 1953, a copy of the Coir
Industry (Registration and Licensing)
Rules, 1958 published in Notification
G.S.R. No. 47 dated the 22nd Feb-
ruary, 1858, [Placed in Library. See
No. LT-912-58.]

AMENDMENTE TO COMPANIES (CENTRAL
GoveErNmMeNT'S) Generar.  Ruowes
anD Forms

Shri Satish Chandra: I beg to lay
on the Table, under sub-section (3)
of Section 642 of the Companies Act,
1956, a copy of Notification No. G.S.R.
750 dated the 30th August, 1858 mak-
ing certain further amendments to
the Companies (Central Govern-
ment's) General Rules and Forms,
1058, [Placred in Library. See No.
LT-013/58.]

MESSAGE FROM RAJYA SABHA

Becretary: Sir, I have to report the
following messege received from the
Becretary of Bajya Sabhs :
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of Urgent Public Importance

“In acoordance with the provi-
sions of sub-rule (6) of rule 162
of the Rules of Procedure sand
Conduct of Business in the Rajya
Sabha, I am directed to return
berewith the [Estate Dty
(Amendment) Bill, 1958, which
was passed by the Lok Sabha at
ita sitting held on the st Beptem-
ber, 1958, and transmitted to the
Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make
to the Lok Sabha in regard to
the said Bill"

12.17 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RrsvuLTs OF TALKS HELD BETWEEN YHE

Provx MnisTERs OoFr INDIA AND PAKIS-

TAN ON THE STH AND I10TH SEPTEMEER,
1958.

Shrt 8. M. Banerjee (Kanpur):
Under rule 197 I beg to call the atten-
tion of the Prime Minister to the fol-
lowing matter of urgent public import-
ance and I request that he may make
a statement thereon:

“Results of talks held between
the Prime Ministers of India and
Pgkistan on the #th and 10th
September, 1958."

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehrn): Mr. Speaker, as the House
knowg the Prime Minister of Pakis-
tan visited Delhi at our invitation.
He came here on the #th of this month
and left yesterday morning.

In the course of his stay here, we
had talks with each other in regard to
border problems principally. At the
end of his stay here, a statement a
brief statement, was issued which has
already appeared in the daily prese
this morning. If you wish I can lay
a copy of that Statement on the Table,

Mr, Speaker: Yes.
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Shrl Jawalarisl Nehrw: That state-
ment states that a number of border
problema relating to the eastern region
have been solved, or agreements have
been arrived at. Some other matters
still remain for further consideration,
and some procedures have been laid

I am not quite sure if it will be
easy for me to explain, and for the
House to understand, the specific bor-
der problems of villages here and
there, Nevertheless, I shall endeavour
to refer to them.

In the eastern region there was a
boundary dispute between West
Bengal and Pakistan, between the
district of Murshidabad and the dis-
trict of Rajshahi including the thanas
of Nawabganj, Pakistan, and Shiv-
ganj, which was earlier, in the pre-
partition days, Malda District. This
was No. 1 of the Bagge Award.

I might mention here that just
before the actual partition took place,
Mr. Justice Radcliffe waz appointed
to determine the exact line of parti-
tion of the frontier. He did so, and
that was very largely accepted, but
some disputes arose as to the inter-
pretation of the Radcliffe Award.
Some time thereafter, another tribu-
nal was appointed presided over by
Mr. Justice Bagge and having a Judge
from India and a Judge from Pakis-
tan. This Bagge Tribunal consider-
ed the disputes in the eastern region,
and made certain recommendations
or awards rather. Again, most of
these were accepted and acted upon.
But, unfortunately, some doubts
still persisted, and some arguments and
controversies went on in regard to
some areas, and that has continued all
these years. So, on this occasion, we
cansidered 3some of these disputes still
persisting. And one of the decisions
arrived at was in regard to this, what
is called, Bagge Award No. 1, which
1 have just related, and another one,
Bagge Award No. 2 between West
Bengal and Pakistan, concerning the
common boundary between a point on
the River Ganges where the channel

of the river Matabhanga takes of
according to the Radeliffe Award ang
the northernmost point where the
channel meets the boundary between
the thanas of Daulatpur and Karimpu;:
this has been decided previously; it
has been settled that exchange of
these territories should take place by
the 1§th January.

Then, there was a dispute called the
Hili dispute, also between West Ben-
gal and Pakistan, Pakistan gave up
or dropped this dispute, and, there-
fore, the position has been decided
and remains in favour of India.

The fourth was the Berubari Union
No. 12. That is also between West
Bengal and Pakistan. It was decided

' to divide the area under dispute by
. half and half, half going to India and
‘half going to Pakistan.

The next one is about two Cooch-
Behar chitlands, on the border of
‘West Bengal, which, it has been decid-
ed, should go to West Bengal,

The next was some disputes about
that border between the 24-Parganas
in Khulna and the 24-Parganas in

Jessore. It was decided aghin here
that the mean position should be
adopted in both these, taking the

river Ichamati as a guide, that is, as
far as possible, pursuing this river.
These are in regard to the border dis-
putes between West Bengal and
Eastern Pakistan.

Then comes the dispute between
Assam and Eastern Pakistan. There
was the Bholaganj dispute. In re-
gard to this, Pakistan gave wup its
claim,

Then, there are the two rivers, the
Piyain river and the Surma river. It
has been decided to have a demarcs-
tion made according to notifications
made, that is, previous notifications;
therefore, we cannot be sure where
this demarcation will be, but it has
been decided that wherever the de-
marcation may be, full {facility of
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vigation should be given to both
rm. That is in regard to navigation
in these rivers.
we

Then, go to the Tripura-Pakis-
tan border. There was a small bit of
territory, a few wacres, near the rail-
way, where the rmilway passes.
We have agreed to give this small
territory to Pakistan because it is
near their railway.

Another Tripura dispute is about
the Feny river., This has been de-
cided to be dealt with separately.
The course is being laid down.

There is one thing more, which has
been long causing us, and I believe
Pakistan, a great deal of trouble.
These are the Cooch-Behar enclaves.
The Cooch-Behar State had little bits
of territory all over, and some of
those fell in Pakistan and some in
India on partition, as Cooch-Behar
State itself. Therefore, the result is
that we have some territory in Pakis-
tan, little enclaves, little islands, and
they have some here, which is very
awkward. They cannot deal with
their territory inside India, and we
cannot deal with our territory inside
Pakistan. In fact, nobody deals with
those territories. In law, we cannot,
in practice, we cannot, and they are
just odd bits, usually the home of
smugglers and other fugitives from
the law. So, it has been decided ulti-
mately that we should just exchange
them, that is, our Cooch-Behar terriy
tory in Pakistan goes to Pakistan, and
their enclaves in India come to India.

All these changes involves some ex-
India gains a little territory, and in

others, they gain it. These are more
less the decisions arrived at.

H

Then, 1 might mention those pro-
blems that are left over for decision.
One is the Patharia hill reserve forest
the eastern region. According to
of course, that belongs to us. But
there has, nevertheless, been some dis-
pute there. We have decided that
we should ask the two conservators

Public Imiportance
of forests, that is, of Assam and of
East Pakistan, together with the two
Chief Secretaries, to  meet to draw
up provisionally some line there,
even previous to a settlement of that
dispute, so that there might not be
friction. As a matter of fact, nobody
lives in this forest. Disputes arise
because of timber; people go over
in the other srea. S0, in order to
avoid this overlapping, some tempo-
rary line may be drawn till such
time as we can settle that matter.

Then, there i another matter, and
probably one of the more important
ones in Assam, on the Assam-East
Pakistan border. This was also re-
ferred like the Patharia reserve forest
to the Bagge Tribunal. This is in
regard to the course of the Kushiyara
river. The Bagge Tribunal decided
about the course of the Kushiyara
river, but, according to us, some
points have not been cleared up and
are due to some confusion about maps
etc. And this point has remained. It
is an area, containing, I believe, or
consisting of, about 30 villages. That
is in our possession at present, and
has been, in fact, all along in our
possession. These will have to be
decided, that is, both these matters
which pertain to the eastern region—
in fact, these are the only matters per-
taining to the eastern region—have to
be decided still, apert from one of
the small ones.

On the western side, the points to
be determined are these; in effect we
did not decide anything about the
west. There are the Suleimanki and
Hussainiwala areas. Both deal with
headworks, canal headworks. It is
not & question of any large area, but
neverthelees, dealing with how the
headworks are to be worked, and
who should have the bunds. And
they are of certain importance not
in area but otherwise. In regard to
these two, we have suggested that the
two Secretaries zhould consult their
respective engineers the two Secre-
taries meaning the Commonwealth
Secretary of India and the Foreign
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Becretary of Pakistan, and after joint
consultation with the engineers, should
report to us. Then, there iz a small
area of three villages in the Lahore-
Amritsar border, Sarja Marja ete.
And another matter which we had
not considered was in dispute. But,
nevertheless, Pakistan has referred to
that. It is....No, I beg your pardon.
There is one matter which concerns
Chak Ladheke, a small tonguwe of land
there in the Punjab area. Then, there
is Chadbet in Kutch; Pakistan raised
this question two or three years ago;
and we did not do anything; we
thought that there was no dispute
about it, and we sent them a rather
lengthy reply to which their answer
really came about ten days ago, after
two years. Anyhow, because they
claimed something, this is also a mat-
ter to be considered. Therefore, the
position is this. Quite 8 number of
matters which were leading to irrita-
tion between the two countries have
been disposed of. Naturally, that is
a matter for ssatisfaction, for each
little thing creates confusion on the
border and people there suffer.

In regard to one—which nright be
called somewhat—bigger matter, of
Assam, that ig, following the course of
the river Kushiyara, that is yet to be
considered by us. The Patharia
Forest question is really not a diffi-
cult one, but because the one to which
1 have just referred, the Kushiyara’
has not yet been settled. Pakistan
wanted to attach that also for consi-
deration in future. On the western
wide, there are these headworks etc.
and some bits of land.

We thought, and we still think, that
ithe best course to decide any re-
maining matter, which cannot be
decided by talks between ourselves,
ta to refer it to some independent
party—tribunal—to decide, because
there is no other way. Bither we
rome to an agreement ourselves or
ask somebody else to advise and we
will accept whatever decisien iz arriv-
ad at, whether it is in our faveur ar

agreeable to this being done in re-
gard to one partieular matter. But
the matter is open for consideration.
In our statement that has appeared in
the Press, it is said that these matters
are reserved for future consideration
between us.

There are two other things. One
is that we have said in regard to the
exchange of small territories that we
do not want migration from them, as
far as possible, and we advise the
people to continue living where they
are........

An Hon, Member: It is impoasible.

Shri Jawaharlal Nehrn:...... and
accept the country to which they will
now belong. In any event, it is not
a question of large numbers. But we
see no reason why this idea of people
migrating should be encouraged there.

Further, we have said that we hope
to keep in touch with each other and
try to reduce the areas of difference
in this way and find out some way
of deciding the points that remain.
On the whole, therefore, I think that
the result of our meecting has been
satisfactory.

I also lay on the Table a copy of
the communigue issued after the
talks. [Placed in Library. See No. LT-
917/58.]

Shrimati Renu Chakravartty
(Basirhat): May I ask one question
on a point of information? [ want to
know whether any discussion took
place regarding exchange of prisoners.
We had heard that on the 8th there
would be exchange of prisoners. But
except in Tripura, we have not beard
of any exchange of those who have
been arrested along the borders.

Shri Jawaharial Nehra: My im-
pression was that the exchange of
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had taken place. I really
do not know if it has actually taken
place.

Thrimati Renn Chakravartty:
Those who were arrested and taken
sway—have they all been released?

Shrl Jawaharial Nehru: 1 will try
to find out. The lists exchanged bet-
ween Pakistan and India about pri-
soners were not identical, that is to
say, according to us, if they had 15,
according to them, they had only 10.
The admitted ones were released. In
regard to the others, those that are
mentioned in our lists, we will @y
and find out. Those that were men-
tioned in both the lists were released.
There is no doubt about their re-
lease. The point is of finding them
out.

Shrimati Renu Chakravarity: The
hon. Prime Minister knows that we
have been trying to negotiate for
certain people along the 24-Parganas
border who were arrested over the last
five or six months. They have not yet
been released. That was why I
asked this question.

Shri Jawaharlal Nebru: I do not
know about some old prisoners, how
they are affected The hon lady
Member says that they were arrested
six months ago. Anyhow, I will try
to find out and let her know.

Shri Hem Barua (Gauhati): On a
point of information....

Mr. Speaker: It is not usual to ask
questions after a statement is made in
reply to a - Calling Attention notice.
Hon. Members will kindly read the
statement of the hon, Prime Minister.

Bhri A. C, Guha (Barasat): I want
a clarification just in regard to one
village Turkergram. It was under
Pakistan occupation. Nothing has
been stated about that. What is the
position of Turkergram village?

Shri N. B. Ghosh (Cooch-Behar):
Half of Beru Bari is going to be given

to Matter of Urgent 6208
Publie Imiportance :
to Pakistan. That portion iz inhabat-
ed by 10,000 people who migrated
from Pakistan and who were rehabili-
tated there. What will happen to
them? In the exchange of enclaves,

could that not be adjusted?

Shri Jawaharial Nehru: Half of
what? I could not follow what the hon.
Member said.

Shri N. R. Ghosh: When the en-
claves were exchanged, we were to
get a bigger area as our enclaves are
much bigger than theirs. We are now
going to make over half of the Beru
Bari to them. This half is actually
inhabited by 10,000 refugees who mig-
rated from Boda and other areas now
in East Pakistan. They had rehabili-
ted themselves there by their own
efforts. These people are going to be
refugees again.

Shri Jawaharial Nehru: I cannot
answer that question.

The first question presumably re-
lates to the so-called Cooch-Behar en-
claves.

Shri A. C. Guha: No, Sir. It is not
in Cooch-Behar enclaves.

Shri N. R. Ghosh: Half of Beru
Bari is being given to Pakistan. This
is in the Jalpaiguri Thana. This por-
tion was alleged to belong to Pakistan.
When this area wag being given to
Pakistan, could this not have been
adjusted against the surplus area
which we were to get by the exchange
of enclaves without making a gift of
the surplus area to Pakistan? What
will happen to these 10,000 refugees?

Shri Jawaharlal Nehru: The hon.
Member, when he uses the word ‘en-
claves’ refers to Cooch-Behar en-
claves. It is true that the area of the
Cooch-Behar enclaves is about 11
square miles of territory or so. There
is more of it in the enclaves we give.
But in some of the other enclaves that
I have referred to, we get more land
from Pakistan. It has been, to some
extent, adjusted, not precisely and
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exactly. . We get more in some of
Mese exchanges and they get more in
others. There is no other way of
coming to an mgreement.

Bhri N. R. Ghosh: That portion ac-
tually was not
refugees, but this portion of Beru
Barl is inhabited by refugees.

Raja Mahendra Pratap (Mathura):
May I ask why did not the hon. Prime
Minister take advantage of this op-
portunity to settle the broader ques-
tion, and do away with the frontiers
altogether?

Some Hon, Members rose——

Mr. Speaker: I am not going to allow
any gquestions.

Shri Raghunath Bingh rose—

Mr. Speaker: Order, order. Hon.
Members know that after a Call At-
tention Motion has been answered,
there are no questions allowed. If
any hon. Member has got a doubt and
wantg to ask some questions, T will
allow them later on in the usual
course; the questions will come up if
they are of very great importance.

oft voporry Ty (ar<ordY) ;- oweaw
wgE, & ok gavw A qEAr g
g4 o5 e v wge § W
mwgtfrsmswaa & g
w fawg v mgi fede O wfeg
mfe oo & ooF faeTe §F 9% gwe
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8hri Jawaharlal Nehru: I do not
quite know whether the hon. Member
wanted a debate on this, on what I
have read out. The hon. Member also
wanted debates on one or two other
matters in the course of the last half
hour! 1 do not know what there is
to debate sabout this. Of course, if the
House wants to have any more clari-
ficktion, I am prepared to give it. But
‘the House will realise that we have
come to an agreement and I have to

am concerned.

Mr. SBpeaker: Order, order. This ls
unusual of Shri Raghunath Singh.

Bhri Jawaharlal Nehru: Surely a
debate in the House is the worst pos-
gsible medium to give suggestions for
future negotiations. 1 do not under-
stand why hon. Members want a dis-
cussion on this like that on the canal
waters. One does not, when one has
to deal with another country, have
a public debate as to how to negotiate.

ft v ey . www WY,
™ = fede

8hri Tyagl (Dehra Dun): On a point
of order on the clarification (Interrup-
tions). According to the Constitution,
no territory of India could be trans-
ferred out without the sanction of this
House. 1, therefore, want a clarifica-
tion on this issue as to whether all
these agreements mrrived at shall be
put before the House for obtaining the
approval of the House.

Shri Jawsbarial Nehru: That is a
constitutional matter which the hon.
Member has raised. So far as boun-
dary adjustments are concerned, all
these are interruptions or the like of
the Radcliffe Award or the Bagge
Award. I do not think this would
require any such thing. It may, I do
not know how far; but so far as the
Cooch-Behar enclaves are concerned,
they might, perhaps, require a kind
of reference. I shall ask my col-
league, the Law Minister to lock inte
that.
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OF ANSWER TO
STARRED QUESTION No. 913

The Minisier of Rehabilitation amnd
Minority Affairs (Shri Mehr Chand
Khanma): Sir, in reply to starred
question No. 913, replied by me on the
4th September, 1868, the word
‘Kamins’ was used. It was placed in
inverted commas and had reference to
the revenue records. This has caus-
ed some offence in certain gquarters.
The word was inadvertently used and
I wish to offer sincere regrets. The
word may be changed to “by mem-
bers of Schedule Castes and Back-
ward Classes”,

CORRECTIONS OF ANSWER TO
STARRED QUESTION No. 232

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
With your permission, Sir, I wish to
make a correction in the reply that
was given by the Prime Minister to
one of the supplementary questions
arising out of Starred Question
No. 232, asked by Shri H. N. Mukerjee
and Shri Halder on the 18th August,
1958, regarding National Sample
Survey Schemes.

To a supplementary question put by
Shri Halder regarding the Indian
Statistical Institute, €alcutta, the
Prime Minister replied that this Insti-
tute js an autonomous body with
senior officials of Government on its
Governing body.

The correct position is that the
Government of India have representa-
tion, on the Governing Body of the
Research and Training School of the
Indian Statistica] Institute. There is
no such body es the Governing Body
of the Institute.

1243 hrs.

BUSINESS OF THE HOUSE

The Minister of FParllamentary
Affairs (8hri Satys Narayam Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House for the next week will
consist of:

(1) Consideration and passing of
the Merchant Shipping Bill,
1958.

(2) Discussion and Voting on the
Supplementary Demands for
Grants in respect of the
Budget (General) for 1958-59,

(3) Consideration and passing:

International Finance Corpora-
tion (Status, Immunities
and Privileges) Bill;

Supreme Court Judges (Condi-
tions of Service) Bill;

High Court Judges (Conditions
of  Service) Amendment
Bill.

(4) Discussion of the following
matters will also come up on
the dates mentioned:

(i) Report of the Advisory
Committee on Slum Clear-
ance on a motion to be mov-
ed by Shri Rajendra Singh
and otherg on 15th Septem-
ber at 3 p.m.

(ii) Planning Commission’s
Memorandum on the Ap-
praisal and Prospects of the
Second Five Year Plan on
a motiog to be moved by
the Minister for Planning
on 17th and 18th Septem-
ber.

12-45 hrs.

STATEMENT RE: OIL EXPLORA-
TION

The Minister of Mines and Odl (Bhrif
K. . Malaviya): Sir, as the House is
aware we have been exploring for
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oill in different parts of the country
«over ‘the last 2} years and in this we
have followed = policy of selective
dispersal of activities rather than con-
«centrating at one place. The House
may recall that drilling has been go-
ing on at Jawalamukhi, and more re-
<ently at Hoshiarpur. In the West
Bengal Gangetic plain also the Indo-
Stanvac project had undertsken drill-
ing operations. Recently drilling was
commenced in the Cambay area by
the Oil and Natural Gases Commis-
slon.

1 deem it my duty to report to the
House that at the Cambay site we
have penetrated into what appears to
be an oil bearing stratum. A small
underground structure was indepen-
dently delineated by our Indian
specialists at a depth of 3,000 ft. some
five miles north-west of Cambay.
{Shri Tyagis Very good.) There were
exposures of marine rocks wand gas
around the fringe of the basin. It
was thought that this was a region of
marine sedimentation and a decision
was taken to test the structure by
drilling to a depth of 10,000 ft.

After the necessary preparations,
drilling operations were started on
25th July, 1958 with a Russian Ural-
mash-3D turbo dril] and a depth of
5368 ft. was reached on the morning
of the 3rd September when drilling
was stopped for taking electro-logging
data. On 4th instant when the drill-
ing mud was circulated in the morn-
ing, thin films of dark brown oil were
seen to come to the surface with the
return mud. When the casing was
lowered on the 8th and mud circula-
tion resumed, oil started to reappear
and flowed with the mud in a continu-
ous stream for about 15 minutes. The
pressure of the drilling mud at the
bottom of the hole was about 180
stmospheres suggesting that the oil
was under considerable pressure.

While there is reason for cautious
optimism on the basis of the results
obtained so far, it will be necessary to
continue fairly intensifled drilling

1 SEPTRMBER 1958 Blection to Commities Sayy

and testing for a period of roughly
8 to 12 months before we can be cer-
tain ag to whether we have stiuck a
commercially exploitable oillfleld. The
fact remains that the discovery of oil
in this region has enormously increas-
ed the possibilities in this part of the
country which remained neglected
hitherto.

We propose to increase the number
of drills in this area as also in some
of the other promising areas 50 83 to
speed up the work. We are extreme-
ly fortunate to strike oil at such
shallow depth in an unknown virgin
area within & short time and at negli-
gible cost and the credit goes to the
hard work, determination and enthu-
siasm of our young Indian engineers.
We are also indebted to the Russian
and Rumanian experts who re help-
ing us in our work,

As the House is already aware, at
Jawalamukhi despite our meeting with
the normal hazards of drilling, we
were fortunate enough to strike gas
recently and the drill-hole there is
being further developed and our In-
vestigations continue,

I will take the earliest opportunity
to report to the House any further
development that comes to our notice
from these areas.

1248 hrs.

ELECTION TO COMMITTEE
EsTiMATIS COMMITTEE

Shri B. G. Mehta (Gohilwad): 8ir,
I beg to move:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (8)
of Rule 254 read with sub-rule
(1) of Rule 311 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha, one Member
from among themselves to serve
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as & mamber of the Commitiee on
Estimates for the unexpired por-
tion of the term ending on 30th
April, 1050, vice Shri J. Ramesh-
war Rao resigned.”

Mr. Speaker: The question ls:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (3)
of Rule 254 read with sub-rule
(1) of Rule 311 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha, gpne Member
from among themselves to serve
as & member of the Committee on
Estimates for the unexpired por-
tion of the term ending on 30th
April, 1959, vice Shri J. Ramesh
war Rao resigned.”

Delhi, be referred toths Joint
Cammittee of the House consisting
of 45 members; 30 from this House,

.  Krishnan Nair, Shri Naval
Prabhakar, Shrimati Sucheta
Kripalani, Shrimati Subhadra
Joshi, Shri N. R. Ghosh, Shri
Vutukuru Rami Reddy, Dr. P.
Subbarayan, Shri Kanhaiyaial
Behrulal Malviya, Shri Krishna
Chandra, Shri Kanhaiya Lal Bal-
miki, Shri Umrao Singh, Shri
Kalika Singh, Shri T. R. Neswi,
Shri Shivram Rango Rane, Shri
Chandra Shanker, Shri Bhela
Raut, Shri Phani Gopal Sen, Sar-
dar Igbal Singh, Shri C. R.
Basappa, Shri B. N. Datar, Shri
V. P. Nayar, Shri Shamrao Vishnu
Parulekar, Shri Khushwaqt Rai,

The motion was cdopted.
—_— Shri Ram Garib, Shri G. K. Manay,
Shri Uttarmarao L. Patil, Shri

12.48) hrs. Subiman Ghose, Shri Banamali
HIGH COURT JUDGES (CONDI- By Bily © tmoecs SR
TIONS OF SERVICE) AMEND- ya i
MENT BILL*. that in order to constitute a

sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Cormmittee shall make
a report to this House by the firat
day of the next Session;

that in other respects the Rules
of Procedure of this Hpuse relat-

The Minister of Home Affairs
(Pandit G. B. Pant): Sir, I beg to
move for leave to introduce a Bill
further to amend the High Court
Judges (Conditions of Service) Act,
1054,

The motion was put and adopted.
Pandit G. B. Pant: Sir, 1 introducet

the Bill. ing to Parliamentary Commitices
_— will apply with such wvariations
1249 hrs, and modifications as the Speaker

may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the

DELHI RENT CONTROL BILL

Mr. Speaker: The House will now
resume further discussion on the
following motion moved by Shri
Datar on the 10sh September, 1958, names of members to be appointed
namely: — by Rajya Sabha to the Joint Com-

‘“That the Bill to provide for mittee.”

the control of rents and evictions, Yesterday, Shri Mulchand Dube got

and for the lease of vacant pre- up in the end. I was prepared to

mises to Government, in certain allow him to speak before calling
areas in the Union Territory of upon the hon, Minister to reply. Shri
Dube.

*Publithed in the Gazette of India Bxtraordinary Part I1—Section 2, dated 12-9-58, .
tIntro.duced with the recommendation of the President.



6317 Delhi Rent Comtrol Bl 12 SEPTEMEER 1908 Deihi Kens Control DIl 618

Shri Mulckand Dubs (Farrukhabad)
Mr. Speaker, my -hon. friend, Shri
Naval Prabhakar told us that in Karol
Bagh pugree or premium to the ex-
tent of Rs. 30,000 or Rs. 40,000 were
pald and recelved in respect pf build-
ings which could not have cost more
than Rs. 12,000.

12-58 hrs.

[Mzr. DeruTY-SPEAKER in the Chair]

I also heard from others that the
same practice has been prevailing in
Chandni Chowk &and also in Con-
naught Place. This business of pug-
ree is an evil which has been preva-
lent in this city for a considerable
time. 1 expected some provision to
be made in the Bill so that this vioi-
ous practice may be stopped for all
time to come. I find there is no pro-
vision in the Bill for that. All that
is stated here is that pugree is some-
thing prohibited. In case it is proved,
it will have to be refunded. I sub-
mit it is not sufficient. I am told that
the land-lords and tenants both some-
times share the ptigree so received.
Sometimes, it happens the land-lord
takes away the whole of it and some-
times the tenant takes the whole of
it. This is done by entering into an
agreement or partnership which is
fictitious to circumvent the law and
make it appear that he is taking a
partner and not sub-letting the buiid-
ing. A provision has been made in
the Bill in in respect of such partner-
ships which may be entered into after
August 1858, In the case of such
partnership, the Rent Controller may
presume that it is a case of sub-let-
ting. There does not seem to be any
provision for such partnership which
has taken place long before the Act
comes into force or long before
Au;u-t 1058. My submission is that

should be done with regard
wﬂlhnhomdthhprwinonmym
applied to partnerships which might
have taken place during the last 20
or 3 years.

There is another snomaly, not in
the ‘Bill exscily, but in -Delhi. There
are two kinds of properties and . two
classes of .tenants: tenants pccupying
bulldings for residential purposes and
those occupying for non-residential
and commercial purposes. There Hoes
not seem to be any provizsion for the
ejectment of temants occupying a
building for the latter purposes. I
think it should be on the same lines.
Whatever justification might have
been there for keeping this distine-
tion in the past, it does not seem to
be good now. I hope the Joint Com-
mittee will see whether it is not
possible to have only one class of
tenants. The remedy that I have
thought of for eradicating the evil
practice of pugree .'whether it is for
residential or non-residential purposes,
is this. All bufldings whether for
commercial or residential purposes
should be allotted by an officer. Every
tenant vacating a building should he
required to give notice in writing to
that officer that he is vacating it from
such and such date and the same
obligation may be placed upon the
owner also so that he may also give
the same information to the authorised
officer. After that information is
given, the officer, whether the Rent
Controller or somebody else, should
be enabled to allot the house to tne
people who apply for it and who
seem to be most in need of it. So
long as they do not make some pro-
vision for the allotment of houses by
a particular authority, this evil sys-
tem of pugree is not going to stop.

Yesterday, one of the points raised
was that sufficient incentive is not
being given to land-lords to build
houses. With regard to that I am
told that there are about 250 arrivals
every day and they want to settle
down in Delhi. It is obviously ret
possible for the Government to pro-
vide houses for these immigrants. ...
(Interruptions.)

Shri V. P. Nayar (Quilon):
is no quorum, Bir.

There
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Mr. Deputy-Speaker: Order, order.
it has been brought to my notice that
there is no guorum.

Shri V. P. Nayar: Not merely quo-
rum; not even half the gquorum.

Mr, Deputy-Speaker: The Bell is
being run—now there is quorum.

Shri Mulchand Dube: This figure
cannot be said to be an exaggerated
figure but seems to be correct from
the fact that the population of Delhi
has risen about five-fold during the
last 10 or 15 years. Therefore, ihat
figure seems to be correct. Since it
does not seem to be possible for the
Government to provide accommeodation
for all these people who are coming
every day, some kind of incentive has
to be given to landlords to build
houses. Is there sufficient incentise
or not? 1 submit that the incentive
provided in the Bill is quite sufficient.
‘With regard to the houses constructed
before 9th June, 1855 the provision is
that the rent should be the same for
about seven years. The Bill also
provides that these rents should be
{rozen and they would not be allow-
ed to be raised. In the case of pire-
mises constructed on or after Sth
June, 1855, the provision is that the
basic rent will be that rent for which
the building has been rented for the
first time and that will continue for
five years. It is a sufficient incentive
and it cannot be said that this is neo
sufficient incentive for the landlords
to construet houses.

The provision in the Bill for the
decision of disputes by the Rent Con-
trollpr is much better than what it
was in the Bill which we have just
passed. It was the estate officer that
was invested with all the powers in
such cases for the evietion of un-
authorised occupants of the premises.
Now it is the Rent Controller ul-
though the Rent Controller has to
follow the same procedure as that of
the Small Cause Court. The question
is whether this is the proper way to
proceed. I submit that the same thing
eould have been achieved by appoint-

ing more small cause court Judges
who could deal with this problem also.
It doezx not seem to me quite proper
that any kind of case, where the
rights of the citizens are involved,
should be decided by an officer other
than a court of law. I hope the Joint
Committee will decide this gquestion
also.

There is yet another point on which
I want a clarification from the %on.
Minister: whether court fees will be
payable in the case of disputes und
appeals. 1 have not been able t!o find
any provision in this Bill with re-
gard to court fees. Even if court fees
are to be paid, I submit that in the
case of tenants who pay a small rent,
there should be no court fee charged.

I hope the hon, Minister will look
into these matters and will make 3uit-
able amendments when the Bill is in
the Joint Committee. As the 3ill s
going before the Joint Committee, I
do not propose to take the time of the
House, taking you through the Bill
and explaining the whole scheme.
This is all that I have to say on this
Bill.

13 hrs.

The Minister of Home Affairs
(Pandit G. B. Pant): Sir, I regret
that I could not be personally present
to listen to the speeches delivered by
hon. Members on the motion which is
under consideration. The motion aska
for reference of the Delhi Rent Con-
trol Bill to a Joint Committee. All
the matters that have been mentioned
here and the suggestions that have
been made will no doubt receive the
attention of the Joint Committee. If
there are any loopholes to be plugged
or any defects to be removed, I think
the Joint Committee will be glad to do
the needfu! in that regard. The mat-
ter, though local, is of considerable
importance. It affects almost cvery-
one living in Old Delhi and many
of those living in New Delh1.

My colleague placed before the
House the salient features of the Bill
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in his opening speech. 1 do not think
that in view of the fact that it 15 only
a motion for reference to Joint Com-
mittee an elaborate speech s called
for from me. Questions relating to
tenancy are always somewhat ticklish.
It is not easy to find an ideal iolution
to determine the relationship between
landlords and tenants. Yet consider-
able thought having been given on this
Bill, I submit that every attemp! has
been made to face these embarrasing
problems in a straightforward wuy
and on the whole the solutions embo-
died in the Bill should be considered
to be satisfactory. There has been
a considerable variety—and if I may
may so—also disparity of opinions and
views in this House. That iz but
natural; in a Bill of this kind every
one cannot be expected to look at the
isgue from the same angle. Govern-
ment has, however, tried to place be-
fore itself the welfare of the come-
munity as a whole. We do not assume
that there is any real class conflict
between the two sections, whether
here or anywhere else. Ultimately the
interest of all are common and the
best method of ensuring the welfare
of both sections le in locking at the
questions in a detached and dispas-
sionate way. That attempt has been
made.

I may just say that the main pro-
bems about tenancy relate to security
of tenure and security in regard to
falrness of rents. Both these have
been attempted and I do not think that
there is any real or genuine ground
for any grievance in any quarter. It
has been saild by some of the hon.
Members here that it is a pro-landlord
Bill; some others have said that the
interests of landlords have not been
properly and adequately taken care of.
I should say that the provisions in the
Bill are intended primarily to serve
the intsrests of all in a fair, equitable
and reasonable way and if one looks
at the question from that stand-point
he will, I hope, be good enough to
confrm what I am saying.

8ir, the tenants have been given
greater security of tenure by this Bill
than they have under the Act of 19832
I wonder if the sections in the parant
Act have been studied by everyoms
and I am not sure if the provisions
have been compared either. Under the
new Bill the clauses relating to eject-
ment on the ground of nuisance which
was very vague and likely to cause
considerable difficulty have been
omitted.

A number of safeguards have been
provided. When a person seeks to
eject a tenant on the ground of the
premises being needed by him for his
own use there used to be formerly a
right vested in him for seeking such
ejectment not only on the ground that
he needed the house for himself, but
also on the ground that he needed it
for his own family. It has now been
circumscribed and such claim can be
made only on the ground that the
house is needed for his own personal
use and not for his family. That, 1
think, goes a long way in protecting
the tenant against ejectment on this
ground.

Not only this. If a person seeks
ejectment on this ground and if he lets
the house again any time during the
three years after such ejectment then
he is not only lisble to be turned out
of the house, but also be subjected to
prosecution for such breach of the
undertaking given by him and the
tenant is to be given time when the
order of ejectment is passed for not
less than six months for continuing in
possession. 1 think this is a reasonable
and an adequate safeguard.

Again, when a tenant is to be eject-
ed for the misuse of the premises a
notice has to be served on him to
remove the cause which has given rise
to such a complaint, and if he complies
with that request then he cannot be
ejected. There was no such provision
in the past. Similarly, when a pro-
prietor wants a house far reconsiruc-
tion or for additions and alMecations,
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then he cannot get a decree for eject-
ment unless he proves to the satisfac-
tion of the Controller that he has got
necessary resources and that it will be
in public interest that such recon-
struction should be allowed. Bo in
every way attempt has been made to
safeguard the interests and the con-
tinulty of possession of the tenant.

Then about rent. Formerly, when-
ever there was a suit for arrears of
rent the tenant was required to pay
the entire amount down at once. Now
it has been provided that if the tenant
pleads that the rent is excessive, then
the Controller will ix what he cone
siders to be standard or reasonable
rent tentatively and the tenant will
be required only to pay that rent and
not the entire amount.

It has also been prescribed under
this Bill that for the money received
by the house-owmner he has to give a
receipt, and if he declines to give the
receipt the money can be deposited
directly with the Controller.

I may just mention that no specific
suggestion has been made about any
particular clause. Of course, when
one thinks in terms of nationalisation
or the like, all these provisions pale
into insignificance. But what does
nationalisation or socialisation in this
regard imply? Nobody would sug-
gest that there should be confiscation
of house property; anyway, that is not
permissible under our Constitution.
And in the existing circumstances,
when we require every rupee that we
can possibly collect for developmenta)
purposes, would it be wise to spend
crores and crores, arabs and arabs, in
acquiring houses of a ramshackle type?
And, what would be the advantage?
Apart from any question of theory,
these matters have to be looked at from
& practical aspect and howsoever zeal-
ous we may be about any particular
deology or creed, we have to see how
in the existing circumstances we
proceed,

Government has stated its posi-
with regard to housing authorita-

‘Hi

e

tively in this House. The Second Five
Year Plan has earmarked Rs. 84
crores for housing purposes inclusive
of the amount that may be needed
for the improvement of slums etc. But.
if you are to acquire, perhaps, one
Mohalla of Dethi, it may absorb the
whole of the Rs. 84 crores. Where is
the money to come from? So, if we
think in terms of nationalisation. the
provisions of this Bill, of course, fall
far short of that; but if we are anxi-
ous to make an arrangement which
will be helpful to the tenants and, at
the same time, not lead to any con-
sequences which will come in the way
of further expansion, then this Bill,
I think, attempts to achieve that ob-
jective.

A lot has been said here by some
hon. Members about the procedure
prescribed in the Bill for the disposal
of cases which will come within the
purview of this Bill. They do not
seem to be aware of the fact that be-
fore this Bill was framed the Minis-
ters—firstly the Works, Housing and
Supply Minister, and later I too—had
some conference with the representa-
tives of landlords as well as of ten-
ants. Then a committee was appoint=-
ed of the representatives of both under
the chairmanship of the Chief Com-
missioner. Certain agreed conditions
were reached, and one of them was
this, that civil courts which had been
seized of such cases in the past should
now be replaced by some whole-time
officers selected from judicial service
or possessing judicial experience, who
would dispose of all such disputes im
an expeditious manner In fact, there
has not been so much of inconvenience,
trouble and loss to the parties by the
actual matters in dispute as by the
prolonged nature of the proceedings in
courts. It has not only resulted im
loss, but has also been the cause of &
great deal of bitterness between the
landlords and the tenants.

It was also agreed that there should
be only one appeal and a reference
thereafter only on a point of law.
That agreement that was reached has
been embodied in this Bill. In the



6335 Delhi Rent Control Bill 12 SEPTEMBER 1958 Deihi Rent Conirel Bl 6326

[Pandit G. B. Pant]

circumstances, I do not see why
procedure which those who know
where the shoe pinches have practi-
cally asked us to adopt should be ob-
jected to by any hon. Member of this
House. We cannot and would not like
to go against the joint wishes of both
‘parties.

Again, these representatives of both
parties have also agreed that there
should not be sub-letting in any shape
or form. They also agreed to what
‘T have just said about the procedure
that should be adopted in case of
arrears of rent. In fact, there were
seven points on which they reached
an agreement. It was only after we
could not persuade the representatives
to agree to other matters that were
in dispute that it became necessary
for us to examine the whole position

ourselves, and then to introduce this
‘Bill.

The ejectment cases, in a way have
‘not been too many here. Delhi has a
very large number of houses; their
number would come to something
‘between 2} lakhs to 3 lakhs, and while
a good number of them—perhaps, one-
third or thereabout—belong to Gov-
.ernment, the rest are private. But,
eo far as I can remember, the num-
ber of ejectment suits in a year has
not exceeded 5,000—I am saying
roughly. I cannot vouch for the
figure, but that does not indicate that
there is too much of an effort to eject
people through the courts. If other
methods are adopted, well, I am not
aware of them, and they would not
-come within the purview of this law.
But we wish that no tenant be ejected
from his house except for very ade-
quate reason. Of course, non-pay-
‘ment of rent has always been regard-
-ed as one of such reasons everywhere,
and the parties also had agreed, but
-even in that matter, we have provid-
-ed some safeguards. So, to call it a
landlord Bill and to zay that it is
anti-tenant is, I submit, not fair and it
‘48 not justifisd.

Then there is the basic question
which we have to.consider. Delhi is
a growing city. Its population is in-
creasing every day. I have got the
figures before me which indicate that
its population stood at about four
lakhs in 1911; rose to O lakhs in 1941,
17 lakhs in 1951 and is now about 23
lakhs. The urban population, I think
is about 18 lakhs or 19 lakhs. There are
roughly about one lakh families who
have no housing accommodation at
present in Delhi and who need it. Well,
the resources of Government are limit.
ed. Two things are necessary if this
problem of a tremendous magnitude
has to be solved satisfactorily. The
scarcity in the matter of accommoda-
tion has been further aggravated. The
disparity between the supply and de-
mand has become much wider than it
used to be in the past. What is the
remedy? How are you going to get
over it? Obviously, the Government
cannot build houses for all, because,
as I said, our resources are limited
and we make use of it firstly for the
improvement and replacement of
slums. So far as other needs are con-
cerned, other ways have to be found.
The Government has suggested cer-
tain methods. It gives loans; in some
cases it gives subsidies also, but even
then, only the fringe of the question
can be touched that way.

Now, if any provision has to be
made and even if a fraction of this
demand has to be met, then a con-
structive attitude has to be adopted.
As hon. Members can easily see, there
are two things which have to be borne
in mind. One of them is this: that
at least the existing accommodation
should not deteriorata—the houses
that exist should not be allowed to
tumble down or collapse—and they,
should be kept in proper order. In
order that the houses may be kept
in proper order, the landlord or the
house proprietor has to be given sucb
rent as would enable him to do so.
Everybody knows today that the valoe
of the rupee has gone down. Every-
body also knows that building costs
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have gone up. The cost of building
materials has increased enormously,
and so have the charges of construc-
tion. The bill that the Government
has to pay for repairs has doubled or
trebled in recent years. So, we have
to see to it that the houses are main-
tained and are properly repaired, for
it is a social problem. It is not only
a matter affecting the tenant or the
landlord but we need houses and
something has to be done in order to
keep these houses in a fit state of re-
pair. But whatever we do must be
fair.

According to the 1952 Act—I will
not go into details—the rent that was
assessable was generally 74 per cent
of the capital cost of construction and
the land on which the building stood.

~ Well, cemtain calculations were made—
different categories of houses which
were built before 1939, before 1944,
before 1947, and so on. All of them
were considered and the position with
regard to each was fully examined,
and then the rate: were fixed so as to
sec that the rent amounted generally
to 74 per cent of the capital cost.

Now, the changes that have taken
place since are known to hon. Mem-
bers. What is the net amount left for
the house owner after he has made the
repairs, that is not directly at issuc.
But you have to provide for such an
amount as will at least ensure in a
reasonable way and to a reasonable
extent that repairs will be carried out
and the houses will be properly main-
tained. In view of the changes that
have taken place during this interval
in view of the shortage in the num-
ber of houses existing, and in wview
of the fall in the value of money and
the rise in prices, I do not think a
ten per cent increase in the rents can
be regarded as being excessive. A
man who is paying R-. 10 will have
to pay Rs. 11, and one who is paying
Rs. 100 will have to pay Rs. 110. Well,
one may say that those who have to
pay the rent will also have to bear
the burden of these prices which

178 A LSD-5.

have risen, bue¢ with respect to every-
thing else he has to bear the burden.
We do not want him to bear the bur-
den to the same extent. It is hardly
five or 10 per cent of the increase that
has taken place, and it must be re-
memb-red that among the Thouse-
owners too there are poor people;
there are widows; and there are also
others. All houses are not palaces
all houses are not big. So, if the
house-owners do not pet enough to
enable them to maintain their houses,
then, the social problem will become
still more acute. Everybody knows,
that interest charges have risen and
that the cost of maintenance has also
risen. Whoever has a house knows
as to how much he has to spend on
the repairs of his house—what he had
to pay in 1950 and 1951 and what he
has to pay now. So, this increase of
10 per cent need not be grudged, It
will be used and it will be necessary
for the repairs, and then, apart from

_other burdens that the house-owner has

to carry in this regard, about repairs
etc., he has also to pay house-tax. The
present rate of house-tax is 10 per
cent. In the Municipal Corporation
Act it has been provided, that the tax
may be raised to 20 per cent. Where
the house-owner has to pay the tax,
the whole of the 10 per cent will be
absorbed by the increase in  house-
tax alone apart from anything else,
So, we think that this provision is
reasonable.

Then there iz the question of new
houses. About that it must be accept-
ed that the real solution can be found
in having ncw houses in as large a
number as possible. The Government
has tried to make provision for the
low-paid classes. So far as Class IV
employees are concerned, it is  ex-
pected that by the cnd of this vear,
housing accommodation will have been
provided for about 60 per cent of the
employees belonging to that class.

But as I said, there are about a lakh
of families and about 1,000 familics
come to Delhi every month with the
intention of stayving here permanently.
So, we have to encourage the
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construction of new houses. In 1952,
when the Act was passed, it was pro-
vided that the houses constructed be-
tween June, 1951 and June, 1955 would
be allowed complete freedom for seven
years; the house-owners could charge
any rent they like; they could evict
the tenants if they chose to do so.
They had the freedom to deal with
the tenants if they chose to do so.
but now we have imposed restriction
on them also. We have said that
while the undertaking given in respect
of the rent may be respected to the
extent that the rents that are now
being fixed by mutual agreement will
continue for this period, after that the
rent will be fixed at the uniform rate
which is applicable to other houses;
ie. 7§ plus 0'75 or 8} per cent. In
all other respects, these houses too
will come within the purview of this

Act. -

About the houses built after 1055,
we have proposed that they should
be allowed freedom to fix their rents
by agreement with the tenants and
such rents will prevail for five years.
But in other respects, the arrange-
ment will be subject to the provi-
siong of this Act and after five years,
the rent payable will be not more than
8} per cent. Everybody knows I
think that the rents that are charged
by those who construct new houses
are high, but we have given holiday
almost for five years for new indus-
tries in the matter of depreciation
charges, income-tax and in so many
other things, so that new industries
may be established. In the case of
new houses, perhaps 8} per cent. will
not provide a very tempting incentive.

An Hon. Member: What about
pugree?

Pandit G. B. Pant: For that a very
striet provision has been made that
no pugree will be payable. 1f any-
body receives any pugree, not only
he will have to refund the pupree, but
also he will have to pay double that
amount and he is liable to be sentenc-
ed to imprisonment.

Shri Braj Raj Singh (Firozabad):
He would not have recovered the
whole cost of the construction within
the period of five years allowed
under the Act.

Pandit G. B. Pant: I think if it had
been possible for everyone to realise
the whole of the cost, then thousands
of houses would have been construct-
ed in Delhi between 1851 and 19055;
but they were not. But if you get
thousands of houses constructed and
if after filve years you are able to
make use of those houses for the
poorer section of the community, fix-
ing the rent at a rate not higher than
8] per cent, do you really gain or
lose? For, if no houses are construct-
ed for five years, you do not get any-
thing even after five years. But if
people invest something and get
something out of it ang if after five
years, those who will occupy these
houses need not pay more than 8} per
cent., it should not be regarded as a
bad bargain from the social welfare
point of wview. So, this arrangement
has been made with a view to have
more of housing accommodation. If
we do not do anything, then it will be
difficult to have more buildings
erected.

Everybody knows also that some of
the tenants, who are in a position to
do so, when they sub-let, get some-
times three or four times the amount
which they have to pay as rent them-
selves, so that if you are to look at
the gquestion from the supply and
demand point of view, the rents will
be much higher than what are being
paid today. That is why these con-
trols have been introduced, but siill
there is a limit beyond which you
cannot regulate the laws of supply and
demand. We should do things in such
a way that we will be able to adjust
things together and also to safeguard
the interest of the people in general
and at the same time not do anything
that will further aggravate the exist-
ing difficulties. So, these provisions
have been made with a view to en-
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encournge housing and I hope it is rea-
lised by every hon. Member of this
House that above all what we need is
the preservation of the existing
houses and the building of more
houses. The existing houses will be
kept in good repair. If they are not,
it is open to the tenant to spend up
to one month’s rent himself on the
repairs of the house. But if special
repairs are called for, he can approach
the controller and get permission to
make such repairs at a cost that may
go upto two years’” rent. So, special
provisions have been made for keep-
ing the houses in good repair. If a
tenant does not receive that treat-
ment at the hands of the landlord to
which he is entitled. then it is open
to him to approach the controller and
as I said, the cost of repairs can go up
to the rent that may be payable for 21
months. Taxes etc. will have to be
paid by the house-owner and the en.
tire amount may be used for repairs.

So, I submit that the Bill has been
prepared with great care and the
existing conditions, the principle for
which we stand, the supreme objec-
tive of the service of the people and
the welfare of the community have
all been kept in wview. I hope this
House will pasg this motion unanim-
ously.

Shri Bra] Raj Singh: I want to have
a clarification.

Mr. Deputy-Speaker: This is only
being referred to a Select Committee.
All these things can be taken up sub-
sequently. We are not deciding just
now.

8hri Jadhav (Malegaon): In clause
*(20) it is stated: ‘‘Recovery of posses-
sion in case of tenancieg for limited
period”. What is this “limited
period”. It has nowhere been defined
and wide powers are given to the
landiord.

Mr. Deputy-Speaker: 1 em sure,

that shall be considered by the Select
Committee.

~

Pandit G. B. Pant: A limited period
is a period which i3 not unlimited.
It may be a year or six months or
two years. For that permission will
be necessary.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for the
control of rents and evictions, and
for the lease of wvacant premises
to Government, in certain areas
in the Union Territory of Delhi,
be referred to a Joint Committee
of the Houses consisting of 456
members; 30 from this House,
namely, Shri Radha Raman,
Choudhury Brahm Perkash, Shri
C. Krishnan Nair, Shri Naval
Prabhekar, Shrimatij Sucheta
kripalani, Shrimati Subhadra
Joshi, Shri N. R. Ghosh, Shri
Vitukuru Rami Reddy, Dr. P. Sub-
barayan, Shri Kanhaiyalal Bheru-
lal Malviya, Shri Krishna Chandra,
Shri Kanhaiva Lal Balmiki, Shri
Umrao Singh, Shri Kalika Singh,
Shri T. R. Neswi, Shri Shivram
Rango Rane, Shri Chandra Shan-
ker, Shri Bhola Raut, Shri Phani
Gopal Sen, Sardar Igbal Singh,
Shri C. R. Basappa, Shri B. N.
Datar, Shri V. P. Nayar, Shri
Shamrao Vishnu Parulekar, Shri
Khushwagt Rai, Shri Ram Garib,
Shri G. K. Manay, Shri Uttamrao
L. Patil, Shri Subiman Ghose,
Shri Banamali Kumbhar,

and 16 members from Rajya
Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
gquorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the first
day of the next Session:

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and
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that this House recommends to
Rajya Sabha that Rajya Sabha do
join the sald Joint Committee and
communicate to this House the
names of members to be appoint-

ed by Rajya Sabha to the Joint
Committee "

The motion was adopted.

13-41 hrs.
MERCHANT SHIPPING BILL

Mr. Deputy-Speaker: The House
will now take up the Merchant Ship-
ping Bill, 1958, as reported by the
Joint Committee. As the House 13
aware, 8 hours have been allotted for
all the stages of the Bill. I wou'd
like to take the wense of the House 2¢
to how these 8 hours are to be dis-
tributed among the various stages uf
the Bill. ’

Shri Nanshir Bharucha (East Khan-
desh): May I point out that there arc
nearly 200 amendments to this Bill*
Eight hours will be reguired to dis-
cuss the amendments alone. Some
of them are most controversial.

Mr. Deputy-Speaker: That should
have been taken up at the meetirg
of the Business Ad.isory Committec.

Shri Braj Raj Singh: (Firozabad):
It was taken up.

Mr. Deputy-Speaker: Then, the
discretionary power of the Speaker is
there.

Shri Naushir Bharucha: At that time
there were only 60 amendments.
Now there are nearly 200 amend-
ments.

Mr. Deputy-Speaker: We will pre-
ceed now. If necessary, we can ex-
tend the time.

Shri Naushir Bharucha: In the cir-
cumstances, 1 submit, the genera! dis-
cussion should not be less than six
hours.

Mr. Deputy-Speaker: On the
hand, the hon. Member says that nnw
the amendments have swelled up 1o
200 and odd and so more time is re-
quired for the amendments; on the
other hand, he says that more time
should be wallotted for general dis-
cussion.

Pandit Thakur Das Bhargava
(Hissar): I would submit that out of
the 8 hours, 5 hours may be allotted
for general discussion and 3 hours for
the rest.

Shri Braj Raj Singh: As you right-
ly said, the allotted time can be ex-
tended by one hour. Since five hours
have already been allotted for
general discussion, now it will come
to six hours.

Mr. Deputy-Speaker: We might say,
for the present: 5 hours for general
discussion and 3 hours for the rest.
In case necessity arises, Speaker can
at his discretion increasc it by onegy
hour. The time-limit for speeches, as
usual, will be 15 minutes for Mem-
bers and 30 minutes for leaders of
groups.

The Minister of Transport and Com-
munications (Shri S, K. Patil): Mr.
Speaker. . ..

Mr. Deputy-Speaker: I am Deputy
o him.

Shri S. K., Patil: 1 am sorry. Sir,
beg to move:

-

“That the Bill to amend and
consolidate the law relating to
merchant shipping, as reported by
the Joint Committee, be taken into
consideration.”

1 shall now proceed to bricfly
cxamine some of the changes that have
becn brought about by the Select
Committee on the original propossls
that were there. The Bill that tas
now emerged as a result of the de'i-
berations of the Select Committee 13 a

”



4238 Merchant Shipping Bill 12 SEPTEMBER 1958 Merchant Shipping Bill 6236

distinet improvement over the original
draft, inasmuch as it enlarges the
scope of the Bil] and gives it the emo-
tional contant that it needed. For
the first time in our history as a free
country, we are bringing on the
national register our Indlan ships, our
own ships, without national flag fiy-
ing on them, and our flag on these
ships will gloriously iy on the high
geas of the world and will carry our
message of peace, prosperity ond
goodwill to all peoples of the worid.

By enacting the Indian Shipping
Act, we are putting into effect, in
howsoever smal] a measure, our re-
solve and determination to make
India a maritime country. I have
advisedly used the expression “mari-
time country” and not “maritime
power"”, as other powers are conven=
tionally called. The difference
is obvious. Qur flag will
neither be preceded, nor followed, by
any national desire to spread our
power to any part of the land outside
our frontiers. Our ships are primarily
meant to carry our cargo, export and
import to and from all parts of the
world. We want to build up relation-
ship of friendship and mutual under-
standing with every other country, and
that is why our ambition is limited to
make our country as big a maritime
country as we can, but not a maritime
power in the sense in which it is con-
ventionally understood.

Now, the Bill when it was introduc-
ed on the l4th February, 1958, was
intended to revise and consolidate all
the laws in force in India relating to
merchant shipping. Its scope was very
much limited. The Bill, as it has now
emerged from the Joint Select Com-
mittee, has two outstanding features,
namely, the promotional and develop-
mental azpects of the merchant marine.
This has been reflected in the Long
Title of the Bill, which gives us the
émotional content and also the deve-
lopmental activities which we propose
to bring about. That reads as follows:

*“to foster the development and
ensure the efficilent mantenance
of an Indian mercantile marine
in & manner best suited to serve
the national interests and for that
purpose to establish a National
Shipping Board and a Shipping
Development fund to provide for
the registration of Indian ships
and generally to amend and con-
solidate the law relating to mer-
chant shipping.”

There was a persistent desire ex-
pressed by many hon. Members that
we should have a preamble to the
Bill, giving it the emotional content.
Since this House has now given up
having preambles to the Bills, we
have embodied this emotional con-
tent in the long title which I have
read to you just now.

The main features of the develop-
ment aspects are the establishment of
a National Shipping Board and the
establishment of the Shipping Deve-
lopment Fund. The shipping interests
in the country had all along demand-
c¢d that the shipping policy of the
country should be more representa-
tive than what it was before. We
have responded to this legitimate de-~
mand and included a provision in the
Bill to establish a National Shipping
Board. The Board will be advisory
and will deal with matters relating
to Indian shipping, including its de-
velopment and such other matters
arising out of the Act as might be
referrcd to it for advice. The advisory
character of the Board, however, does
not limit the possibilities of its func-
tioning as a great helpful factor in
influencing the shipping policy of our
country. The very composition of the
Board—it will consist of not more
than 21 members including five Mem-
bers of Parliament—is a guarantee
that its counsels should be treated
with the respect that they deserve.

A provision has been made that the
Board shall include an equal number
of persons representing ship-owners
and seamen, The Central Government
shall nominate one of the members
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of the Board to be its Chairman. It is
Government's desire that by conven-
tion a practice will be established that
the Chairman shall ordinarily be a
non~official person.

Another important feature of the
Bill is the provision regarding the
shipping development fund on a sta-
tutory basis. As this House is aware,
Government had recently decided to
set up this fund on a pro-forma basis
because there were some constitu-
tional difficulties in making it a sta-
tutory body. The provision in the
Second Five-Year Plan has been fully
utilised, but in view of the rising cost
it has become apparent that more
funds will have to be provided if the
target laid down in the Plan is to be
achieved. A fund has accordingly
been established so that some addi-
tional finance may be available on a
continuous basis for the development
of shipping. The fund would be main-
tained from the amounts received im
repayment of loans already given and
by the interest accruing thereupon.
It is hoped that annual contributions
will also be available for this fund
from the Consolidated Fund of India
Opportunity has been taken to give
a statutory basis to this fund by in-
cluding this provision in this Bill.
The fund will be drawn upon for
granting loans and financial assist-
ance to shipping companies for acqui-
sition and maintenance of ships and
will be administered by a small com-
mittee. Its accounts will be laid before
the Parliament from time to time.

Perhaps the most important feature
of the Bill is the definition of an
Indian ship. The discussion on this
point was accompanied, if I may say
80, by a mild but positively helpful
and constructive criticism. I am
obliged to the hon. Members for the
helpful manner in which they have
really guided the deliberations of
the Joint Committee on this particu-
lar point. As a result of the delibera-
tions of the Joint Committee it has
now been decided to amend the origi-
nal declsion eo as to provide that

only Indian nationals or:Indian com-
panies which satisfy a certain criteria
would in future be wuble to own
Indian ships. The principle criteria
laid down in this Bill for this purpose
are five. They are—

(1) Not leas than 75 per cent
of the share capital of the com-
pany should be held by citizens
of India.

(2) Not less than three-fourths
of the total directors of the com-
pany should be Indian nationals.

(3) The Chairman of the Board
of Directors and the Managing
Director, if any, shall be citizens
of India.

(4) The Managing Agents, if
any, of the company shall be
Indian nationals or if a cempany
is the managing agent, the com-
pany shall also satisty the same
requirements.

{5) The principle place of busi-
ness of the company shall be in
India.

As the hon. Members will see from
the minutes of dissent appended to
the Report, a certain section of the
Joint Committee felt that larger than
25 per cent of foreign participation
should be allowed. There are also
other members who felt equally
strongly that no foreign participation
should be allowed in wview of the
special position of the shipping in-
dustry. The provision that has finally
been made by the Joint Committee
appears to be very practical and a
reazonable compromise in that it will
enable limited foreign participation
and yet keep an effective control of
Indian ships predominantly in Indian
hands. This is also in consonance with
the policy decision of our Govern-
ment announced in 1847.

A brief explanation of the Govern-
ment’s position in this regard is neces-
8ary to clesar the doubts which may
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jurk in the minds of hon. Members
who desire a larger foreign participa-
tion. I can at once grant that those
who want larger participation mean
well by Indian shipping but the ques-
tion is whether it will be a wise
move. On this point this House has
got to decide once for all. They are
afraid that our target of the Second
Five Year Plan, viz., 900,000 GRT
would not be reached without ade-
qguate foreign participation. We have
to remember quite a number of im-
portant factors in this connection. The
shipping target could be reached by
several ways. Important among them
are; firstly, if we find enough internal
resources and also foreign exchange
on our own, then surely we can do it
ourselves and we have not got to
look to anybody else for reaching our
targets; secondly, securing foreign
exchange by international lcans—that
is another way because we have been
taking loans for many development-
al projects of our country; and third-
ly by allowing more equity capital
from outsiders, in other words larger
forcign participation.

Now, the last to my mind is a very
risky proposition. Shipping is not like
any other industrial enterprise where
foreign participation may not prove
to be an inconvenient or even a dan-
gerous factor sometimes. Shipping is
the very life and soul of a nation. It
is also in times of emergency the
second line of defence for a country.
The existence of any outside or fore-
ign element in our national shipping
is bound to prove a very irksome
factor in the long run. The Govern-
ment have wisely decided to avoid
this contingency by limiting foreign
participation to only 25 per cent. I do
not know how far even this 25 per
cent may be utilised since in the last
ten years experience has shown that
it has not been utilised. Ever since
1D47 that limit of 25 per cent has
been there but nobody has availed of
it during all this long period.

Everybody knows that we have not
got foreign exchange just at present

for the completion of our target of
900,000 GRT. The course that is open
to us is international loans at a rea-
sonable rate of interest and on terms
and conditions which are mutually
acceptable. Such laans are forthcom-
ing and 1 expect no difficulty in pro-
cessing them in time for the comple-
tion of our targets. As it is we have
come very near the target point.
During the last two years we have
been adding annually substantial ton-
nage to our fleet. We have to add
somewhere about 180,000 GRT for the
completion of the target. Really
speaking, it is somewhere about
120,000 GRT, but I am adding 40,000
GRT because by that time some ships
will go out of commission, i.e., the
old ships. Therefore, this fijgure of
180,000 GRT in order to complete the
target of 900,000 GRT. This also in-
cludes, as I said, a bit of shipping
that will go out of commission by old
age. It should, therefore, be remem-
bered that the consideration of reach-
ing the target should not be an over-
balancing factor in fixing the percen-
tage of foreign participation. I am
quite sure that with the provisiop
that we have made now, we shall be
able not only to complete the target,
but also, I hope, to exceed it.

There are quite a few other im-
provements in the Bill as reported by
the Joint Commitiee, particularly,
attention has been paid to amend-
ments, the object of which is to
assist our seaman. All revenues from
fines imposed on seamen are to be
utilised for the welfare of seamen. I
would give the House with your per-
mission a few flgures for their con-
sideration because these filgures will
help them in the deliberations on
this Bill.

The total tonnage of the Indian
ships today which is actually func-
tioning or is in operation is 621,080
GRT. Total number of ships is 39. In
constal trade there are 84 ships and
in overseas trade there are 55 ghips.
Qur revenue from overseas trades
and which means the earnings in
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foreign exchange, are increasing year
after year and last year, that means
in 1956-57, we reached a target of
Rs. 17-88 crores. The target by March
1961, ie., by the end of the Second
Five Year Plan, as I said, is 900,000
GRT. To make a net addition of
about 800,000 GRT during the Second
Five Year Plan, we have ordered both
in the public sector and in the private
sector ships which will bring the total
as 1 said, only 120,000 GRT short of
the target. To that 1 have added
40,000 GRT more in order that even
those ships that will go out of com-
mission would be taken care of.
Therefore, our problem is, during the
next two years, we must secure by
loan or otherwise tonnage which will
be the equivalent of 160,000 GRT.
That completes our Second Five Year
Plan, or a target of 900,000 G.R.T.
Monetary provision made was Rs. 37
crores—Rs. 17 crores for the private
sector and Rs. 20 crores for the pub-
lic se-tor. The entire provision has
been fully committed. Loans to the
extent of Rs. 14 crores have been
sanctioned so far to private sector
companies.

14 hrs.

A word about sailing vessels. This
is also a considerable factor in ship-
ping. The number of vessels existing
at present is 1500,—one cannot be very
accurate to the last ship so far as
sailing wvessels are concerned—of
which about 200 are engaged in over-
seas trade. The volume of cargo lifted
is about 2 million tons. There is a
provision of Rs. 40 lakhs in the
Second Plan for mechanisation of
selected units of sailing vessels. These
are some of the flgures which I have
placed before the House.

As I say, this is the first time that
we are having this enactment. It has
been a voluminous enactment with
461 clauses. I am not surprised that
there are up to now as many as 200
amendments. Possibly more will be
forthcoming. I am glad about the

interest that hon. Membears are taking
in this business. I can tell them cne
thing. The Government share the
anxiety of this House, much imore
so, 1, if I may say 80, persunally. I am
not satisfled with a target of 900,000
tons, when I say that we want to
make India a maritime country. Such
a vast country like ours with 4000
miles of sea line, needs many more
ships than that. Therefore, our en-
deavour would be, to see not only
that the target should be reached, but
the target should be exceeded. Some-
times in my enthusiasm which is not
always shared by facts, I really run
even farther than the expectation of
many hon. Members that it should be
given to us to see within a very short
time, within our living memory or in
our own time, to reach a target of
2} million tons. That would really
make India a maritime country, a
thing of pride which really we aim
at. That being the aim, we have got
to sce how easily we can reach that
aim and what are the methods that
we can employ and therefore we must
make a big beginning. I daresay that
in having this Bill as it has now em-
erged after the deliberations of the
Joint Committee, we have given a
kind of a Bill of which the country
should be proud, which lays the
foundation truly and well for a mer-
cantile marine which has been always
a dream and which will be in the
realm of finality in the next 10 or
15 years.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to amend and
consolidate the law relating to
merchant shipping, as reported by
the Joint Committee, be taken
into consideration.”

To this consideration motion, I
have received notice of =mn amend-
ment from Shri Tridib Kumar Chau-
dhuri.
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ghri Tridib Komar Chandbari
(Berhampur): Yes, Sir. I am moving
it

Mr. Deputy-Speaker: There s
another amendment by Shri U. C.
Patnaik. He is not here. That is not
moved. Shri Tridib Kumar Chaudhuri
may move his amendment.

Shri Tridib Kumar Chandhuri: I
beg to mave:

“That the Merchant Shipping
Bill, 1858 as reported by the Joint
Committee, be recommended to the
same Joint Committee with instruc-
tions to make necessary alterations
inParts II IlTand IV of the Bill
relating to the constitution of the
National Shipping Board, Gener-
al Administration and the Ship-
ping Development Fund so as to
confer greater powers and execu-
tive authority to the National
Shipping Board in the spherc of
gencral administration and the
administration of the Shipping
Development Fund and to report
by the end of the first week of
the next Session of Lok Sabha.

It is a matter for deep gratification
that we have been able to place this
Bill on the legislative anvil. It is no
plcasure for me that I have to move
this amendment which, if accepted,
would delay the passage of the Bill
by some time. I want this Bill to be
passed with godspeed. But, unfortu-
nately, the Bill, as it has emerged
from the deliberations of the Joint
Committee, alters the entire scheme
of the Bill. If you look at the pream-
ble and the long title of the Bill, you
will find that the entire preamble and
long title have been inserted by the
Joint Committee and they had no
place in the original Bill. Two impor-
tant things that the Bill, as it has
emerged from the Joint Committee
proposes, to which the preamble also
refers, are the formation of a Nation-
al Shipping Board and the ereatien of
a8 National Shipping Development
Fund and also the constitution of a
National Shipping Development Fund

Committee for the administration of
that Fund. To my mind, the general
picture of the entire scheme of the
Bill and the entire scheme of
administration of the merchant
marine as envisaged in the origi-
nal Bill has been altered fundamentally
as it is now proposed in the report of
the Joint Committee. If Imay refer you
to Part III of the present Bill as re-
ported by the Joint Committee, you
will find and it was the scheme of the
original Bill also, that all powers of
administration of merchant marine
was concentrated in the hands of a
single officer, the Director General of
Shipping. Now, when the Joint Com-
mittee proposes the formation of a
National Shipping Board, as the pre-
amble says that we should have for
the development of the merchant
marine and for the efficient mainte-
nance of the merchant marine, best
suited to our national interest and
all that, it can be legitimately expect=-
ed that all these powers at least
should be wielded not by a single
offizer, but by the Board which is
now being proposed. But, as the hon.
Minister has told us, it has nothing
but advisory powers. It can only
advise. Of course, the Minister has
assured us that because Members of
Parliament will be represented in
the Board and shipping interests and
other interests connected with ship-
ping would be represented in this
Board, its advice would be given due
weight by the Government. In this
repard, I feel that the Government has
not done justice either to this House
or to the interests of merchant ship-
ping themselves.

Part Il of the Bill, as I have al-
ready said, concentrates all powers
of administration in the hands of the
Director General of Shipping. A study
of the RBill shows that under various
provisions Government propose to
arm themselves with extensive powers
over the industry which is desirable.
I support those powers, as for ins-
tance, over the acquisition and regis-
tration of ships, their movements and
disposals, the cargoes that they shall
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carry, freights and all that. All the
powers that are necessary for the de-
velopment and for the administration
and effective maintenance of a mer-
chant marine should be in the hands
of the Government, but I would like
to understand why these powers are
sought to be concentrated in the
hands of a single officer.

It we look at the railway adminis-
tration, there we have at least =
Board, a committee of technical offi-
cers to generally preside over ihe
administration of the entire railway
system of India. We have also heard
that the postal administration is rls3
going to be handed over to a bnard
and that Government is considering
that proposal. Then why, at this parti-
cular moment when we are thinking
of codifying our law regarding the
merchant marine, when as the haon.
Minister of State said when spenking
on this Bill we are determined to
make it a wvehicle of power on our
onward progress with regard to mer-
chant marine, when it comes to i‘he
administration of those powers, they
are going to int:oduce nothing but
what may be called the virtual dic-
tatorship of a single officer?

I may refer in this connection to
the Merchant Marine Act of the Unit-
ed States of 1938 which may be re
garded as a landmark in the history
of the development of the merchant
marine in that country. I wish the
Government would take a lesson
from the way that the American Go-
vernment proceeded to develop their
merchant marine in terms of that Act
By that Act they originally created
a Maritime Commission. The powers
of the merchant marine administration
were not entrusted to any single offi-
cer or to any Minister of the Cabi-
net or the Secretary of Commerce
who is in charge of these things, but
it was handed over to a Board in
which different interests were repre-
sented, and they were given exten-
sive executive powers. Of course, sub-
sequently it was changed into the

Federal Maritime Commission, but
that makes no fundamental differ-
ence, and that is only a change in
nomenclature. Some technical changes
were introduced, but the fundamental
principal was there, and the admin-
istration was entrusted to a body of
technical experts and representatives
of various interests, and this body was
invested with executive power under
the terms of the Merchant Marine
Act. ’

Here Government comes with =a
make-believe sort of proposal. They
say in the preamble that they are
creating a National Shipping Board,
as if to give us the idea that now they
have created a beard and that this
board will see to the development of
the merchant marine, but as a mat-
ter of fact, this board would be noth-
ing but a facade, nothing but a screen
behind which that particular officer,
in whose hands dictatorial powers are
concentrated, will work. He will have
all the powers but no responsibility.

Shri Naushir Bharucha: He will not
have any power. It is only advisory.
Nobody will have any power.

Shri Tridilb EKumar Chaudhari:
Anyway, whatever powers are given
to the Director-General of Shipping
should have been given to the Nation-
al Shipping Board that is proposed
here, instead of making it an advi-
sory body.

Then there is the Shipping Deve-
lopment Fund, and the rommittee
constituted for the administration of
that fund. Here, if you loock at clause
18, it seems ridiculous what powers
are entrusted to this committee. Thir
will be simply an accountants’ coru-
mittee. All rules and everything will
be made by the Government as to
how this fund will be administered. T
fail to understand why a commitiee
has been created here, and it seems
to me it was simply to create the im-
pression that these two bodies—the
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Shipping Development Fund Com-
mittee and ' the National Shipping
Board—will be the real bodies which
would really administer this Act and
lock to the development of the ua-
tional merchant marine. As a matter
of fact, there is nothing of that sort.
That is why I have proposed that all
these relevant parts of the Rill shou'd
be re-examined by the Joint Com-
mittee and they should take into conr-
sideration the fact that the entire
scheme of the Bill as proposed oril-
nally changes if we envisage that this
Board and this Committee would ad-
minister merchant shipping in this
country.

Apart from this aspect, I take this
opportunity to refer to the general
policy as enunciated in the preamble
of the Bill. I do concede that in this
preamble there is some recognition of
the need for the development of our
merchant marine, but I am greatly
disappointed that it contains no defini-
tion of our national objectives so far
as merchant marine is concerned. I
just now referred to the speech of
hon. Shri Raj Bahadur. He said that
he wants to make this Bill a vehicle
of progress on our onward march.

An Hon. Member: Shri S. K, Patil.

Shri Tridib Kumar Chaudhari: Shri
Raj Bshadur made a speech earlier.
I know that he is Shri S. K. Patil, 1
am an old Member and I am old
enough to know who is who here.

Shri Raj Bahadur: I want that to be
done.

Shri Tridib Kumar Chaundhuri: Any-
way, neither the preamble nor the
detailed clauses of the Bill actually
contain any instrument by which it
can be really made a real vehicle of
the onward march or onward pro-
gress of our merchant marine. It simply
codifies certain laws. As I said at
the outset, it is a matter of gratifica-
tion that we have been able to put
this measure on the legislative anvil,
but it has not been done in the right
spirit.

1 have tried to follow the various
amendments that have been proposed
to this Title, and if I may anticipate
my hon. friend Shri Raghunath Singh,
I would commend his amendment for
the consideration of this House,
Again, I would ask the Minister to
take a leaf from the preamble of the
Merchant Marine Act of the United
States. There, in the preamble they
have set forth specifically and in a
detailed manner what should be the
national objectives of their country,
so far as development of merchant
marine is concerned. If I may quote
Sardar Patel, Sardar Patel once said
that merchant marine is the back-
bone of the development of a country
like India which has come to be a
maritime country. When we consider
any Merchant Shipping Bill, a vision
conjures up before our eyes of the
days when India was really a mari-
time power; again, a vision conjures
up also of the days to come when
India will be a maritime power. But,
unfortunately, neither in this Title nor
in this Bill do we find any enuncia-
tion of that policy.

The only thing for which I con-
gratulate Government is with regard
to the development of Indian ship-
ping, but even in that regard, when
we shall consider the clauses, I hope
I shall have an opportunity to refer
to that matter. It is only in regard
to the definition of Indian shipping,
perhaps, that Government have taken
a step forward; though it may not be
as big a step as we wanted it to be,
still it is a big step forward, and for
that, I congratulate Government.
Although that is a very important
matter, yet, in this connection, that is,
particularly in connection with the
amendment that I have proposed, that
is a secondary consideration. I would
ask the hon. Minister to take into
consideration this fact that with the
proposal to constitute a National Ship-
ping Board for the development of
Indian shipping, and the constitution
of a National Shipping Development
Fund Committee for the same purpose,
the entire scheme of the Bill changes
or should change; and he should find
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it possible to take into serious con-
sideration the points that I have made
that instead of letting one officer to
administer all the powers invested
under this Bill, and which Govern-
ment want to take under the clauses
of this Bill, let him entrust it to a
competent committee which would re-
present technical experts, the different
interests connected with merchant
shipping, and if necessary, as has al-
ready been proposed, it might contain
& number of Members elected by this
House or the other House of Parlia-
ment also. But let this shipping body
be a real board with real powers to
develop merchant shipping and to
achieve the objectives that we have
all in wview,

Mr, Deputy-Speaker: Amendment
moved:

“That the Merchant Shipping
Bill, 1958 ag reported by the Joint
Committee, be recommitted to the
same Joint Committee with
instructions to make neces-
sary alterations in
Parts 11, 1I1 and IV of the Bill
relating to the constitution of the
National Shipping Board, General
Administration and the Shipping
Development Fund so as to confer
greater powers and executive
authority to the National Ship-
ping Board in the sphere of
general administration and the ad-
ministration of the Shipping Deve-
lopment Fund and to report by the
end of the first week of the next
Session of Lok Sabha”.

Both the motion and the amendment
are now before the House.

ot vgr-w fag (arTord) g
et wEIEd, arfes "tew 7 faw gy
weEi § yur fawr &y gei Safead fear
s A 2 ¢
¥fem 97 & fa=rdt ¥ gw aga wiww
o w6 &

wgt aw qrefefadam w1 qwew §
N w e e W
vqﬁauﬂm&rwmth

afer g 2832 ﬁ@ﬁgm:rimm

gREEt § st frereandft goe 7 fafew

“that it is registered in India,
that it is owned, and managed by
an individual Indian or by a joint-
stock company which is registered
in India with rupee capital, with
a majority of Indians on its direc-
torate and a majority of its shares
held by Indians.”.

Fafar & gaw Smoda etz fafaqar
& w9y 7 @ fafaws & e
fear a1 & @if| orefefadem gmr
afgg wre dafvdr 3feaa dud
LAY I8 &7 "ATA FAT =A1fEd o

T GEEATY F L8¥Y § qF wHdt
Fraw g€ | ag faffm & ofe ¥
fesgwm ¥ mamw F o9 @ A F
A AEEAATT § T H TH ARET FEA
Wt fafar & 4@ 1 gt qgw gfemm
fafar & T=fowa ¢ 1 ag of g
g et q | fegeara F Y & T
wwafrat € fom & g & Ao ww
AW & 1 fafuar oY gfewr & Ja-
T AT | e g e AT
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#q AT FEA K GEET F
fow & &T wrEH g WA QA
XTAT & | 7€ 7g HAZT G fomw w1 w0
qrfedr @ga & 18¥0 w9 FF FT
garar famr & 1 99 SAE T g% wEl
8

“‘Indian ships’ should denote
shipping owned, controlled and

managed by the nationals of
India.”.

8 TR T 71 g5aa 4 fagt 7 feed-
fe vz fad 9 1 I7F OF FIGT &
ot & feamags 1 A fomn
o fa g a7 F3EY &0 g7 TRIAEA
& @it faar qa 70 7 afewrgz £ 0
ZET g 4 A WA AW AFALY
.gq | 19 ®42 7 gz faviw fem a1
fe azaT ge gfear g =77, 1
T4z AT ot fadft wmr & ) oW
Ffgd | 59 HHET &7 g (T EmT ar

“ship owned, controlled and
managed by the nationals of
India.”.
et qur @ige 3fsma v A G
FAX BT OF 597 H1 F 79 9rF 1 Fafe
& wraze F w9 fe Ganfedt e
78 Zfeger g =ifgd 1 awAEY AEE
F feeifanr Atz fomr 1 35 & gfemy

farfar & famr aga aer = fFar ar
T A

“Though 25 years have elapsed,

there is no reason to think that

this definition does not egually
hold good now.”.

.

TH HTT & the founder of one com-
pany and the father of another com-
pany both came to the same view.

A FF o drdifam ot ( Frfe are
fefadasr  @tar afgg | Bfer oo &Y

Members® Bills and
Resgolutions

fergear ®Y wwafagi & o wor W@
& fr o1t wifer qrefefaga = drm
wifgd

B ¥ 3T I TAAAE & ATHA A
foire mrk, At TaEz 7 wEr -
T §feas 3 g 7war §, 9@ go
S A g9 WA qiizfayma Wy
@ #a § ar fes s9 7 39 A
E FL | {3 qATE, 10 #Y frz,
fog *1 gaven fear s &, *Y -
rarr Ay wAAHZ 7 AG wTAT | TAATE
F 7g A fF—

“At least 75 per cent of the
shares and debentures of
companies should be held
by Indians by their own right.”

AR % o TTHT | FA FEA E fF Y &1

(At this stage the hon. Member
waved his hand ard exhibited the
papers in his hand).

Mr. Deputy-Speaker: This would
not go into the record! The hon.
Member might continue on the next
day as it is now time to take up the
Private Members' Business.

14.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TwWENTY-51XTH REPORT

Shri Supakar (Sambalpur): 1 beg
to move:

“That this House agrees with
the Twenty-sixth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 10th September,
1958."

Mr. Deputy-Speaker: The question
is:
“That this House agrees with
the Twenty-sixth Report of  the
Committee on Private Members’
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Billy and Resolutions presented to
the House on the 10th September,
lm!!

The motion was adopted.

14.31 hrs.

RESOLUTION RE: FORMATION OF
A NATIONAL COUNCIL OF
INDIAN YOUTH—contd.

Mr, Deputy-Speaker: The House will
now resume further discussion of the
Resolution moved by Shri Panigrahi
on the 30th August, 1938 regarding
formation of a National Council of
Indian Youth.

Out of 2 hours allotted for the dis-
cussion of the Resolution, 1 hour and
54 minutes have already been taken
up and 8 minutes are left for its fur-
ther discussion today.

Dr. Melkote is not present. There-
forg I shall call the hon. Minister.
Perhaps the House would like to ex-
tend the time by a few minutes, be-
cause in six minutes we cannot finish
it. I take it that that is the pleasure
of the House.

Some Hon, Members: Yes.

The Minister of Bducation (Dr. K. L.
Shrimali): Mr. Deputy-Speaker, the
resolution, as has been moved by the
hon. Member, envisages two things in
setting up the National Council of
Indian Youth and Central Board of
Youth Welfare. In the first place, it
is desired that all the political parties,
all shades of opinion should be brought
together in a central organisation for
the guidance of the youth; secondly, it
is also envisaged that there should be
a central organisation.

‘With regard to both these aspects I
think the approach to the problem
of the youth is basically wrong. I
would like the House to imagine

Council of Indian Youth

political groups with different politi-
cal ideclogies, members belonging to
the Jan Sangh and the Communist
Party and the Congress Party, all
coming together and sitting up in a
central organisation for the guidance
of the youth. I wonder whether an
organisation of this kind can come to
any definite opinion or can draw up
any clear-cut programme for the
guidance of the youth.

Secondly, when we set up a central
organisation like this, there iz a cer-
tain risk involved—and we should not
overlook that risk—that a central
organisation might lead to some kind
of regimentation of the youth.

Our approach to this problem so far
has been that we want to make a non-
political approach as far as the youth
of the country are concerned. We also
want to decentralise our activities for
the guidance of the youth.

I agree with the hon. Member that
there Is a real need in our country
to mobilise the youth of the country
for national development and for
national reconstruction. It is also
true that so far it has not been pos-
sible for us to release the creative
energy of the youth for national re-
construction. We have also not yet
fully realised the full potentiality of
the wyouth of the country. Our
approach however is non-political,
we want to decentralise the activities
for the guidance of the youth, and so
I am unable to accept this resolution.

I would, however, like to submit
that the hon. Member Shri Panigrahi
is not fully informed when he says
that since Independence no positive
steps or practical measures have
been taken by Government to assist
the youth in the development of the
country. He may be right when he
says that adequate steps have not
been taken; but it is not correct to
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say that we have not taken any posi-
tive steps.

In the brief time at my disposal I
would like to enumerate the various
measures which the Government have
taken for the guidance of the youth.
And if one would only look at the
various efforts which have been made,
I am quite gure that the hon. Member
himself would say that certain posi-
tive steps have been taken and certain
definite efforts have been made.

Well, Sir, we have been giving
grants for youth leadership and drama
camps in order to give training to
teachers in youth welfare work.
Universities are being given assistance
to organise holiday camps for stu-
dents. Grants are being paid to
schools and colleges to enable small
batches of students to undertake
tours throughout the country, to
satisty the artistic, cultural and emo-
tional needs of the students. And the
House is aware that we have |been
organising, year after year, the Inter-
University Youth Festival which has
been very popular in our country and
which has aroused great interest
among the youth of the country. In
addition to this, we have been trying
to set up a number of youth hostels;
and I would like to inform the House
that we have offered grants to State
Governments to cover the entire cost
of constructing youth hostels. Assis-
tance has also been offered to volun-
tary organisations for equipping
youth clubs and centres. The House is
aware that every year we have been
giving grants to Bharat Scouts and
Guides, and we have also given grants
to the Bharat Bcouts to send their
delegations abroad; and we are assist-
ing them to develop a National Deve-
lopment Centre with headquarters at
Pachmarhi.

Some efforts have also been made
in the fleld of physical education. We
have set up a National College of
Physical Education and it is being
developed. We are also trying to
develop institutions which impart
yogic exercises in yoga ashrams. And,
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in order to inculcate a scnse of dignity
of manual labour among the students,
grants have been given to voluntary
organisations, schools, colleges and the
N.C.C, Directorate for holding labour
and social service camps in villages
throughout the country. During the
current year a sum of Rs. 42-3 lakhs
will be paid as grants for these camps.
Those hon. Members of the House
who have had an opportunity to wisit
some of these camps would bear me
out that these camps have aroused &
great interest among our students and
aroused a sense of social responsibi-
lity and developed a dignity for
manual labour. They have been con-
structing roads, digging wells and
constructing school buildings. In order
to provide amenities in schools and
colleges, grants have been given for
construction of gymnasia, swimming
pools, open air theatres and various
other amenities for improving the
campus of the educational institutions
One essential feature of this scheme
is that the students themselves have
to participate in these works. During
the current year, a sum of Rs. 141
lakhs will be sanctioned as grants for
this purpose.

The House is also aware that as re-
gards games and sports, in the last
four years extensive coaching has
been given to talented players in
schools and colleges, and various
national sports federations have been
assisted and encouraged in sending
teams to participate in the Olympic
and Asian games. I have recently set
up a Committee to go into the ques-
tion of organisation of sports and as
soon as their Report is available,
efforts will be made to reorganise our
sports and sports federations so that
they may be able to arouse enthus-
iasm among the youth of the country,
both urban and rural.

The House is also aware that we
have accepted the National Discipline
Scheme and about one lakh students
are under training under this scheme.
1 hope that by the end of the Second
Five Year Plan the number will be
nearly doubled. We have set up the
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All India Council of Sports and the
Central Board of Physical Education
and Recreation. Both these bodies are
doing useful work in guiding the
wvarious activities of youth both in the
field of physical education and in that
of sports.

My hon. friend, Shri Panigrahi.
quoted certain figures with regard to
the expenditure that has been incur-
red for various youth welfare activi-
ties. I would like to say here also
that he was not properly informed.
Figures of the financial allotment men-
tioned by him do not represent the
entire position. For the entire youth
welfare programme, we have made a
provision of nearly Rs. 588 lakhs. Now,
for a vast country like this, I think
that this is not a very big amount,
but I hope as our resources increase,
we would be able to spend more and
more for youth welfare activities.

I think he was also misinformed
when he said that we were having a
sort of partiality towards certain or-
ganisations. He particularly men-
tioned the Bharat Sevak Samaj. It is
true that the Bharat Sevak Samaj is
one of the organisations which have
been organising these youth camps
and labour service camps, and the
Government give grants to this or-
ganisation for the specific purpose of
organising these camps. There is,
therefore, no partiality because there
are other organisations also such as
the N.C.C. and social service organisa-
tions, Universities and schools to which
grants are given for the organisation
of these camps. As I said, our main
approach in this matter is to be non-
political as far as activities of youth
welfare are concerned.

These are some of the efforts the
Ministry has made in the fleld of youth
welfare and youth guidance. Though
T admit that there is greater scope for
expansion of these activities, T would
like to submit that a central organisa-
tion suggested by my hon. friend
would not serve the needs. We have
not had any correct definition of

Council of Indian Youth

‘youth' from the non. Member, but I
expect he would include in the term
both the student as well as the non-
student population. As far as students
are concerned, I think it would be a
good day for our country if all the
political parties kept their hands off
educational institutions. Let teachers
and professors alone who are working
in these educational institutions be
responsible for guiding the youth of
the couniry. I am not suggesting that
students should completely eschew
politics. They would certainly study
politics. They would certainly have
political affiliations. But great harm
has been done in our country by ex-
ploiting youth for political ends and
political purposes. Students should
be considered as individual persons
and not as means and robots for
achieving certain politicel ends. 1
would, therefore, beg of the hon. Mem-
ber to revise his opinion with regerd
to this matter.

With regard to the non-student
population also, it is my conviction
that a central organisation like this
consisting of different political ideo-
logies and different political groups
will not serve the purpose he has m
view,

In view of the limited Time at my
disposal, I would not like to say any-
thing more, but in view of the argu-
ments, I have advanced, I hope the
hon Member will not press the Reso-
lution

Shri Panigrahi (Puri): I am wery
glad to hear the hon. Minister reply
to the debate on my Resolution. I
appreciate the spirit, but I would like
to submit that I would still venture
to stand by the figures I have quoted.
1 said that more than Rs. 5 crores had
been allocated for the welfare of
youth of the country; he has said that
the amount is Rs. 5:88 crores. Out
of a budget of Rs. 600 crores, only
Rs. 5 crores have been allotted for
the welfare of the youth of this coun-
try who constitute more than 33 per
cent of the total population of India.
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S0 my reasons are further vindicated.

1 would only like to touch on one
or two points. The hon. Minister has
been pleased to say that no diserimi-
nation is being made. I am very glad
that our hon. Minister should”follow
what he professes. I have no time to
quote all the figures concerning the
grants given to the Bharat Sevak
Samaj, but in answer ta one of the
questions the Minister was pleased
to answer that “as the Bharat Sevak
Samaj is not functioning under the
control of Government, the question
of receiving reports from the States
of the work done by the Samaj during
the year 1957-58 does not arise”.
More than Hs. 20 lakhs have been
given to the Bharat Sevak Samaj for
conducting camps. If you are giving
Rs. 20 lakhs to an organisation, you
must call for reports and see whether
really the camps have been conducted
and whether the object of the welfare
of youth is being achieved.

Df. K. L. Shrimali: I would like to

jinform the hon. Member that as far
as the camps are concerned, they have
to render full accounts to the Govern-
ment. Certain advances are made and
further advances are made only when
they have rendered accounts.

Shri Panigrahl: The Minister’s reply
was on 4th. Today is the 12th.
Whether the accounts are properly
audited has to be surmised.

1 would like to touch upon anoth:r
point. It is about discrimination
Yesterday, in Rajya Sabha the same
question came up to which the Prime
Minister replied and he said that so
far as different Youth Organisations
are concerned there was no discrimi-
nation. But, he said the WFDY re-
presents a particular view point and
that they were not allowed to meet
because they professed particular
political ideology. When he was ask-
ed what was the basis for such
inference, I am sorry to say, the
Deputy Minister for External Afairs
Shrimati Lakshmi Menon quoted cer-
tain extracts from the WFDY Consti-

-
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tution which was adopted in Budapest
Caongress 4 or § years ago. But they
allowed World Assembly of youth to
hold its convention in India. Who
lives in the old world? I would ven-
ture to say that one should lnok =t
the amended Constitution. Some omne
shouid bave taken the trouble to see
whether that Constitution adopted in
the year 1852 still stands today. I
would beg to submit that discrimina-
tions are there. The reasons may be
suitable to those who are in power.

Only one more point and I am done.
After this discussion was raised here
in the Lok Sabha wide interest has
been created among the youth orga-
nisations in this country and those
who are interested in the welfare of
youth. Due to the wide publicity
given, many have written letters ard
they have expressed their desire that
it is high time that the Government
of India should think seriously about
the problems facing the youth in this
country. I am not going to suggest
as some of my friends have suggested
that the Ministry of Education should
have a separate branch which would
be in charge of youth only—some have
even gone to the extent of suggesting
that there should be a separate Minis-
try for youth—but still I would say
that the hon. Minister should take
more interest henceforth in this so
that problems of youth which are
really immense can be tackled well.
The meagre amounts that have been
allotted really touch the fringe of the
problem-—the shores of the vast ocean
of problems that face Indian youth
today.

Mr. Deputy-Speaker: What about
the appeal of the hon. Minister?

Shri Bimal Ghose (Barrackpore):
The appeal is dismissed.

Shri Panigrahi: So far as the appeal
is concerned, I do not press my reso-
lution.

Mr. Deputy-Speaker: There are three
amendments also to this resolution
by Shri Tangamani.
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Shri Tangamani (Madurai): I ém not
pressing any of these amendments.

The amendments were, by leave,
withdrawn.

Mr. Deputy-Speaker: The Resolu-
tion also is not pressed.

The Resolution was, by leave
withdrawn.

Mr. Deputy-Speaker: The next
Resolution is that of Shri Rejendra
Singh and he is not here. He has
written to me that he won't move it
Pandit Thakur Das Bhargava has also
indicated that he is not moving his
Resolution., Shri T. C. N. Menon will
now move his Resolution.

14.55 hrs.

RESOLUTION RE: EXCLUSION OF
CERTAIN TRIBUNALS FROM THE
JURISDICTION OF HIGH COURTS
AND SUPREME COURT

Shri Narayanankutty Menon
(Mukandapuram): Sir, I beg to move:

“This House is of opinion that
suitable steps be taken to amend
the Constitution in order that the
jurisdiction of the Supreme Court
and the High Courts over tribu-
nals and courts constituted under
the Industrial Disputes Act, 1947
(Act XIV of 1947) be taken
away.”

Mr. Deputy-Speaker: Probably, the
hon. Member never expected this
would come.

Shri Narayanankutty Menon: I never
expected it—after two resolutions—
to come up.

My intention in moving this resolu-
tion primarily was due to the long
experience we had for the last 10
years of the manner in which the High
Courts and the Supreme Court have
exercised their extraordinary jurisdic-

12 SEPTEMBER 1958 Exclusion of Certain  gog,

Tribunals from the Jurisdiction
of High Courts and
Supreme Court

tion in relation to matters which come
up before these Courts from Indus-
trinl Tribunals and the Courts of
Enquigjes and other courts established
under the Industrial Disputes Act,

I was expecting that when this reso-
lution is discussed the hon. Minis-
ter for Labour would be present. it
was quite unexpected that the hon
Home Minister is present to  replv
to the debate. Technically, it might
be a constitutional matter where some
of the provisions of the Constitution
are to be amended.

14.56 hrs.

[PanDIT THAKUR DAs BHARGAVA in the
Chair]

The real implication of the resolu-
tion is a matter which concerns the
Labour Ministry. But, I am quite

" sure that the Minister would have

taken all that the Labour Ministry
could put before this House and that,
in this debate, he will suitably and
compassionately consider_ the wvarious
grounds on which this resolution is
being moved.

When the Constitution was framed,
it was claimed by the framers of the
Constitution—and at the first impulse
of the oncoming of the Constitutional
impact on this country the Supreme
Court also—said that our constitution
is a happy compromise between the
American doctrine of judicial supre-
macy and the British dectrine of Legis-
lative sovereignty. When the Supreme
Court reemphasised the intentions of
the framers of the Constitution, every-
one concerned was quite happy. But,
later on, when the provisions of the
Constitution, especially articles 226
and 1368 came up before them, extra-
ordinary changes in the method of
approach and outlook of the different
High Courts and the Supreme Court
began to be felt by various sections
of the people who were affected by
their decisions.
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When the High Courts were given
power under article 226 to issue writs
or direction, actually in the cases
where they deemed fit to do so, the
primary intention was to enforce the
fundamental rights as defined in the

Constitution. You will remember
that, when article 136 was enacted,
even in the Constituent Assembly

there was a lot of opposition to the
same. But it was specially made clear
during those days that those powers
were to be exercised under extra-
ordinary circumstances with the speci-
fic intention of preventing miscarriage
of justice.

This Resolution, as it is worded,
confines itself to the exercise of this
jurisdiction by the High Courts and
the Supreme Court vis-a-vis the deci-
sions of Industrial tribunals. In
matters of criminal law and civil law,
and also in constitutional matters, it
might be necessary for both the High
Courts and the Supreme Court to
interfere in spite of the fact that the
cases have been decided by the lower
courts. In criminal cases, when the
matter came before the Supreme
Court, in cases decided by Sessions
Judges, whether it has been confirm-
ed or reversed by the High Court, the
Supreme Court laid down a salutary
rule that when there are concurrent
findings the interference will be very
rare; and in cases of divergent find-
ings, the interference would be in
extraordinary cases only when some
of the constitutional provisions are
involved or violated or when there
will be prima facie miscarriage of
justice.

15 hrs.

But, when it came down to the ques-
tion of interference with the decisions
of Tribunals, unfortunately article 136
was so worded that the Supreme Court
was glven jurisdiction to exercise
particular functions over the Tribunals
also. The Supreme Court ecame down
with certain new interpretations,
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According to the Supreme Court,
the highest court in the land, whose
decisions in matters of law or the law
of the land according to our Consti-
tution, it was not necessary that the
Supreme Court should have jurisdic-
tion over the tribunals also. The
industrial law of our country took
shape long before our Constitution
came into force. In 1926, the Trade
Unions Act was passed. During the
war it was found even by the foreign
Government that the relationship bet-
ween the labour and the employer is
a social phenomena and there should
be a machinery to deal with these
disputes because this is the most im-
portant aspect as far as the whole
body politic was concerned. At that
time, there was no law to regulate
the industrial disputes and so in exer-
cise of the powers under the Defence
of India rules, certain orders were
passed which authorised the Govern-
ment to constitute tribunals to check
disputes between the employees and
the employers. At that time, there
was no Constitution and no appeal
was being taken to anybody. In 1947,
the Industrial Disputes Aect was pas-
sed and when the Act was passed and
warious tribunals began to exercise
jurisdiction, there was almost a cla-
mour in the country, especially from
the side of the employers that the
tribunals established under the 1947
Act should not be the final authority
because they decide guestions which
are of tremendous economic and
social magnitude. So, in 1950 came
the Industrial Disputes (Appellate
Tribunal) Act. When that Act began
to function, there was a clamour from
the side of the labour as every deci-
sion given by the labour tribunals
went almost automatically before the
Labour Appellate Tribunals, because
they took a very liberal interpreta-
tion of section 7 of the Act as to the
questions of law. These appeals were
there for long times and the appellate
tribunals were in certain State head-
quarters with some benches in three
or four States. It was impossible for
the labour to fight its case before them.
Quite rightly, in 1856, the House
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passed an amendment to that Act as
there was no longer any necessity for
the appellate tribunals. Instead of
promoting industrial peace, they were
in some cases hampering it. So, the
appellate tribunals were abolished.

When they were in existence, the
Supreme Court took the view that
because the awards passed by the
tribunals have already undergone
supervision by the appellate tribu-
pals, which were the appellate autho-
rities constituted under the law, the
Bupreme Court could not interfere
even in abnormal cases with their
decisions. So, between 1950 and 1857,
there was a dearth of cases in the
Supreme Court arising from the
labour laws. In 1857, when the posi-
tion was changed when the new Act
came into force on March 10, 1957,
there was a flood of appeals directly
taken to the Supreme Court from the
decisions of the tribunals. The matter
did not end there. Previously, the
High Courts also refused to interfere
under articles 226 and 227. Imme-
diately after the abolition of the ap-
pellate tribunals, the High Courts also
began to entertain each and every
application under article 226 arising
from the decisions of the tribunals. It
would have been different if the High
Courts interfered oaly in cases where
a tribunal has finally decided. The
matter has gone further. Immediately
Government makes a reference to the
tribunal, in 98-8 per cent of the cases
the employees utilise this opportunity
and take writ applications to the High
Court to quash the reference itself and
many High Courts say that they have
jurisdiction to see whether an indus-
trial dispute exists or not—a guestion
of fact, not of law. A very peculiar,
complicated and ironical situation has
arisen. In one case, the Supreme
Court comes, When there is a statu-
tory authority, it says, which has got
jurisdiction to decide on questions of
fact or law on a particular case,
before that party exercises jurisdiction,
the Supreme Court will not interfere
under article 226 to issue a writ. The
Supreme Court has said that way.
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But the High Court did not feel con-
tent about this. The Supreme Court
has said that a writ of certioran
could not be issued where a tribunal
has not exercised its jurisdiction be-
cause the tribunal will have the first
jurisdiction and so it felt it proper
that the tribunal should be left 1o
decide the cmse. But certain High
Courts in the country could not fee]
satisfled about the decision and they
bypassed this decision. If a writ ot
certiorari under the common law of
jurisdiction could not lie, then we
look into our books and derive inspira-
tion from the King's Bench and we
find a writ of prohibition could be
issued—that is what they say. They
say that they can issue & writ of
prohibition to the tribunal so that
even the reference is invalidated as
illegal and therefore no decision is
given in some cases,

Some of us here may be interested
in the law but the ordinary worker
working in the factory, losing his job
and raising a dispute before the con-
ciliation officer and getting his case
referred by the Government to a tri-
bunal, is not interested in the techni-
calities or the decisions of the King's
Bench or how some lawyers and judges
in England decide the case. His case
will have to be decided as soon as
possible because he is in a state of
suspended animosity. So, that is the
position. The Supreme Court says
that a writ of certiorari cannot be
issued while the High Court says that
it can issue a writ of prohibition but
as far as the worker is concerned, the
result is one, His case will be pend-
ing either before the High Court or
the Supreme Court for 2, 3 or 4 years.
The High Court may decide about the
validity of the reference to the tri-
bunal. A worker can go before &
tribunal but a poor worker cannot
come here to file an appeal before the
Supreme Court. A small trade union
cannot come here for this purpose.
It is not possible for them to come to
Delhi and file a case here and then
wait for years together. The ultimate
result is this. The law, the Constitu-
tion works very fairly and because of
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the magnanimous working of the law,
the workers will be losing their dis-
pute and would not get justice.

Why is this bappening? Before the
Constitution came into force, the
Federal Court has decided certain
fundamental issues so far as our
industrial law is concerned. But
before going into that, I want to tell
this House one thing. Owur industrial
law is an unwritten law. Because of
complex economic developments in
our country and unstable conditions—
it has always been complex and un-
stable and developing—it is not pos-
sible to say what should be a wage,
what should be the bonus and what
should be the service conditions. So,
what the Government or this House
could do was to provide machinery
whereby these disputes could be
settled. As far as the legal right to
settle the claim is concerned, the law
of contract is there. Other laws are
also there. So the High Court could
verify according to this particular
section whether you have a particular
right, whether your right has been
infringed and what is the remedy.
But as far as the industrial law is
concerned, there is no law at all. If
wages are small, the tribunals can
fix wages according to a certain con-
ception of social justice.

What is the conception of social
justice? It has to be decided by the
tribunals. The conception of social
justice according to a tribunal in
Madras State is far at variance with
the conception of social justice as far
as the Supreme Court Judge is con-
cernmed. We are not surprised, be-
cause the man who is drawing Rs. 500
in Madras, a retired District Judge,
will have at least an instinct of sym-
pathy for those people who are draw-
ing Rs. 500. That will be his concep-
tion of social justice. When you come
down to the Supreme Court, the con-
ception of social justice undergoes a
transformation, because the Judges
there can anly see a soclety which is
surrounded by the Supreme Court and
such class of persons. I am saying
this, Sir, not with affront, not with
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any disrespect to the highest tribuna]l
in our land. The actual workmen in
the fleld or in the factory really feel
that the social justice that is admini-
stered by both the High Court and the
Supreme Ceurt is the social justice
derived according to their own concep-
tion and not the social justice as
understogd either by our Government
or by this House, which is the supreme
authority to decide what should be
the conception of social justice in our
country.

Sir, when this House decided that
the future pattern of society in India
should the socialistic pattern of
society, it is a fair and big departure
that you have made from the place
where we were, Today, when from a
given set of circumstances and a given
set of social .order a society is
to undergo far reaching transfor-
mation—even the very conception
of proprietor of property is to
undergo a change, even the very con-
ception of the relationship between
employers and workers is to undergo
a revolutionary change—in a demo-
cracy the most important and most
vital weapon for this transformation
is the law and the courts in the land.
Whatever might be the intention of
this House when we legislate, the
next morning our intentions will all
be frustrated because somebody sit-
ting down there may think and decide
that this is not the conception, this is
not the intention of the legislature.

This we are feeling today in every
respect of the case, because when this
House amended the Industirial Disputes
Act in 1958 the supreme intention of
every side of this House was that
industrial disputes will have to be
decided as soon as possible, not seeing
the whole dispute with the technical
conception of law but with a broad
outlook of social justice. But, Sir,
‘Gods’ decide here, but ‘semi-Gods
somewhere-else decide otherwise.
Therefore, we find that a large num-
ber of vital disputes are pending
before the courts. The intentions of
this House have. ifen frustrated, anl
80 the disputes remain there.
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I would like to point out to this
House that certain very anxious mo-
ments were created by the Labour
Minister. That is why I mentioned in
the beginning that the Labour Minister
ought to have been present. When
a small number of workmen are in-
volved nobody is worried; because the
country is not affected, only the work-
men and their families are affected.
But in big cases where the entire eco-
nomy of the nation is affected, Minis-
ters are prone to worry. They have
worried and they have spent, especial-

ly the Labour Minister, sleepless
nights. Sir, I am referring to the
Coal Award.

After four years the Coal Tribunal
gave a decision, a very justifiable,
decision even according to the Gov-
ernment. The next morning the em-
ployers took the whole matter before
the Supreme Court and the Supreme
Court, even without having the normal
practice of hearing the  Attorney
General or the other side concerned,
granted an automatic stay. The result
was, whatever might be the interpre-
tation of law, millions of workers in
the coal-fieds, who were waiting for
four years to get an increase of two
annas, were deprived of the benefit.
That was automatically stayed by the
Supreme Court, and now they will
have to look to Delhi for & decision in
the matter. It is not possible for them
to engage even a lawyer. The result
was that they had to go and threaten
a strike. You may say that the Award
is there, the Supreme Court has
legally granted a stay, and it is not
possible tor the workmen to go on
strike. But tell us, Sir, when after
waiting for four years they get an
Increase of two annas in their wages,
the employers with all their resources
take the whole case to the Supreme
Court and the hon. Judges sitting
their without even looking to the
social, economic and other implica-
tions of the whole matter grant an
sutomatic stay, what the workers are
to do. Quite legitimately, the only

:smm Exclusion of Certain o

Tribunals from the Jarisdiction
of High Courty and
Supreme Court

weapon they have got is t0 go on
strike. And when the strike threat
was given, the hon. Labour Minister
began to move in the matter. After
many many sleepless nights he was
able to arrive at a compromise to
avoid a situation which was created
by the action of the highest tribunal
in the land, which disregarded the
social implications of the Act, Sir,
when a worker is dismissed and a
decision is got from the High Court
that it is a case of victimisation and
the worker will have to be taken
back, what we find is that the case
automatically goes before the Supreme
Court and the Supreme Court grants
a stay.

In this connection, I may be per-
mitted to mention one important
factor which is in the mind of every
workman. When appeals come up
before the Supreme Court, the learn-
ed counsel who appears for the em-
ployers and gets the stay order is
none other than the Attorney General
of India. Sir, a very fundamental
question is involved in this. In a
democratic country that is not fair.
Even according to our Constitution
the Attorney General represents the
Government, He is instructed by the
Government. He is there to uphold
the law of the land, uphold the pro-
visions of the Constitution, uphold all
that the Government stands for. But
why is it, Sir, that we are finding to-
day, in each and every case the
Attorney General takes a private brief
and appears for the employers? He
actually gets the stay order and
thereby he becormnes, in one way OT
the other, responsible for bringing
about the situation that we see in this
country.

Sir, the hon. Home Minister is not
listening to my speech; I know he will
not listen. When the workmen and
the people of this country find that the
Attorney General of India appears on
behalf of a big oil company or a plan-
tation company and gets a stay of the
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award, what will they feel. A citizen
of India will naturally feel that the
Attorney General is here to defend
the employers of the country, who
forms only a small part of the coun-
try. Why is that the Government
does not see that when the man who
is supposed to uphold the law, up-
hold the Constitution, who is supposed
to defend the Government, he is ap-
pearing for the employers an impres-
sion is very easily created in the
minds of the people that the Attorney
General who represents the Govern-
ment is appearing for the employers
and getting the stay order?

It may be that technically he may
be permitted to do so. It may be
that he can practise his profession.
Irrespective of that, has not the Gov-
ernment anything to say in  this
matter? It is expected that in a case
where the interest of the Government
comes into conflict the Attorney Gen-
eral cannot appear. If that be so, has
not the Government got some interest
in a case where the workmen have
fought for years and got an award
from a tribunal? When the Attorney
General appears in the case against
this award, it shows that the interest
of Government is not conflicting, that
the Government is a  disinterested
party.

Sir, that state of affairs should go.
The Attorney General should be pre-
vented from appearing in cases, in
vital cases where appeals are taken
on the decisions of industrial tribunals,
because industrial law is a matter in
which Government is vitally interest-
ed, and the awards passed by such
tribunals will have to be defended.

When a tribunal passes an award
and on that an appeal is taken up, it
will have to be defended by the ad-
vocate of the workmen. In our coun-
try it is not possible for workmen to
have any advocate to represent them
because there are statutory restric-
tions. Also, the workmen in our coun-
try are poor. There is also the whole
Government of India attacking the
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award. 5o, ultimately, the workmen
will lose everything. I, therefore,
make an earnest appeal that this im-
pression will have to be removed, and
the Attorney General should remain
as the custodian of social rights of
every citizen, He should not be
allowed to misuse his profession
whereby his only business happens to
be to go and appear on behalf of the
employers. In such cases he even
goes to the extent of guestioning even
the statutory validity of certain Acts
passed by this House also. Sir, for
whom is he appearing? Therefore, I
appeal again that at least in these
matters Government should see that
the Attorney Genery does not take
sides. Let the Government not sup-
port the workers, let not the Govern-
ment give any help to the employers
also. The Government should be
impartial, and that impartiality can
be expected only through the Supreme
Court. But when the Attorney Gen-
eral appears on behalf of the employ-
ers and gets a stay order on the
award of a tribunal, that cannot be
done. Therefore, in the interests of
justice, in the interests of fairplay, in
the interests of confidence of the mil-
lions of working classes in this coun-
try in the Government and also in
the socialist pattern of society,—we
dare say it is going to come—this sort
of practice is to be stopped.

Finally, I come to the exercise of
jurisdiction. I mentioned earlier that
in order that the revolutionary change
in the conception of social status and
property should come, in order that
the socialist pattern of society which
we emphasise over and over again
before this House could come, the
very instrument by which the change
and transformation of the social order
could come about is the law of the
land and the judiciary of the land. If
that judiciary and the tools of the
judiciary are made in the old, old
workshops, and if it works according
to the conceptions of the social order
which prevailed for 200 years in this
country, where are we golng te
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change and where is the social revolu-
tion that is going to come? The socia-
list pattern of society will not come
even it this House passes a legislation
that tomorrow onwards socialism shall
be the order of the land. If you want
socialism in this land, if you want to
have a socialist transformation of
society, the very instrument by which
the transformation of the social order
is made, should be so made that these
instruments are fit to transform the
society. Today, instead of being an
instrument, a vital instrument, or force
for the transformation of society, these
tribunals are functioning as blood-
hounds to check the social progress,
because, in these cases they are tak-
ing a very reactionary attitude, 1
do not claim that the Supreme Court
should not be progressive or that the
high court should not be progressive.
But where social conceptions are to be
laid down, certainly everbody has got
a right to say this Supreme Court or
that high court should act according
to well-defined conceptions of the
social order that have been laid down
by the supreme legislative body of the
country that is, this House.

They have miserably failed in this
respect. In every high court today,
there are thousands and thousands of
cases pending, where they have auto-
matically granted stay. Before the
Supreme Court you will find that
every morning a special Bench grants
stays automatically for appeals under
article 136 even without hearing the
other side. As a natural and conse-
quential result, discontent arises in
the country, and instead of industrial
peace, industrial disputes and confu-
sion become the order of the day.

Now, the hon, Labour Minister who
is very much experienced in this, has
got a lot of material before him, to
show how the high courts have exer-
cised the jurisdiction, and he will not
for a moment say that the exercise
of these functions have helped in
sotving the industrial disputtes eor
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maintaining at least the status quo.
There are many questions before this
House, and among these guestions,
the only stand taken by the Labour
Minister was that it would not be
possible now to think of amending the
Constitution and that they will point
out some other methods. What are
the methods? What is the experience
of the trade unions? My own experi-
ence goes to show this. Not only the
experience of the trade union organi-
sation which I represent but the ex-
perience of the trade union organisa-
tions in the country including that of
the Indian National Trade TUnion
Congress is that as long as this extra-
ordinary jurisdiction of these high
courts and the Supreme Court exists,
it is impossible to settle labour dis-
putes and impossible to get justice to
the working classes, 1 believe that
the INTUC also, after their morbid
experience of the last two or three
years as to the manner in which jus-
tice is being administered from the
ivory towers, as our Prime Minister
put it the other day, and according to
the big conceptions of social justice
of certain individuals in the country,
feel that it is not possible for us to
settle industrial disputes this way. It
is not possible for us to lay down even
the rudiments of a socialist pattern
of society. It is impossible. When
you go to war and find that it is im-
possible to cut a thing with the wea-
pon you have, when you find that the
weapon has already become blunt and
that it refuses to cut and refuses to
obey you, certainly it will have to be
changed. Therefore, similarly, with
the experience of all concerned, at
least in these matters where appeals
arise, from the decisions of the indus-
trial tribunals, the jurisdiction of the
high courts and the Supreme Court
has to be taken away and the Consti~
tution will have to be amended.

‘What will be the imjustice and what
will be the repercussion in taking
away this provision? There are many
tribunals in the land from which



normally appeals are not taken. Till
1960, the industrial tribunals were
absolute in the land. There was noth-
ing, es far as the Supreme Court was
concerned, over them, and there was
no serious miscarriage of justice meted
out by anybody. There may be
drawbacks and there may be difficul-
ties but there was no serious miscar-
riage of justice. But, only after the
great Supreme Court came into being
as the custodian of the rights, consti-
tutional and other, of the people, we
find complete anarchy in the indus-
trial fleld today. Laws are being
changed frequently. This morning,
you lay down that the worker can get
a bonus provided you show a gap in
profit. The next morning, it is again
perverted and it is said that a gap is
not enough to show a profit. At the
same time, there are tribunals in West
Bengal, in Calcutta, who have declar-
ed that bonus could be given without
showing & profit. In one case this
morning the Supreme Court says that
if the worker has gone on an illegal
strike, automatically he is subject to
dismissal, and the next morning, the
Supreme Court reverts its judgment
and savs that it is not only necessary
to prove that the worker has gone on
illegal strike but something more is
required. Laws are being changed
every day, and as far as the workmen
are concerned, today there is no law
of the land as far as the industrial
disputes go. It depends upon the
whime and fancies of the Supreme
Court. This state of affairs will have
to be ended, and unless it is ended. ..

‘The Mintster of State in the Minis-
trv of Home Affalrs (Shri Datar):
Will the hon. Member be careful in
talking about Supreme Court Judges?
:hlms and fancies—that is not fair to

em.

Shrl Narayanankutty Menon: I am
very, very careful.

Mr. Chairman: 1 would point out to
the hon. Member that so far as the
ressons given by him are comcerned,
~that the jurisdiction of the high

‘Resolutien re 11 SEPTEMBER 14958 Exclusion of Certain 6276

Tribunals from the Jurisdiction

of High Courts and
Supreme Court
courts and Supreme Court should be
taken away, on the basis of delay and
impatience of labourers ete. are not
objectionable, But to say that the
Supreme Court judgments have creat-
ed anarchy in the land is not proper.
I would reguest him to speak in a
responsible manner and to make his
points in that way, and not to speak
with disrespect so far as the Supreme
Court and the high courts are com-
cerned.

Shri Narayanankutly Menon: I am
SOITY.

Mr. Chairman: He has practically
finished his speech.

Shri Narayanankutty Menon: I am
sorry if an impression has been creat-
ed that any disrespect was shown to
them. I have got the utmost respect
to the highest judiciary in the land.
What I was saying was that the
ultimate and the sum-total result of
their actions and their judgments and
decisions, as far as industrial peace
is concerned, is anarchy. They might
not have intended it, and I do not
presume, and I do not charge that the
Supreme Court would have intended
any anarchy. But ultimately, the
result was anarchy. That is what I
said.

Mr. Chairman: The hon. Member’s
time is up.

Shri Narayanankutty Megon: I
would request you to give me one more
minute. I shall conclude. If the
appellate jurisdiction is taken away,
will there be any injustice to anybody
according to the new procedure which
is suggested? The tribunals them-
gselves are very competent bodies,
Either retired judges of high courts
or others who are competent to
become judges of high courts are
appointed ag presiding officers of these
tribunals. The tribunals decide om
matters which will be there only for
one year’s period. There is a statutory
limitation as far as the decislons are
concerned. The decisions are mnot
finally binding, The decisions will not
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extend to a period for more than a
year. The whole intention, as far as
a particular dispute is concerned, is
that at least for a period of one year
there should be peace. I submitted
that there are various difficulties
undergone by the workers. From the
Government's viewpoint also, do no#
the Government desire that the very
intention of this House in enacting the
Industrial Disputes Act should be
carried into effect? When a dispute is
referred to a tribunal, at least for one
vear, there should be industrial peace,
Even that intention is being defeated.

Therefore, if the Government, from
their own viewpoint, take into con-
sideration the difficulties which the
workmen are facing and consider this
question, certainly the Government
could consider this in a wvery imper-
sonal manner. There is nothing provo-
cative in what I said, for the Home
Minister to say that I should be care-
ful in my remarks about the Supreme
Court. If I cannot make a perfectly
right and a very real remark, which
pertains in reality to the health and
life of thousands and thousands of
workmen in the country, before this
hon. House, where else can 1 go to
make the remark, when something is
done which is against the workers and
which they feel is an injustice done
to them. Therefore, I am perfectly
entitled to, and it is my legitimate
right to say and voice the real griev-
ance of the workers. In doing so, I
might have made certain remarks
about the after-effects or the sum-
total results of the decisions of the
Supreme Court, where the judiciary
is supreme, everybody, even the com-
mon citizen, has got the absolute right
to criticise the judgments, the only
condition being that the implication
of the judgments can be discussed, but
not the persoms of the judges. I make
an earnest appeal to the Government
to take all these matters into con-
sideration. If they want a socialist
pattern of society to be moulded, even
in the course of long long years, if in-
dustrial peace is to prevail in the land,
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it the disputes are to be settled, if the
Labour Minister and the whole Gov-
ermmment are to be saved laborious
hours in settling these problems, apart
from strikes, hours which may be pro-
fitably used in the development of our
land, I hope Government will not find
any objection to make suitable amend-
ments both to article 2268 and article
138, so that we will not leave any
chance for the judiciary to exercise
any functions which are not intended
to be given by this House,

Mr. Chalrman: Resolution moved:

“That this House is of opinion
that suitable steps be taken to
amend the Constitution in order
that the  jurisdiction of the
Supreme Court and the High
Courts over tribunals and courts
constituted under the Industrial
Disputes Act, 1947 (Act XIV of
1947) be taken away.”

Shri Balasaheb Patll (Miraj): There
is no quorum. Let there be quorum.

Mr. Chailrman: The bell is being
rung. Now there is quorum. Shri
Prabhat Kar.

Shri Prabhat Kar (Hooghly): Mr.
Chairman, I support this resolution and
I wish to point out that the suggestion
made therein needs a dispassionate
discussion, considering whether the
object of the Industrial Disputes Act
has been properly pursued or whether
article 136 as it stands today puts a
hurdle in the working of the Indus-
trial Disputes Act. 1 am  sorry
neither the hon. Labour Minister nor
his representative is here. Our grouse
is that article 136 is being interpreted
without taking into comsideration the
need of the labour. I find that the
Home Minister and the Deputy Law
Minister are here, but what about the
Labour Minister who should be vitally
interested in this resolution, because
the peint is whether the Labour
Minister's own experience is that
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article 136 as it stands today really
militates against the objectives of the
Industrial Disputes Act?

The difficulty is that today the deci-
sions of the tribunals are interpreted
strictly in terms of the common law,
which under no circumstance should
be taken as the criterion for deciding
industrial disputes. Here again, I see
that the Law Minister is trying to find
out the actual wording of article 136
regarding Supreme Court's jurisdiction
over tribunals. I would only draw
the attention of the House to the first
judgment of the Supreme Court deal-
ing with article 136 in the year 1950.
It was the case Bharat Bank versus
its employees. Two of the eminent
judges of the Supreme Court, who
became Chief Justices in succession—
Justice Patanjali Shastri and Justice
Mukherjee—were of the opinion that
article 136 should not give the Supremc
Court jurisdiction over the decisions
of industrial tribunals. They held
that the industrial tribunals were
intended to set up a new social order,
which should not be interfered with
under article 136 by the Supreme
Court. It was a Bench of five judges
and three of them—Justice Fazl Ali,
Chief Justice Kania and Justice
Mahajan held that the Supreme Court
should interfere, but they pointed out
that the Supreme Court should have
jurisdiction over ewvery judicial or
gquasi-judicial body, but it should not
interfere with the industrial tribunals,
unless there is a gross infringement of
the procedure of law. So, three
Judges were in favour of granting the
Supreme Court jurisdiction, but two
of the eminent Judges were of the
opinion that article 138 should not give
jurisdiction to the Supreme Court over
the industrial tribunals.

Recently it has been pointed out
that the Supreme Court is interfering
with the awards not only on questions
of law, but also on questions of fact.
Article 136 of the Constitution reads
as follows:

. “Notwithstanding anything in
this Chapter, the SBupreme Court

12 SEPTEMBER 1958 Exclusion of Certain 628>

Tribunals from the Jurisdiction
of High Courts and
Supreme Court

may, in its discretion, grant
special leave to appeal from any
judgment, decree, determination,
sentence or order in any cause or
matter passed or made by any
court or tribunal in the territory
of India.”

As a result thereof, we find today the
interference of the Supreme Court
not only on questions of law, but even
on questions of fact. Without going
through the whole procedure followed
in the tribunal, without going through
all the facts placed before the tribunal,
the Supreme Court decides the facts
from their owm concept of natural
justice according to the common law,
the law of the master and servant,
which grants certain rights to the
master and imposes certain obligations
on the servant, which concept has
been given the go-by today and which
is considered outmoded.

Under these circumstances, the main
point of this resolution is whether the
purpose for which the Industrial Dis-
putes Act was passed is being served.
If we go through the sections of that
Act, from the section dealing with con-
ciliation, arbitration, tribunal, etc., the
essential factor is time. Every proce-
dure should be expeditiously pursued.
Conciliation should be speeded up and
if conciliation fails, the matter will be
referred to the tribunal. The tribunal
should hear both parties expeditiously
and give the judgment. Within a
month from the date of the judgment,
the Government should give the
award. So, time iz the essence of
settling industrial disputes. Now if a
reference is made to the Supreme
Court, the case goes on for years and
wyears. The purpose of the Industrial
Disputes Act was that the disputes
should be settled within the shortest
possible time so that industrial peace,
which was broken for some time, may
immediately be restored and there
may be settlement of the dispute 10
that production may not be hamper-
ed. What is the position today? I
can give you sSo many instances.
Again, I am sorry, the Labour Minis-
ter is not present here. There are
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<#ses, which have been referred to
the Supreme Court, which are pend-
ing for ten years or even more
without a settlement. So far as
this House is concerned, we are
all serious about increasing produc-
tion. We want to create such condi-
tions in which production will not be
hampered. That iz why we enacted
this labour legislation. Immediately a
dispute is raised, there should be con-
ciliation and an immediate decision by
the Tribunal, which should be binding
on both parties. If anybody violates
the decision, he should be punished.
Such a provision is necessary so that
all concerned may work to increase
production. Now if a man is dis-
missed, that matter is taken to the
Tribunal, from the Tribunal to the
High Court and from the High Court
to the Supreme Court, and it takes
years and years. After ten years it is
found that the worker was victimised
and wrongly dismissed and an order
of reinstatement is issued. If only
after ten years a wrongful act could
be remedied, do you think it is possible
to maintain industrial peace? Do you
think it is possible to get the co-opera-
tion of the worker? Do you think the
purpose for which the Industrial Dis-
putes Act was enacted will be served?

Now the difficulty is that an indus-
trial dispute is treated on par with
other litigation proceedings and parti-
tion sults. They treat industrial dis-
putes in the same way as disputes
between farmers or individuals. In
those cases it is immaterial for how
many years the disputes go on; so far
as the nation is concerned, it is a fight
between an individual and another
individual. It is immaterial how many
years it will take; it is immaterial how
much money is spent. But here we
are concerned, the whole nation is
concerned, with the result of this
litigation, with the settlement of this
litigation. An industrial dispute is not
a simple dispute between a worker
and an employer. On its result will
depend the security of the nation, pro-
duction, industrial production, indus-
trial relationship, fulfilment of the
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of the economic condition of the people.
It is not an individual dispute or
litigation.

But what is the position today?
‘Will the hon. Home Minister be pleased
to let us know how many cases are
pending m the SBupreme Court con-
tinuously for years together? If you
file a special leave application today,
it will go on continuously fer 7-8
years and the matter will not be
settled. The workers are aggrieved.
The employers are going on in the
same old way, and every time indus-
trial peace is broken. This is a matter
which has to be looked into from that
particular angle. You have seen the
working journalists' case. You have
seen the case of the bank employees.
In every case it has taken years to
come to a decision.

Now we have to decide what exactly
should be the relationship between
the employer and the employees, and
how the disputes can be resolved. So,
this Hesolution wants to emphasize
that an industrial dispute should be
looked completely from a different
angle, and not from the ordinary
litigation angle, as is being done today.
This is a matter which, I think, the
House should take into consideration:
whether the purpose of the Industrial
Disputes Act, the object of the Indus-
trial Disputes Act, whether it is being
frustrated because of this interference
from the Supreme Court.

It is true that we should have reg-
pect for the Supreme Court. But the
Supreme Court cannot decide in the
abstract or in a vacuum. If the con-
cept of the society is not reflected on
the judgment, we have got to criticise
the judgment. We have got to make
the court see what the nation thinks
of it. It cannot decde a matter in
the abstract. Today there may be a
law; tomorrow it may require some
modifications. Interpretation of the
law should change with the concept
of the society, There is dynamism in
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the law, that is accepted. But even
today we are passing judgments from
the old concept of the law of master
and servant where the employer has
got the right at any time to hire and
fire the employee. We are giving
judgment from that ‘angle, whether
natural justice has been violated or
pot. That has to be charged.

Parliament decides certain things.
Parliament decides how the workers
have to be treated, Parliament decides
the relations between the workers and
the employers. Now the decisions of
the Supreme Court cannot go against
the very intention of Parliament.
Naturally, Parlisment will have the
right to cut down this power of the
Supreme Court, which makes it
possible for the Supreme Court to go
against the very intention of this
Parliament. That power should be
taken away.

I would very much wish the pre-
sence of the Labour Minister here,
much more than the presence of the
Home Minister and the Law Minister,
because it is a matter for the Labour
Minister to decide whether it has
become necessary to amend article 136
and whether industrial disputes should
be taken away from the purview of
the Supreme Court. Government may
say that it is a matter of strict inter-
pretation of article 1368 and, therefore,
this matter has to be taken up by the
Law Minister or by the Home Minis-
ter, But I would say that it is a
matter of the feelings of the workers.
The Supreme Court today, by their
actions, is standing in the way of
giving proper justice to the workers.
However legal and correct the judg-
ment of the Supreme Court may be,
it will not receive that respect which
is necessary, because of its impact on
the workers, and it will create frustra-
tion in the minds of the workers. It
will put a check on production and
will affect the economic condition of
the country. So, this resolution has
to be viewed from that angle, and I
hope Government will consider it from
that angle.
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Dr. Melkote Rauichur): The mover
of the resolution and the speaker who
spoke after him have adduced a num-
ber of facts which, to my mind, are
borne out by what I have seen during
the past few years. Generally speak-
ing, it should be considered that there
is a large volume of opinion among
the workers in the industries that
what is happening in the country today
is not what they had expected, and
they feel that real justice is being
denied to them totally. Therefore,
while I am in total agreement with
the spirit of the resolution, I can say
that the procedure recommended for
mending this particular trouble is not
quite a correct one,

1549 hra

Shri Mohammed Imam (Chitaldrug):
There is no quorum in the House.

Dr. Melkote: There have been cases

Shri Braj Raj Bingh (Firozabad):
The gquestion of gquorum has been
raised.

Shri V. P. Nayar: The speech must
be heard by at least 50 members. Out
of the 50 and odd members of the
Treasury Benches hardly ome is pre-
sent.

Mr. Chairman: The bell is being
rung. MNow there is gquorum. The
hon. Member may proceed.

Dr. Melkote: I was saying that there
is a large body of opinion amohgst
the workers in industry that they are
not being meted out with justice. That
is due to the fact that inordinate delays
are taking place due to reference to
the Supreme Court. This feeling is
being expressed at various conferences
held by labour members and also at
the tripartite conferences and we have
been exercised with what is happen-
ing in the country. But as legislators
in this House there is one point that
we have got to bear in mind. As
members of a particular group we may
advocate and say that what is happen-



6285 Resolution s 12 SEPTEMBER 1858 Exclusion of Certain 5386

[Dr, Melkote]

ing in the Supreme Court is not quite
the correct thing. We may appeal to
this House that that reference should
be done away with. But it should
be remembered that this is a thing
which is taken advantage of both by
labour as well as the industrialists.

A reference to the Supreme Court
can be made either by the labour
group or by the industrialists, but
generally speaking after Independence
there is a feeling in the country that
decisions should be given guickly and
the law should be interpreted more
liberally in keeping with advantages
that ought to accrue to the down-
trodden and to the advantage of such
groups. Unfortuntely, even today
when cases are referred to the
Supreme Court such long delays take
place that it frustrates the workers
and even if, suppose, justice is meted
out to the working class it comes so
late that the benefit of it cannot accrue
to the worker. Justice delayed is
justice denied. It is This feeling that
is taking hold of the working class
and that is why this Resolution that
a reference to the Supreme Court
should be done away with.

When we say this, with all humility
I would like to point out that every
one of us here has sufficient respect
for the highest judiciary in the land
and when we say this, particularly in
this House, we do so with a feeling
that the Government and the judi-
ciary both of them would take stock
of the situation and see to what extent
what is felt by a large section of the
population could be remedied. I hope
that it is in this spirit that the hon.
Mover of the Resolution has brought
this Resolution forward in this House
—not so much to press it as so much
to give vent to our feelings so that
both the Governments and the judi-
ciary may take stock of the situation
and try to arrange their ways in such
a manner that the working class may
get real justice and that too quickly.
If that is done, I am sure that the
working class would heave a sigh of
relief.

iz from the Jurisdietion
of High Courts and
Supreme Court

But in what manner it should be
done is a thing which is rather very
intrigujng. We may plead that refer-
ence to the Supreme Court is unneces-
sary and should not be made. Sup-
pose, another gection of the popula-
tion also come forward with a similar
view. It would mean that we would
be making the life of the Supreme
Court itself, maybe, well nigh
impossible. Such a demand may not
be quite correct. That is why I said
that whilst I agree with the spirit of
the Resolution, the very purpose of
the Resolution would be defeated if
we press this too hard. I only hope
that the Home Ministry and the other
Ministries of the Government of India
and the judiciary will all sit together
and take stock of the situation and
help us in remedying this particular
difficult situation.

I have nothing further to add except
to tell the House again that the sooner
this difficult situation is remedied the
better it is for every one of us.

Shri N. R. Ghosh (Cooch-Behar):
Sir, T am sorry that I am to oppose
thiz Resolution......

Shri V. P. Nayar (Quilon): Don't
be sorry.

Shri N. R. Ghosh: ....not because
that I like that there should be long
delays. That is injurious. We have
inherited this administration of law
from England and there also there is
“the laws delay”. We do not like it.
Every citizen of India would certain-
ly want that there should be justice
administered as quickly as possible.
There is no doubt about it. But the
Resolution goes further. The Resolu-
tion wants that the jurisdiction of the
High Courts and the Supreme Court
should go in matters which are decid-
ed by industrial tribunals.

It has been held again and agsin in
the High Courts as well a2 in the
Supreme Court that though it is a tri-
bunal and though it is not a court In
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the strict sense of the word, still it
discharges all the functions of a
court. With the gradual expansion
of our industrial life—industries ex-
panding every day—the jurisdiction of
these tribunals under the Industrial
Disputes Act covers millions of
people. It includes banks. It in-
cludes factories. It includes the jute
mills. It includes plantations. It has
also been held in one case in the Cal-
cutta High Court and the same view
has been confirmed by the Supreme
Court that even an industrial dispute
between the employers and the em-
ployees in local bodies, in a munici-
pality, also comes within the purview
of these tribunals. Therefore, when
you are going to take out all these
disputes from the jurisdiction of the
High Courts and the Supreme Court
you are actually doing something by
which you are depriving these people
of their fundamental rights. Now,
what is the jurisdiction of the High
Courts? What is the jurisdiction of
the Supreme Court in this matter? It
ig mainly under article 226 High
Court exercises jurisdiction and under
article 136 of the Constitution special
leave is granted by Supreme Court.
In what cases? In cases where there
is a flagrant violation of justice, when
there is denial of watural  justice,
when actually some finding is arrived
at on no evidence or when the finding
is absolutely perverse. In cases like
these special leave is granted.

Now, I submit, as I was going to
say, that this will militate against the
fundamental rights guaranteed by
article 19(1)(g) of the Constitution.
As a matter of fact, the findings of the
tribunal are not disturbed ordinarily
even if it is a wrong finding but if it
is within jurisdiction, i.e., in rare cir-
cumstances these cases come to the
High Court or to the Supreme Court.
If anyone even cursorily goes through
thege several cases which have come
before the Supreme Court, he will
find that the employers as well as the
the employees have been benefited
't_here. There have been some wrong
interpretations of  sections—there
have been some wrong interpretations
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of the rules promulgated for the
guidance of our industrial adminis-
tration. Such cases come to the High
Courts, Such cases come to the
Supreme Court. Now, actually if
the jurisdiction of the Supreme Court
and the High Courts is taken away,
then you will limit the adjudication of
these cases only to a tribenal. You
know that even in civil cases, even in
cases between landlord and tenants,
even in petty civil cases and also in
industrial disputes where there has
been denial of natural justice, where
there have been violation of law,
denial of natural justice, wrong inter-
pretation of the provisions of law or
documents, introduction of some new
theories of social justice resulting in
injustice and violation of law etc. etc.,
in such matters only the jurisdiction
of the High Courts and the Supreme
Court ig invoked.

16 hrs,

As T submitted, the power of
superintendence of the High Court
and the Supreme Court is the guaran-
tec that is our strongest bulwark., If
really the Constitution has to  fune-
tion, if really this country is to have
the benefit of the rule of law, we
must have the superintendence of the
Supreme Court and the High Courts.
You know, Mr. Chairman, that the
jurisdiction of the Supreme Court is
wider and bigger than the jurisdiction
exercised by the Privy Council. In
criminal cases where actually the
jurisdiction of the Privy Council was
limited to some matters, we have got
a much wider jurisdiction now exer-
cised by the Supreme Court. That is
our final resort. We are proud of the
Supreme Court. Every citizen has
the greatest respect for our High
Courtg and for our Supreme Court. I
do not think there can be any reason
whatever why the jurisdiction of the
Supreme Court and the High Courts
should be taken away only because
the administration of law is delayed.
If the administration of law is delay-
ed, that is a matter which certainly
the Government of the country must
look to. I belleve that is a disgrace
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and I think that should be disconti-
nued. But, that is no reason for
taking away the jurisdiction. If there
be headache, you need not chop off
the head. As a matter of fact, the
protection of the Supreme Court can-
not be depied to any citizen of India.

“There is another point. The Indus-
trial Disputeg Act is a departure from
the ordinary law. It is a new law. It
is practically borrowed from the law
of America, from the law of Austra-
lia, from the law of England. Even in
those countries, superintendence is
exercised by the highest court. Even
in our courts, how many decisions are
set aside by the appellate court and
how many decisions of the High
Court are set aside by the Supreme
Court? Therefore, I would submit
thavaf-{mece be some grievance on
account of delay, relief cannot be had
by taking away the jurisdiction of
the Supreme Court or the High
Courts. At any rate, I think it will
be a very dangerous thing and it wiil
be playing with fire if the citizens are
to be deprived of superintendence of
the High Courts and the Supreme
Court on account of the delay which
sometimes happens in the adjudica-
tion of industrial disputes.

Shri Tangamani (Madurai): Sir, I
rise to support the Resolution now
before the House. The intention of
this Resolution is not to take away
completely the rights of the Supreme
Court from certain laws. This only
seeks to take away certain rights so
far the Industrial Disputes Act is con-
cerned. Even in respect of the In-
dustrial Disputes Act, what I would
like to mention is  this. Industrial
relations have grown over a period of
nearly 30 or 40 years. As the hon.
Deputy Minister of Labour also
knows, the best form of settling in-
dustrial disputes is by mutual nego-
tiation. Mutual negotiations and
collective bargaining are things which
have to be encouraged in this country
as in other countries. Collective
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bargaining has almost received legal
status. In France, I know, collective
bargaining between two parties is re-
duced to a statute and that becomes
applicable to bofh the parties. I know,
in Pondicherry, whenever two parties
enter into an agreement, that agree-
ment is known as collective contract
agreement and this collective contract
agreement has got the same force as
law. Where the two parties are not
able to meet, certain machinery has to
be evolved by the Government.

During the war period, when indus-
trial peace was necessary, rule 81A of
the Defence of India Rules was invok-
ed, because the Trade Disputes Act of
1929 was not sufficient to meet the
wvarioug disputes that were coming up.
From 1939 onwards, Rule BlA was in-
voked for compulsory arbitration. It
may be also called adjudication; a
special tribunal was set up and the
tribunal gave its finding and  this
finding was enforceable as an awsa~",
In 1847, this was codified and the
Industrial Disputes Act of 1947 was
passed. 1 would like to refer to that
only for a limited purpose. Section
10 gives powers to the appropriate
Government, the State Government in
the case of many industries and the
Central Government in the case of
industries like banks, ete., and also in
thre case of industries like oil which
have got branches not only in one
State, but in several States. In 1856
we had an amendment to bring in
such industries also. The appropriate
Government when it is satisfied that
there is a dispute or a dispute is
apprehended, will refer this particular
issue for adjudication to a special tri-
bunal. Prior to this reference, a
complicated machinery comes in.
There is an attempt to bring both the
parties together. There is a concilia-
tion officer. When conciliation fails
and the conciliation officer finds that
one of the parties is at fault, he, of his
own, using his discretion sends a re-
port to the Labour Commissioner; and
if the Labour Commissioner is satis-
fied, if the Government is satisfled
that it is a fit case for reference to a



Gt Resolstion re

tribunal, reference is made. I am
mentioning this background, because
it ig not like a civil suit where one
party initiates proceedings, a finding
ig given, there is provision for appeal
and there is provision for second
appeal 21so. Here, before this refer-
ence is made, a big ground is covered
and the workers and the employers
have to go through this process over
a period of a few weeks or a few
months. This procedure in the first
instance iz the most impotant thing.
After the matter is referred’ to the
Industrial tribunal, it gives its award.
The Industrial Disputes Act says that
the award will come intoe force a
month after it is pronounced or after
it is published in the Gazette, It will
be enforced for one year and after
that period, one of the parties will
have right to revoke this award,
giving two months notice,

The intention was, where we are
not able to have collective settlement,
the matter must be referred to the
tribunal and the tribunal’'s findings
must be final. That has been the
intention. I would have been glad
if the hon. Minister of law or the
Deputy Ministey were here, because
now, such matters are being referred
to the Law Commission. It will be
better if the Law Commission goes
into the whole guestion of industrial
law. Several rulings YTave been
given on the gquestion of industrial
law. For the last ten years, there
have been awards by tribunals,
!wards by the appellate tribunals,
judgments of High Courts and judg-
ments of the Supreme Court also, on
questiong like wages, bonus, working
conditions, social  security, and
period within which a particular
award is to be given. All these
matters have been there for the past
ten years and it is time that the Law
Commission gives its time to this par-
ticular aspect also. If we are to have
the jurisdiction of the Supreme Court
aver the Industrial tribunals also, let
us have a separate Industrial Bench.
Let there be 2 direction to the Indus-
trial Bench that the matter will have
to be disposed of in two or three
78 A LD,
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weelks time. 'The Industrial Bench
must have a special kind of qualifica-
tion. In many cases, the same iden-
tical questions arise.

In 1852, a question arose in the
Madrag High Court whether a parti-
cular employer has got a right to
close down his business or not. The
Madras High Court held that the
employer has got a fundamental
right to close down his business. In
1853, an identical issue was raised
again before another Bench of the
‘Madras High Court and the Madras
High Court decided that no manage-
ment has got a fundamental right to
close down its business and when he
closes down his business, he must
satisfy the court that there is 2 bona
fide case of closure, The Govern-
ment comes in to see that the clpgupe
does not take place because it is in
the larger interests of the community.
‘When there is a closure, we  find
issues are raised before this House by
adjournment motiong and other ways.
Closure is not a fundamental right.
Social justice, social concepts go on
changing now. I am not casting any
aspersions on the learmed Judges who
gave the ruling in 1952 that it is a
fundamenta) right of the employer to
close down his business. Another
Bench comes in 1953 and says, it is no
Tonger his fundamental right. So far
as social justice is concerned, one
high Court takes one view. The
Bombay High Court holds that social
justice is always governed by the
Directive principles of the Constitu-
tion. Sometimes, we find the Supreme
Court saying, we do not know of any
other social justice except the social
justice laid down by the Labour
appellate tribunal formula so far as
bonus is concerned. This idea of
social justice is something which
changes year by year. It has to be
more or less linked with the pattern
of society. That is why, the limited
purpose of this resolution is fto see
that the powers given to the High
Court and the Supreme Court by
articles 188, 82, 226 ete, for Wnter-
ceding in the awards of the various
tribunals are restricted.
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I know, and any ane who has been
dealing with labour, whether it is
from the Ministry side or from the
trade union side, will bear me out
when I say that there has been dis-
content. I remember in the 15th
Indian Labour Conference which was
held in Delhi during July, 1957 it was
argued at length by the parties that
recourse to the Supreme Court by
either party would be considered as a
breach of the code of discipline. A
code of discipline was formulated and
it was agreed by both the parties that
no party would have recourse to the
Supreme Court.

Not that we have got anything
against the Supreme Court, but we
know that taking the issue to the
Supreme Court will mean delay, and
we do not know what type of decision
will come. I distinctly remember
that when the labour appellate tribu-
nal gave its decision on the coal dis-
pute, the matter was taken to the
Supreme Court but Government
intervened and asked the management
to withdraw it from the Supreme
Court.

So, it is no aspersion on the
Bupreme Court. This labour dispute
is an issue which ought to be settled
before we go to the Supreme Court
or before we go to the High Court.
This is an issue which ought to be
settled between the parties.

I can mention another instance which
involves more than 100,000 plantation
workers of the South, For five years
the special tribunal went into the
question of their wages, working con-
ditions and other things, and then the
aAward was given. After the award
was given, the matter was taken to
the Supreme Court—because by that
time the labour appellate tribunal was
abolished—and it was stayed by the
Supreme Court, and the discontent
continues even to this day.

I will amplify this by another point.
The 1950 Act which gave power to
the labour appellate tribunal to hesr
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appeals from the industrial tribunals
said by section 14 that a stay would
be granted only when the party azk-
ing for the stay could satisfy the court
that if the stay was not granted, there
would be serious repercussions to the
industry. “Serious repercussions to
the industry” was one of the condi-
tions imposed upon the labour appel-
late tribunal for granting or not grant-
ing a stay, but there is no such restric-
tion on the Supreme Court. If the
Supreme Court, in their wisdom, are
satisfled that a stay is to be granted,
it will be granted. No reason need
be adduced, but in the case of the
labour appellate tribunal, they had to
state specifically for the following
reasons which will lead to serious re-
percussions in the industry, we are
granting the stay.

I am mentioning this to show that
leaving these industrial disputes in
the hands of the High Court and the
Supreme Court will create more dis-
putes rather than put an end to the
disputes. How can we leave the desti-
nies of thousands of people in the
hands of one man? We have not given
a clear directive as to how the
Supreme Court should view industrial
law. To this day there is no such
directive. The Madraz High Court in
one case said there was freedom for
the individual to close his business.
In another case, it was decided there
was no longer the freedom of the
individual.

There is one individual that is the
economic man who is controlling the
lives of thousands of people. There
is another individual, one of the thou-
sands, who is a social man. The social
man and the economic man cannot be
equal., In this society we cannot allow
the economic man to dominate the
social man. So, the courts and the
tribunals will have to come in and see
that the economic man who is a
dominating person is put in his place
and the social man who is the real
producer is given all that is due to
him. That concept comes in one
two judgments, but that concept bhas
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got to be evolved, and I am yet to
find such a concept being evolved in
the Supreme Court.

It may be because the High Court
is nearer and the Supreme Court is
far away from the place where these
disputes take place. Without any
aspersion an the legal acumen or the
findings of the learned Judges of the
Supreme Court, I may say that the
distance and the way in which the
disputes arise in the different parts of
the country are not in a position to
affect the Supreme Court.

With these observations -1 sub-
mit that this resolution has not
come too soon, but at the appropriate
time, because in the interests of peace
in the industry and in the interests of
peace in industrial relations, such a
resolution is necessary, and I hope the
House will give due attention to it.

Mr. Chairman: Shri Abid Ali.
Shri Balasaheb Patil rose—

Mr. Chairman: Order, order. [ have
called the hon. Deputy Labour
Minister.

Shri Balasaheb Patil: I bad risen
already before him. I want only five
minutes,

Mr. Chairman: Surely he will get a
chance, there is time. Why should he
be in a hurry ?

The Deputy Minister of Labour (Shri
Abld AlD): At the outset I may explain
that this particular matter is within
the sphere of the Home Ministry, and
Shri Datar was attending on behalf
not only of the Home Ministry but
the Government. He was represent-
ing Government here, and I did not
consider it necessary to be present, but
a: some hon. Members went on re-
peatedly demanding that some one on
behal? of the Labour Ministry must
also be present, respecting their wishes
I am here.
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Shri Narayanankutty Menon: We
felt your absence very much.

Shri Abld Ali: Not that we are not
concerned, we are very much concern-
ed, but one Minister on behalf of the
Government is enough.

In this connection it should be
remembered that in the original draft
of the Constitution submitted to the
Constituent Assembly, the word
“tribunal” was not mentioned. Subse-
quently by an amendment “tribunal”
also was mentioned, to give jurisdic-
tion over tribunals also to High Courts
and Supreme Court. So, the Consti-
tuent Assembly had taken this parti-
cular subject into consideration, and
after giving due thought, they felt that
High Courts and Supreme Court
should have jurisdiction over tribunals
also. Therefore, the draft was
amended.

I am not a lawyer, but I was dis-
cussing it with friends. There is no
other enactment which has taken away
the jurisdiction of the High Courts or
the Supreme Court. So, in case this
suggestion is accepted, this will be the
exception. It has also to be mentioned
in this connection that once we begin
to make inroads into the scheme, we
would be tempted to make further
inroads in a variety of cases. So, as
a citizen, every one should be anxious
that the Supreme Court's powers
should remain supreme, and there
should not be any interference to cur-
tail these powers, and they should
possess complete powers.

It has been stated here timt there
has been a flood of appeals. About
that comment I may mention that
elthough there have been some very
important cases brought before the
Supreme Court particularly in recent
years, in the last year or two, the
number is not sufficient to justify say-
ing at this stage that there has been
a flood of cases and this power of the
Supreme Court should be curtailed.

I may mention that during the year
1966, out of 3,133 awards given by
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State tribunals, only in 147 cases
appeals were filed against them in the
High Courts and the Supreme Court.

Shri Naraysnankutty Menon: You

mention the number of workmen
involved.

Shri Abid Ali: In 19857, 123 cases
were taken to the High Cowrts and
Supreme Court out of 3,748 awards
given during that year. This would
mean that during the year 1956 only
47 per cent. of the cases were brought
before the High Courts and the
Supreme Court, whereas in 1957 the
percentage was only 3.33.

With regard to Central Government
tribunals, during the years 1956 and
1957, 20 and 17 awards respectively
were given by the Central Govern-
ment tribunals. In 1956 in three cases
appeals were filed in High Courts and
the Supreme Court, but in 1857 no
appeal was filed.

Shri Narayanankutty Menon: That
is a wrong statement. From Delhi
itself many appeals have been filed
in the Supreme Court.

Bhri Abid All: T am giving the infor-
mation which has been collected from
ull available sources.

Shri Narayanankutty Menon: May
I interrupt?......

Mr. Chairman: The hon. Minister
can only give the information which
he has. He has not got access to any
other source of information. He has
given that information which has been
collected by him. So, how can he
correct it? If the hon. Member knows
something more, he may refer to those
cases Again, when he will have occa-

sion to reply.

Shri Naraymnankutty Menon: He
mentioned this last time also.

Bhri Abld All: On the previous
occasion also, when I mentioned these
figures, my hon. friend opposite said
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that these were not correct figures
But we checked up, and after check-
ing, I confirm that these figures are
correct. 4

With regard to the number of
workers, in some of these appeals, the
number of workers was probably one.
It should also be remembered that it
is not that all these appeals were flled
by the employers. Some of these
appeals were filed by the workers also.

Bhri V., P. Nayar: Very few.

Shri Abid All: Of course, very few.
But the protection is taken by the
workers as well,

Shri V. P. Nayar: What is the
percentage?

Shri Abid All: As for the other
matters, since I was not present here
during the course of the debate, I shall
leave them to my senior colleague.

Shri Narayanankutty Menon: That
is quite nice.

Shri Balasaheb Patil: I rise to sup-
port the resolution that has been
brought forward by Shri Narayanan-
kutty Menon. Just now, we have
heard about number of cases. But I
may submit at this stage that though
the number of cases that have gone
to the High Court and the SBupreme
Court is small, what happens in indus-
trial cases is that the same problem is
invelved in a number of other cases
as well. Out of many cases, one goes
to the High Court, and the same case
very often goes to the Supreme Court
also, and the effect of a decision on
that case automatically becomes appli-
cable in so many other cases at so
many other places, in 50 many other
States, and the worker has got to
compromise with the employer,
because the decision in that case be-
comes a res judicate in the other cases.
Therefore, though the number is small,
it does not follow that the magnitude
of the industrial dispute cases ix
lessened.



6299 Raiolution re

I do agree with the Deputy Minis-
ter of Labour when he says that we
should not make inroads into the
supremacy of the Supreme Court. At
the same time, I would like to submit
to him one thing, that let us see what
the work of the Supreme Court is.
Every now and then, Parliament as
well as the State Legislatures are pas-
sing Acte; they are passing Acts almost
every day. Only a few days ago, we
heard here something about the work-
ing of the U.P. Legislative Assembly,
how a Bill consisting of about five
hundred cleuses was passed in fifty
or seventy-five minutes’ time or some-
thing like that. At this rate, we are
passing enactments, but we find that
under the articles of the Constitution,
from every Act, appeals are lodged
in the Supreme Court. The result is
that we find a number of cases are
pending before the High Courts and
the Supreme Court. The High Courts
and the Supreme Court will never
give first preference to the labour
cases. That is one of the impediments
in our way.

The second impediment is the ques-
tion of costs. In industrial cases, it
is only the rich person who is able to
fight against the poor persons. If the
workers are united, then there is a
union, and the union takes up their
cause, and goes on fighting. But even
with the workers’ support, the union
can at the most go to the tribunal,
and thereafter to the High Court;
even then, it is impossible for the
union to go on pleading their cases.
So far as the Supreme Court is con-
cerned, we are told, and it is in the
experience of so many hon. Members,
that a deposit of something like
Rs. 2,500 or so has to be made. Is it
possible for the worker who is fight-
ing for his bread, for his wages or
dearness allowance or increment or
bonus or holiday wages to fight his
case? Let me quote one instance here.
It was decided by the Government of
India and the different State Govern-
ments that there should be a holiday
on the Independence Day and the
Republic Day. The mills followed
that resolution and gave a holiday, but
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afterwards they came forward and had
a cut made in the wages of the
workers. And by the time the matter
comes up for consideration before
Government, it takes nearly three
months. And what about the em-
ployers? They can go on getting
adjournments, because they are not to
lose anything, because they can pocket
the money, get interest thereon, and
g0 on expanding and exploiting the
workers who work under them, and
getting the profit. But, so far as the
worker is concerned, it takes nearly
one month or more before his case
goes to Government, and Government
takes nearly three months’ time for
examining whether it is an appropriate
case to be sent to the tribunal, and,
thereafter the tribunal takes its own
time. So, for one day's wages and
dearness allowance which is half of
the daily wage, it takes nearly six or
seven months before the tribunal gives
its verdict, and, thereafter, the High
Court takes about two years. And as
for the time taken before the case
goes to the Supreme Court for their
decision, we have seen that there is
unanimity of views on the part of hon,
Members here,

When such is the case, I would sub-
mit that the hon. Minister should szee
whether there cannot be a special
bench constituted in the High Courts
and the Supreme Court for this pur-
pose, and also whether there cannot
be some provision for giving legal aid
to labour. In this connection, I may
quote a recent cmse where the
Attorney-General of India was taking
up the cause of the employer and
fighting against labour. What does this
mean? This means that the employers
can spend money firstly, and secondly,
they can get the best of legal advice
that is available in India. That is not
the case with labour. Therefore, it
should be the duty of the Labour
Ministry at least to provide funds to
iabour, which they can use for fight-
ing their cause against the employers.
That is my first submission. Secondly,
I would submit that the possibility of
constituting a special bench to decide
these cases as apeedily ss possible
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should be explored. We find similar
provisions in the cmse of the other
Bills. Only this morning, we were
discussing the Delhi Rent Control Bill
where we find there was a special
provision for a Controller. The juris-
diction of the civil court was taken
away and vested in a special man,
namely the Controller. Similarly, the
other day, we found in another Bill
there was a special tribunal namely
the estate officer to decide the cases.
So, so far as industrial cases also are
concerned, what is the difficulty in
having a separate court for this pur-
pose? That is an utter necessity;
looking to the nature of the questions
involved, looking to the speed with
which the matter must be decided, it
is an utter necessity.

So, I would urge upon the Ministers
concerned to examine this problem
from the point of view of social justice,
speedy justice and natural justice and
I hope that they will come forward
with a Bill to amend the Constitution,
if not, at least they will make some
special arrangement by constituting a
special bench. '

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
question raised by the hon. Mover of
this resolution is of a very funda-
mental character. According to him,
it deals with the curtailment of the
powers of the Supreme Court. The
Supreme Court has to be supreme.
Bimilarly, so far as the States are con-
cerned, they have got High Courts
which have the highest judicial powers.

Shri V. P. Nayar: They are only
‘High'.

Shri Datar: Under the circumstances,
the guestion arises whether the powers
of the Supreme Court should be cur-
talled, and whether the powers of
the various High Courts in India
should be curtailed.

While I was looking into the provi-
slons of the Indian Constitution, I

found certain articles, where a refer-
ence was made to a possibls enlarge-
ment of the powers of the Supreme
Court. but in no article has there been
even an indirect suggestion that the
powers of the Supreme Court or the
High Court can be curtailed. There-
fore, we start with this position as to
whether there are any circumstances
of a fundamental character or of an
over-riding character as to justify an
amendment of the Constitution which
was drafted with great care and in
respect of which there was considez-
able discussion for years.together. We
have, therefore, to deal with this
matter not from any particular peint
of view, not from the point of view
whether any inconvenience is caused
to certain parties, but from the high-
est interests of the country. As you
are aware, Sir, there are judicial
courts in India with the Supreme
Court as the highest judicial court in
the land.

Shri V. P. Nayar: May I put a ques-
tion to the hon. Minister? He says
that the Supreme Court has to be
supreme and that no curtailment of its
powers is contemplated in the Con-
stitution. Will he kindly see article
136(2) which says that “nothing in
this clause shall apply to any judg-
ment, determination, sentence or order
passed or made by any court or
tribunal constituted by or under any
law relating to the Armed Forces."”
The Supreme Court has no power to
interfere there.

Mr. Chairman: Article 32 of the
Constitution is there. The hon. Mem-
ber has referred to article 136(2). Is
there any other restriction on the
powers of the Supreme Court?

Shri V. P. Nayar: We are trying
here to take away the powers which
may be exercised by the Supreme
Court by virtue of article 136, The
hon. Minister's contention is that the
Supreme Court ls supreme and there
can be no restrictions on its powers
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I was just pointing out that in the very
same article it has been provided that
the Supreme Court cannot invoke this
powerinthncmofndecisionbya
military tribunal. We want that this
restriction should be extended to the
worker also,

Mr. Chairman: That is not the point
at issue. If he refers to the Consti-
tution he will find that there is an
article there by virtue of which the
powers of the Supreme Court can be
enlarged. And the hon. Minister said
that there is no article in the Consti-
tution by virtue of which we ecan
restrict the powers; if there is a res-
triction, it is there in article 136 itself;
can you further restrict it?—that is
the burden of his argument.

Shri Datar: So I was pointing out
whether there were any over-riding
circumstances to justify curtailment
of the powers.

Shri V. P. Nayar: Very much.

Shrl Datar: May I point out that in
case this particular resolution is to be
accepted, it would inveolve amendment
of at least three articles of the Con-
stitution? They are articles 136, 226
and 227. You will also note that in
addition to the expression “the court”
there is also the expression “tribunal”
added in two of these three articles.
And in respect of this, may I point out
that there was a long discussion before
the Constituent Assembly? The word
“tribunal” had not been mentioned in
the draft that was presented to the
Constituent Assembly, but an amend-
ment was moved by a Member of the
Constituent Assembly and then that
amendment was accepted by the Gov-
emment, and therefore in two articles
we have got the word “tribunal”
specially inserted. A tribunal is one,
naturally, which is judicial in a
genaral way, and which is often
quasi-judicial; but all the same,
you and I have to agree, Sir, that
even the tribunals perform functions
which are of a judicial character.
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And I was just looking into the
Industrial Disputes Act to which the
hon. Mover made & reference. There-
In we have got section 7 and section
9A. The wording of these two sec-
tions should kindly be noted. That
would show that whenever these
tribunals are carrying on their work
or whenever they give any decisions,
those decisions are, or have to be, of
a judicial character. And the ex-
pression that has been used is *“ad-
judication”. 1 am reading section 7:

‘“The appropriate Government
may, by notification in the Official
Gazette, constitute one or more
labour courts for the adjudication
of industrial disputes”.

Similar expression has been used
in other cases, and it has been point-
ed out that when a judicial tribunal
has to be appointed, certain quali-
fications have been laid down, very
high judicial qualifications have been
laid down. That is referred to in
sub-clause (3):

“A person shall not be qualified
for appointment as a presiding
officer of a labour court unless he
has held any judicial office in
India for not less than seven
yms_n

So, as I was pointing out to the
House, in addition to the word “the
court”, the word “tribunal” was pur-
posely put in, so that the Supreme
Court, as also the High Court, should
have their supreme jurisdiction over
the proceedings or over the decisions
of these bodies as well. The word
“tribunal” was purposely put in with
a view to meet any possible objection
that it was a tribunal and not a
court. That was the reason, and to
meet any possible objection likely to
be raised, the word “tribunal® was
inserted in articles 136 and 227.

Taking article 227 first, it will be
observed that the High Courts’ power
of supervision over tribunals has
been expressly conferred by an
amendment in the Constituent Assem-
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bly to the original draft of the article
at the stage of consideration, and the
Government accepted that amend-
ment. The Constitution-makers had
a definite purpose in making this
addition as can be seen from the
following extracts from the speech of
one of the Members of the Con-
stituent Assembly. Sir, 1 am reading
from the proceedings.

Shri V. P. Nayar: I want to know. ..

Shri Datar: Let the hon.
wait for some time.

Membear

Mr. Chairman: He is not yielding.

Shri V. P. Nayar: 1 am submitting
to you, Sir......

Mr, Chairman: Can he be forced to
yield? (Interruption). Order, order
no interruptions.

Shri V. P. Nayar: May I ask him. ..
Mr. Chalrman: Order, order.

Shri Datar: After 1 finish, not a*
this moment.

Shri Narayanankutty Menon: Let
him not get angry.

Mr. Chairman: The Minister says
he is ready to answer it afterwards.

8hri V. P. Nayar: Then will you
permit me afterwards, because you
said that T will not get a chance?

Mr. Chairman: He may wait. Let
him finish.

Shri Datar: Sir, I was saying that
the word “tribunal” was purposely in-
serted, and the Members of the Con-
stituent Assembly who considered this
particular question had labour tribunal
also in their mind. That is the
reagon why I am reading an extract
from the speech of one of the Members
of the Constituent Assembly. After
it was aceepted by the Government
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is what a Member stated:

happy at the
moved by Dr.

“] am wvery
amendment
Ambedkar”—

I am glad, it was the Law Minister
who had moved it—

“by which he has stated that
every High Court shall have
superintendence over all courts
and tribunals. I wanted to draw
the attention of the Hon'ble
Doctor to labour tribunals. Every
day, labour tribunals are getting
more and more important. Our
experience of these tribuials is
very bad....”

Shri Narayanankutty Menon: Whose
speech is it?

Bhri Datar: Let the hon. Member
wait. It goes on:
“They yet have to copy the

triditions of the judicial courts.
I hope now when the High Ceurts
have powers over them they will
also be brought under its su-
pervision and control so that we
can have better justice in labour
tribunals and also the right pro-
cedure.”

SBhri Narayanankutty Menon: May
we know the name of the Member?

Mr. Chairman Let him proceed.

Bhri Datar: What they stated was
this. Let not the portion that I have
quoted be misunderstood or mis-
interpreted. (Interruptions).

Mr. Chairman: Order, order.

Shri Datar: As I was saying, they
felt that the tribunals under the
Labour Disputes Act should also be
under the supervision of the High
Courts and the Supreme Court It is
only for that purpose that it Was
stated and not in any other way. In
other words.....



Shri Prabhat Kar: Two eminent
Judges of the Supreme Court did not
agree with that,

Shri Datar: . ....the purpose of this
supervisory jurisdiction of the High
Court and the Supreme Court is to
see that whatever is done is done
properly and that there is a  check
upon an inaccurate use of the powers.
It might be in favour of one party
or another. That is entirely immate-
rial. As was pointed out, just as all
the courts in a State are subordinate
to the High Court of the State con-
cerned, all the courts in India are sub-
ordinate to the Supreme Court so far
as the whole of India is concerned.
Thereby we secure two  important
points. One is that adjudication is
looked into and finally scrutinised 'y
the highest court in the land. Second-
ly, a proper procedure is also follow-
ed in all the courts and also the tri-
bunals. Therefore, it was that the
word ‘tribunal’ was purposely put in.
When the word ‘tribunal’ was used,
the framers of the Constitution had in
mind the labour tribunals which have
been started and which are working
so often. Under the circumstances,
the question is whether any overrid-
ing case has at all been made by the
hon. Mover.

So far as the jurisdiction of the
High Court and specially of the
Supreme Court is concerned, we have
got various types of jurisdiction. One
is  the appellate jurisdiction about
which I need not say anything. The
other is original jurisdiction in certair
matters. Take, for example, funda-
mental rights which have been secured
to all the citizens of India. Let it be
understood very clearly that in res-
pect of these fundamental rights we
have got article 82 which says:

“The right to move the Supreme
Court by appropriate proceedings
for the enforcement of the rights
::&termd by this Part is guarante-

Let the hon, Member note the word
“guaranteed’. Assuming that it is not
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improbable that in the decision or in
the proceeding of a particular labowr
tribunal certain questions might arise
which might induce a man or party
to it to feel that his rights have not
been properly protected, his rights
have been violated and jeopardised,
would it or would it not be right
for the person aggrieved to approach
the highest court in the land or the
highest court in the State? There-
fore, so far as this question is con-
cerned, the supervisory  jurisdiction
ought to be there. In addition to the
supervisory jurisdiction, we have got
also articles 136 and 226 whereby the
Supreme Court and the High Courts
have jurisdiction to find out whether
a particular complaint is right or
wrong, whether any rights have bsen
violated or whether any rights have
got to be secured.

So these are very important ques-
tions that arise in this case. There-
fore, [ am submitting that this 15 the
highest right that has been given to
the Supreme Court or the High Courts
and this should not be lightly sct
aside. There might be wvarious so-
called or alleged inconveniences. BHut
after all, a limit has to be laid and
that limit is the limit of approaching
the High Court TUnder the circum-
stances, as has been pointed out, would
not the Supreme Court and the
High Courts having this jurisdiction
be in the interests of the citizens of
India? Would it not be in the In-
terests of the labour wunions them-
selves, of the workers themselves?

Shri V. P. Nayar: Ask them.

Shri Narayanankutiy Menon: And
pay Rs. 5,000!

Shri Prabhat Kar: Tt is impoasible
to pay the fees.

Shri Datar: Let nothing be stated
against the dignity or jurisdiction of
these courts. Let not our personal
views be coloured by so-called in-
convenlences caused here and there,

When my hon. friend, Shri Nayar,
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was speaking on this Resolution as
the sponsor, I was wondering whe-
ther he was a lawyer at all. Then I
looked into the Lok Sabha Who's Who
and found.....

Myr. Chairman: Shri V. P. Nayar
was only interrupting him and he has
not spoken on this resolution.

Shri Datar: I am sorry. I should
have said Shri Menon. I am obliged
to you for this correction. They all
come from Kerala. ‘Nayar'’ and
‘Menon'—these are names common
there. This is & pardonable mistake.

8hri V. P. Nayar: This is typical of
‘his confusion.

Shri Narayanankutty Menon: This
is their confusion about Kerala. That
is the whole trouble.

Shri Datar: ‘Nayar’ and ‘Menon’ are
names that often figure here. We
have got the hon. Member, Shri Nayar,
sitting by his side.

Shri V. P. Nayar: It is as close as
Shri Datar and Shri Abid Ali!

Shri Datar: So I was wondering
whether he was an advocate or lawyer
at all. Then I got the Who’s who and
found that he was an honourable
advocate.

Shri V. P. Nayar: Who?

SBhri Narayanankutiy Menon: Not
‘was’, but ‘is'.

Shri Datar: Here it appears that
generally so far as advocates or law-
yers are concerned, they are not in
favour of curtailment of the powers
of the High Courts or the Supreme
Court—of any court. So I was
wondering how the hon, Member “was
in favour of the curtmilment of these
powers. And I got the information
from the Who's Who. He is connect-
ed with a number of labour unions.
That iz the reason why his office-
bearership has weighed over him to a
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larger extent—I am putting it in a
humorous language; ket it not be
misunderstood.

So I submit that eo far as this
question is concerned, we need not
touch the powers of the High Courts
and the Supreme Court. Let them
remain as they are.

Shri Prabhat Ear: And let indus-
trial disputes continue!

Shri Datar: Some hon. Members
wanted to say something indirectly
at least which was disrespectful to the
High Courts. May I point out that
the judgments of the High Courts
and the Supreme Court are of a high
order. They consider all these gues-
tions from an objective point of view,
from a detached point of view, and
it would not be proper to say that
social justice is not done by them.
That is the very reason why there are
occasions when we have differences In
their opinions also. (interruptions).

Mr. Chalrman: This running com-
mentary should not be there,

Shri Datar: 1 am guite confident
that all the rights, including the rights
of the workers and of labour ought to
remain, and will remain, safe in the
hands of the High Courts and the
Supreme Court.

Shri V. P. Nayar: May I ask a ques-
tion? The hon, Minister said that if
the Resolution were to be accepted,
there would necessarily be three arti.
clez of the Constitution which would
have to be amended. As I heard Shri
Narayanankutty Menon, he was con-
centrating on articles 136, 226 and 227.

Shri Datar: Those are the three
articles.

Bhri V. P. Nayar: If he wil] please
read—if he has not already done so—
article 136(2) places a restriction on
the power given in 138(1) on the
Suprems Court in eo far as tribunals
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of a military character are concerned.
Similarly article 227(4) says:

*Nothing in this article shall be
deamed to confer on a High Court
powers of superinteudence over
any court or tribunal constituted
by or under any relating to the
Armed Forces”.

QOur argument is only this that a
similar proviso can be added with
respect to these tribunals. If you can
exclude specifically by a sub-article
one set of tribunals which are of a
military character, why not have a
similar proviso for labour tribunals
also? He was quoting the figures....

Mr. Chairman: Order, order. That
has nothing to do with this. The hon.
Member wanted to ask a guestion.
Instead of asking the question, he has
put in a new argument. I am now
wondering whether I should ask the
hon. Mover to reply because the re-
ply has already been given by Shri
Nayar.

Shri V. P. Nayar: Then let me ask
the question.

Mr. Chairman: No. Does the hon.
Mover want to reply?

Shri Narayanankuity Menon: Yes.

Mr. Chairman: He will take only
five minutes?

S8hri Narayanankutty Menon: The
hon. Minister has intervened in the
debate. 1 will not take much time.
The only point mentioned by the hon
Minister which was repeated and
repeated and repeated was.....

Bhri V. P. Nayar: That the hon.
Member is an advocate!

S8hri Narayanankmtty Memonm:......
that the word ‘tribunal’ was inserted
in the Constitution. Once the word
“tribunal’ was inserted and we find
after might years of the working of
the Comstitution that there are certain
genuine difficulties in the administra-
tion of a particular Act, are we not
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to learn from the wisdom of our ex-
perience? 1f we refuse to learn fiom
the wisdom of experience, then what
is the use of that experience?

The hon. Home Minister said that
in this glorious land of ours, long
long past, in the uncertain dawn of
history, Manu stated that the shrutis,
the smritis and sadachara should be
the law of the land and today ages
have passed. Why should this House
decide about social )ustice and all
that? Because 2,000 years have passed
and we have learnt many things from
social progress. Therefore, we are
telling this that the very argument
advanced by the hon. Minister is
against him. The hon. Prime Minis-
ter thundered in this House about I
years ago that article 31 was to be
amended. It was six vears before
that the Constitution makers in their
wisdom after long debate ecnacted
article 31. After working it for 4
years, it was found impossible for
Government to work the directive
principles of the Constitution; and
Government had to come before this
House to amend article 31. So, there
is nothing against amending the
Constitution. If we want to amend it,
certainly, we can do it.

The argument which the hon. Home
Minister advanced was not so argu-
mentative in character. What he said
was that if we begin to amend article
228 of the Constitution to the extent
of the Labour Tribunals, tomorrow
something else would happen. At
least we in the Opposition do not
consider that this Government, once
it begins to amend will go on amend-
ing it. It can amend wherever it is
required.

I want to reply to the hon. Labour
Minister because this is the third
time that he asserts before this House
a fact which is not a fact. He said
that in 1957 from the Centrally ad-
ministered areas not one appeal has
been filed. I told him last that right
under the very nose of the hon. Minis-
ter, in Delhi an award was passed by
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the Delhi Tribunal and immediately,
within 7 days, an appeal was filed and
stay was granted. I will tell him the
name of the case.

Shri Abid Al: I know that case.

Shri Narayanankutty Memon: 'The
name of the case is The Assam Cil
Co., vs. the Assam Oil Co. Workers
Union in which one lady Secretary
~was also involved. He says that he
%knows the case. If a man speaks
something which is wrong without
the knowledge that it is wrong, it is
execusable; but, if he knows that
it is wrong and repeats it, it can some-
where border on a lie. Therefore, I
-am telling the hon. Minister.....

Mr. Chairman: The hon. Member
is rather presuming too much. Bat
soon the hon. Member may have (o
aithdraw what he says.

Shri Narayanankutty Menom: This
case happened right under the mnose
of the hon. Minister. I mentioned it
to him. He has got statistics before
him. It is there in the statistics of
the Delhi Administration sent to him;
it is there on the records of the
Supreme Court. The Deputy Labour
Minister says that it is 3.1 per cent. or
A5, That does not give the real
picture, The Deputy Labour Minister
knows that if instead of taking the
number of cases, if he had taken
the number of workers involved, cer-
tainly, this House would have been
astonished to hear that in a majority
of cases they have taken appeals tu
the Supreme Court—I mean cases
in which a majority of workers are
involved.

I have got to mention only one
thing. It is not a question of diffi-
culties alone. The hon. Home Minister
was harping upon difficulties. If it
had been a simple difficulty we would
not have come before this House 1o
amend the articles of the Constitution.
Tt is not a question of individual
partiet litigating; it 1s not a guestion
‘where the Interpretation of the law
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of tenancy is there. It is not a casc
where one plaintiff files a suit and an-
other man is defending it, Ifere is
a dispute in which the parties aze
million in number and whose nrights
have got a direct bearing upon the
industrial set-up of the land,

The Labour Minister has time and

again spoken in public and in this
House and in the Labour Conferences
that one of the provisions of the
Code of Conduct should be that both
parties should avoid going to the
Supreme Court. After the Govern-
ment has been eatisfied and after
the Planning Minister and Labour
Minister have been satisfied that this
is an impediment for industrial peace,
certainly why not Government con-
sider this question? Our Constitu-
tion is not such a sanctified Con-
stitution that we refuse to amend the
Constitution.

There is a provision in the Con-
stitution for amendment of any pro-
vision of the Constitution. In fact, it
was enacted because, from our long
experience we thought that certain
provisions of the Constitution may
stand as an impediment or block to
the very purpose for which the
Constitution has been framed, for the
very purpose for which this House
has legislated. Certainly that has got
to be amended.

Our hon. Ministers have, as usual,
opposed this. They have vehemently
opposed it. Our hon. Deputy Minister
of Labour knows only one kind of
opposition; and that is if any motion
comes from the Opposition, he knows
only one way of doing it, opposing it
totally with whatever facts he has
got—whether they are right or wrong.
The hon. Home Minister does not share
the view of the Labour Minister.
Therefore, I hope they will consider
the matter in the interest of all and
not see who has brought it

Personally speaking, Sir, as a law-
yer, it is against our interests be-
cause litigation will not multiply, it
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will go down. But, in the interests
of the workers whom we love and
who form the greatest factor as far as
the Five Year Plan is concerned and
the development of the country is
concerned, 1 hope that Government
will not stand on prestige. 1 hope
they will consider this gquestion and
make suitable amendments, if not on
the lines I have suggested, but on
lines they may consider proper taking
into consideration all the technical and
political aspects and remove whatever
difficulties they have come across.

Shri Abid Ali: A word of clari-
fication, Sir. Last time my hon. friend
disputed the statement that in 1957
no appeal was filed with regard to de-
cisions of the Central Government
Tribunals. In territories like Delhi
the cases, as the hon. Member wmen-
tioned, are included in the State tri-
bunals.

Bhri Narayanankutty Menon: That
is not my fault

Shri Abild Ali: Therefore the hon.
Member was not right in using the
word lie. Of course, it is for you to
allow this word or not.

Shri Datar: That should not be
allowed.

Mr. Chairman: As a mater of fact, I
stated to the hon. Member like this:
After getting an explanation he may
have to withdraw what he said. Fven
if the appeal was not decided by the
Supreme Court, but it was withdrawn
the Minister would have been within
his right to say no appeal was made.
So, when he says that he meant an
appeal from the Central Government
tribunal he was perfectly right in
stating what he did. The hon. Mem-
ber should not have gone to the ex-
tent of saying that if the Minister had
said that he would be guilty of a lie,
It is not proper. After all the mover
of the resolution is = Labour Leader
between the Labour Minister and the
Labour lseder, the relations should be

Tribunals from the Jurisdiction
of High Courts and
Supreme Court

much more cordial and should not be
strained. I would, therefore, request
the hon. Member to withdraw the
word. Otherwise, I have also got the
power to get it expunged. I would
rather like that in the interest of
mutual friendship this word should be
withdrawn. I would reqguest the hon.
Member to kindly consider it and
withdraw the word.

SBhri Narayanankutty Menon: What
I have mentioned was....

Mr., Chalrman: I know it; at the
same time it is not proper. The hon.
Member would withdraw that rather
than I should get it expunged.

Shri Narayanankutty Menon:
will withdraw that because....

Shri Abid Ali: Thank you.

Shri Narayanankutty Menon: First
of all, there is no animosity between
the Labour Minister and myself and
secondly I did not say that what he
mentioned was a lie.

Mr. Chairman: I know what the
hon. Member mentioned. Therefore,
it was allowed at that time. It wzas
not said that it wae a lie. It #as in
some other way, circumlocutarily said
that if the hon. Minister had said that
it would have been a lie.

Shri Narayanankutty Menon: 1 am
very glad to withdraw it.

Mr. Chairman: From what fell
from the hon. Member's mouth just
now that the Government should take
steps to see that delay is eliminated,
if that is his proposition, I do not
know whether he will insist on this
resolution being put to vote.

Shri Abid Ali: That s the attempt
made through these tripartite labour
conferences. It has been unanimousiy
accepted at this conference. The
attempt is that there should be neo
recourse to High Courts or the
Supreme Court. We shall make our



4317 Rezolution re
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best endeavours to see that this is im-
plemented by all the parties.... (In
terruptions.)

Mr., Chairman: They are asking
about the delay. They are sayving
whether the hon. Minister is gqoing
to give any assurance or take any
steps to see that there is no delay
while the jurisdiction of the High
Court or the Supreme Court is being
exercised.

17 hrs.

Shri Abid All: About delay? That
was the intention. Therefore, the
labour appellate tribunal has been
abolished. Certainly, the attempt is
that all these cases should be speedily
disposed of.

Shri V. P. Nayar: No
alone. ... (Interruptions.)

Mr. Chairman: Order, order. Doec
the hon. Member want this Resolution
to be put to the vote of the House?

attempts

Shri Narayanankutty Menon: Yes,
Sir. The assurance... (Interruptions).

Mr. Chairman: I shall put it to the
vote of the House.

The question is:

“This House is of opinion thar
suitable steps be taken to amend
the Constitution in order that the
jurigdiction of the Supreme Court
and the High Courts over tri-
bunals and Courts constituted
under the Industrial Disputes Act,
1947 (Act XIV of 1947) be taken
away.”

The motion was negatived.
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Tribunals from the Jurisdiction

‘' of High Courts and
Supreme Court

17.82 hrs.

RESOLUTION RE: COMMISSION TO

ADJUDICATE BOUNDARY DIS-

PUTES BETWEEN THE STATES OF

ORIBSA, MADHYA PRADESH AND
BIHAR

Shri Mahanty (Dhenkanal): Sir,
beg to move:

“This House is of opinion that
a Boundary Commission be ap-
pointed to adjudicate upon the
boundary disputes between Orisza
and Bihar and Orissa and Madhya
Pradesh taking village as the
unit.”

Sir, I wventure to move this Re-
solution not out of any motive of ex-
pansionism or adventurist irradentism.
This Resolution has a background of
sorrow and bitterness tinged with
frustration and bloodshed. Whatever
might have been said against linguis-
tic States, the fact must be recognised
that all these States in the Indiun
Union today are linguistic States.

Mr. Chairman: ] hope the hon.
Member will take some time to finish
his speech.

Shri Mahanty: Yes, Sir.

Mr. Chalrman: Then he may con-
tinue the next time.

17.03 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Monday, the
15th September, 1958,
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ORAL ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS . 6o99—6143 QUESTIONS—contd.
f\}nq‘ Subject Covunans U. 5. Q. Subject CorLumns
J No.
1185 Export of Manganese Ore 6099—6103 1213 Asylum given to Phizo
1186 Third Five Yeoar Plan 6102—04 by Pakistan . . 6147-48
1187 Bnquiry into D-.I.mm(:o n- 1214 Automobile Industry 6148
. 6104—06 1215 Indo-Burma TrldeApn
1188 Gﬂphite 6106-07 ment . 6148-49
1190 Manganese Ore Trllde 6107—10 1216 Anti-Oxidant 6149
1191 P‘nce-pnge Schedule for 1217 Cornering of Shares 6149~50
Newspapers . . . 6II0=—I4 1218 Minor Irrigation Works . 615c=51
1192 Rehabilitation of Displaced 1219 Indo-Pakistan  Trade
Persons in Mysore . 6114—16 Agreement . 6151
1193 Common Market for Asia  6116-17 1220 Rchabilitation of d:sp!ncd
1194 Unsold stock of shoes 6117—20 persons in Midnapore . 6151-52
1195 Textile Mills, Bombay 6120—23 1221 Shoes for U.S.5.R. 6152
1196 Employees’ State Insurance 1222 Manufacture of Road Rol-
Scheme . . . 6123-24 lers . . . . 6152-53
1198 Small T'ea Growers of Pun- -
jab . . i . 6124—26 r‘ir‘zﬂ
1199 Supply of corton to U.S5.A. 6126—30 1919 Prime Minister’s visit to
1200 Taj Glass Factory Ltd. 6130—32 Hills . ' ' . 6153
1201 Handicraft Associationin 1920 Cloth production . 6154
ndia . ¥ : 6132-33 1921 Enguiry Commirttec on the
1202 Import of Foreign Fnl.rm . 6133-34 C)frg:}tuig: b:nd Me:li?gt
- 4] Charl
1203 Jute Mills 6134-3% P o . 6154
1207 Bvacuce Property in Ddh’ 6135-36 1922 Labour Cooperative Socie-
1208 Synthetic Rubber Fuctory ties, Bombay . . 6155
inAsaam 6136 1923 Displaced Persons in Tn-
S.N.Q. pura 6155
No. 1924 Film on P-:h-d; Pununp 6155-56
9 Indo-Pak Canal Waters 1925 Pl.hs‘tlmu vmtrolnd!n 6156
Dispute . 6136—41 1926 Foreign Trade of India 6156
10 Circulation by pol: of 1927 Small Scale Industries in
Magazines and Periodicals. 6141—43 Marathwada Region . 6156-57
Hi -
WRITTEN ANSWERS TO o P " H
QUESTIONS . 6143—53 1929 Lat d“wm 6158
Si?' 1930 Naga Hostiles 6158
e 1931 Industrial deve.lopmen:af
1189 Acetylene . . . 6143 Orissa . 6158-59
1197 All India Radio " 6143-44 1932 ‘Akashwani’ Bhnm 6159
1204 Silk Fucwry in 1933 Light music . . 6160
A“’m 6144 1934 Employment vmcb-lnge-n . 6160
';:z :"“t Projects mff;-;ldhrl 6144-45 1935 Export of cloth 6161
1 uisitioning of Houses i
in Delh 5o o 6145 1936 Rona P! ] 6161
1209 Jute Mills in Calcutta . 6145 1937 Mumﬂ, wm by
1210 ﬁ“‘“ ot I.nﬁuf:wn ILN.T.U.C. . 6161-62
eads of Indian Missions
1938 Sutt. Trading Corporaum‘l
sbroad . 6145-46 o3 India (Private) le:-
Iaix Ptimof&d;"[‘ohmnomd . 6162
Leave: 6146 1939 Low I Gmp Hau-
1213 T!nplnufor p-dun; 6146-47 sing Scheme . 6163
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WRITTEN ANSWERS TO

QUESTIONS—contd.
Subject
U. 8. Q
No.

1940 Vegemble Qil Factories
1941 Development of Malanad
1942 Liver Extracts

1943 Rock salt

1944 Amhbtmy of gnplme
in Punjab

1945 Import of Tobac:co
1946 Communal Clash in Sind.

1947 International I.a'bour Orga-

nisation . .

1948 Non-self gov:rmn g Terri-
tories .

1949 Scholglhlp‘ Dl‘l‘ercd by

1950 Trade with West Afr:cnn
untries .

1951 Films division

1952 Cottage Industries .
1953 Trade agrecments .
1954 Tea Industry

1955 Betuah Refugee Camp

1956 Rehabilitation of dupluoed
persons in Tripura .

1957 Displaced personsin Unar
Pradesh . . E
1958 Handloom Industry in

1959 Small Scale Industries
1960 Publications produced on
Cooperative ;yncm
1961 Ambernath woollen mills.
1962 Rllisi.ml Road Mukgt in

1963 Maclumry for suur F-lc-

1964 Shns and IMlhe: Goodl
1965 Accidents in Mines

1966 Industrial Commitice on
Inland Transport Services

1967 Film production with So-
vier Assistance

1968 Trust Territory
1969 Automatic Looms .
1970 Women Bmplqu,cs in

1971 Comnage Industry in Orissa

1972 Employees’ Provident
Femd Act .

1974 Loans to Jute nulls fur
ratio]

1975 Khadi Gmodmshtm

{Dany Dasusr]

CoLumMns

6163
6163-64
6164
6164-65

6168
6166-67

6167

6167

6168
6168-69

6169-70
6170-71
6171
6171-72
6192
6172-73

6173
6173-74

6174
6174-75

6175
6175

6176

6176-77
6177 78
6178-79

6179

6179-80
6180-81
6181

6182
6182

6183

6183
6183-84

WRITTEN ANSWERS TO
QUESTIONS—contd
Subject
U. 5 Q

No.
1976 j.El;m“ pmpcrty in Pun-

1977 Research on Imp!ememn
977 tion of Land reforms E

1978 Dramartic Troupe

1979 Steel for Small Scnle In-
dustrics .

1980 Small Scale Indmmn in
displaced Colonies in Delhi

1981 Power-looms in Bumbny
State .

1982 Buildin, Grmts Eor dw—
placed Persons .

1983 Export of films to Japan

1984 Khadl Cooperan\ru in
Punjal
1985 Unwid stock of Hlnd.loom
Goods .

1986 Expor cf films to West
Germany .

1987 Embassy Bu:ldmg in Bne

1988 International Commission
for Supervision and control
in Inde-China ‘ :

1989 Raw material for Medicines

1990 Material for film Industry

1991 Handicrafts in Himachal
Pradesh

1992 Markets in Govemmcnr
Colonies

1993 Press Attaches

1994 Technical Officers of :he

Ministry of Informnmn
and Broadcasting

1995 Nangal Fertilisers and
Chemicals (annzc) Lr-
mited . .

1996 Ministerial Suﬂ' in thc
Minisury of Commerce and
Industry

1997 Indian Traders nhmnd
1998 Nuclear Tests )
1999 Industrial development .

OBITUARY REFERENCE

The Speaker made a reference

t.ot.he away of Sardar
mntngtmwhn wWas 4
1 of the

Legisl-uve Assembly

‘Thereafter Members stood in
silence for a minute as a mark
of respect,

6184

6184-85
6185-86

6186
6185-86
6187

6187
6187-8%

6188
6186-8g
6189
6189-90

6190
6190-91
6191
6191
6192
6193
6193-94

6194

6194-95
6195-96
6196-97

6197

6197-96



PAPERS LAID ON THE

Thefoﬂwms were laid
on the Table H”"

(1) A copy of ench of the
following papers :

(i) Statement re in.f
damage tothe

Spilway Wall of the

Bhakra Dam .

(45) Stmmmt regarding
damage caused to
Kadam Dam in An-
dhra Pradesh
(3) A copy of each of the
following No tifications
under sub-section (2) of

Sectun 3 of the All India

Services Act, 195T 1=

() G. S. R. No. 764,
dated the 6th Septem-
ber, 1958.

(i7) G.R.No. 765 dated
the 6th September,
1958 making cerlain
amendment to the
Indian Police Service

( Uniform) Rules, 1954.

(3) A copy of the Coir In-
dustry (Registration and
Licensi Rules, 1958
published in Notification
No. G. §. R. No. 47 dated
the 2a2nd February, 1958
under sub-section (3) of
Section 26 of the Coir In-
dustry Act, 1953.

‘¢ A copy of NMotification
No. G. S. R. 750 dated
the 3oth August, 1958
under sub-section (3) of
Section 642 of the Com-
panies Act, 1956, making
certain further amendments
to the Companies (Central
Govenment’s) General
Rules and Forms, 1956

(s) Statement on the talks
berween the Prime Minis-
ters of India and Pakistan

MESSAGE FROM RAJYA
SABHA . . .

Secretary rted a messags
from Rajya Sabha that Raiya
Sabha No recommendations

to make 10 Lok Sabha in regard
to the Estate Dury (Amend-
meat) Bill, 1958, passed by
Lok Sabhaon the 1sr Septem-
ber, 1958.

178 - LSD 3.

[D£xs - Dicast)

CoLumMNs

6198-99

. 819 _—{200

CALLING ATTENTIONTO
MATTER OF URGENT PUB-
LIC IMPORTANCE . .

Shri S. M. Banerjee called the
attention of the Prime Minis-
ter to the results of talks held
between the Prime Ministers
India and Pakistan on the gth
and joth September, 1958,

The Prime Minister (Shri
leu.hlrlnl Nehru) made a
statement in regard thereto.

STATEMENTS BY MINIS-

(1) The Minister of Rehabili-
tation and Minority Affairs
(Shri Mehr Chand Khanna)
made a statement cofrecting
the reply given on the 4th
September, 1958 to Starred
Question No. 913 regarding
Property Rights for Scheduled
Castes and other Backward
Classes, '

(2) The Deputy Minister o’
External Affairs  (Shrimati
Lakshmi Menon) made a state-
ment correcting the reply given
on the 19th August, 1958 to a
Suppléemeéntary by Shri Kansari
Halder on Starred Question
No. 232 regarding National
Sample Survey Schemes

(3} The Minister of Mines and
Oil (Shri K. D. Malviya)
made a statement regarding
the discovery of cil bearings
stratum in Cambay.

ELECTION TO COMMITTEE

Shri B. G. Mehta moved for
the clection of one member
from among the Members of
Lok Sabha to be member of
the [Estimates Committee,
The motion was adopted.

BILL INTRODUCED .

The High Court Judges (Con-
ditions of Service) Amend-
ment Bill,

MOTION TO REFER BILL

TO JOINT COMMITTEE
ADOPTED . . :

Further discussion vn the mo-
tion 1o refer the Delhi Rent
Control Bill to a Joint Commit-
tee was concluded and the
motion was adopted.

6200-10

6211-14

6214-15

6a1sg

6215—33
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discussion wiﬂm corchiided .

REPORT (o) Eg
ON P

BILLSAN ‘Eso:. oﬂs
ADOPTED .

Twergy-sixth Report  was
adopted.

B’fu. ﬁ%fnnn- cous mm

€252-53

PRIVATE MBMBER’S RESO-
LUTION WITHDRAWN . (2§3—61

Further discussien on
tion re: fol

the unendﬂ!enu thétete Wis
concluded efid the Réslution
was withdrawn by leave of
Lok Sabha,

CorLumns

PRIVATE MEMBEBER’'S RE-
SOLUTION NEGATIVED 6261—6317
Shri Ni

ot
Courts afid Supreme Coust.

After discuasion the Resolution
was negativiéd.

PRIVATE ® RE-
SOLUTION D!Sv
CUSSION . . . €218
Shri Mahanty moved m Reé-

solution re; Comimision
adjudicate i;ou

between the States of ”
Madhys Pradesh end :
The discussion was mot com-
cluded,

AGENDA FOR MONDAY,
1sTH SEPTEMBER, 1958~

Further discussion on the
motion to consider and i
of the Merchant Sm
Bill as reporte! by the Joi
Committee.



